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LOK SABHA

Thursday, December 12, 1963 /Agraha-
yana 21, 1885 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Central Council of Local Self
Government

*525. Shri Shree Narayan Das: Will
the Minister of Health be pleased to
state:

(a) the important recommendations
and suggestions made by the joint
meeting of the Central Council of
Local Self Government and the
Ministers of Town and Country Plann-
ing held at New Delhi in September,
1963;

(b) whether the same have heen
considered by Government; and

(c) if so, the reaction of Govern-
ment thereto?

The Deputy-Minister in the Minis-
try of Health (Dr. D. S. Raju): (a) A
copy each of the resolutions passed at
the Joint Session of the 9th meeting
of the Central Council of Local Self
Government and 4th Conference of
State Ministers of Town amd Country
Planning held in September, 1963 is
placed on the Table of the Sabha.
[Placed in Library. See No. LT-2093/
63].

(b) and (c). Copies of the resolu-
tions were forwarded on the 4th Octo-
ber, 1963 to all the concerned Central
and State Government Departments
for taking necessary action to imple-
ment those resolutions.

1752 (Ai) L.SD.—I|
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Shri Shree Narayan Das: With re-
gard to part (b) of the question the
hon. Minister has not said anything
about such of the resolutions as mainly
concern the Central Government.
May I know whether the Central Gov-
ernment has considered the same and,
if so, what are their decisions in re-
gard to them?

Dr. D. S. Raju; I may point out that
the function of the Central Govern-
ment is mainly to give such technical
assistance as is required, but the im-
plementing authority is the State Gov-
ernment. We give all technical assis-
tance and advice and arrange the
seminars, fellowships and scholar-
ships. These are all part of the rcso-
lution. We will try to help them as
far as possible.

Shri Shree Narayan Das: Two ~f the
resolutions have some relation to the
Planning Commission. May I know
whether the Planning Commission has
got the resolutions with the recommen-
dations by the Central Government
and, if so, what are ithe recommenda-
tions?

Dr. D. S. Raju: The resolutions nave
been communicated to the Planning
Commission also and we are awaiting
their reply.

Shri Sham Lal Saraf: May I know
whether the future set-up of local
self-government institutions will be
such that they will be run almost on
a uniform pattern and whether that
question has been discussed jat the
conference and, if so, what action has
been taken so far on that matter?

Dr. D. S. Raju: That particular as-
pect was not discussed. There are
so many other resolutions, 8 to 12 of
them.
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Kathmandu-Trisuli Road

596, Shri P. C Borooah:
Shri Onkar Lal Berwa:

Will the Minister of Irrigation and
Power be pleased to 1efer to the reply
given to Unstarred Question No. 831
on the 26'h August, 1963 and state:

(a) the progress 50 far made in the
construction o; the Kathmandu-Trisuli
Road;

(b) when this is scheduied 1o be
completed; and

(c) the contribution India is to make
towards this project?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) 29 cross
drainage structures, out of the pro-
posed total of 92, were constructed
upto the end of September, 1963. The
200 feet span steel girder bridge across
the River Tadi as well as the 126 fe«t
span steel girder bridge across River
Trisuli at Trisuli Bazar were completed
by the end of May, 1963. Widening
and improving the road at places is
in progress.

(b) The construction of the remain-
ing 63 cross drainage structures is
expected to be compicted before May
1964. Soling and metailing of suft
patches is expected to be completed
by June, 1965.

(c) The Government of India is to
bear the full cost of the improvement
works mentioned above and also to
maintain the road upto December,
1965.

Shri P. C. Borooah: May I know
whether this road is considered to be
of military importance under the Peace
and Friendship Treaty which we have
entered into with Nepal and, if so, to
what standard this road will be deve-
loped, and who will be in charge of
the maintenance of this road for the
future also?

Dr. K. L. Rao: This road is of great
importance for the construction of the
Trisuli project which we have agreed
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to construct under the Indo-Nepal
scheme and it is incidentally to deve-
lop that area also. We are committed
to maintain the road up to December,
1965.

Shri P. C. Borooah: How does the
cost of construction of this roud com-
pare with the cost of construction of
other roads in our country?

Dr. K. L. Rao: The cost of the work
that we are now committed to is about
Rs. 51 lakhs. The road is being done
in such a way that we are not taking
up the complete metalling. We are
only doing soft patches, 14 miles
Jength out of the 41 miles. The cost is
not prohibitive, It compares favour-
ably with thatl of similar roads in our
country.

Shri Shree Narayan Das: May I
know whether there has been any
increas? on the original estimate for
the construction of this road?

4.

3r. K. L. Race: Oviginally this road
was being constructed by the Regionzl
Transport Board organised under the
auspices of the United States, Nepal
and India, and they were not able
to proceed very much, and in
February this vear this was transfer-
red to the Trisuli Project administra-

_tion and the work is being done under

that administration.

Shri M. P. Swamy: May I know the
length of this road?

Dr. K. L. Rao: The
road is 41 miles.

iength of this

s g fag : AT GEETT aqer
gFdr & ff 77 @F # Em FaA
fedg wwow & fau & fan smom
T 3 Y EHT 9 AT | AT ST
g S f e Fysmar g ?

Dr. K. L. Rao: It is being construct-
ed entirely for the sake of the Trisuli
hydro-electric project which we have
committed to do for the Nepal Gov-
ernment,
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Aid from World Bank

Shri Sure-|-ndra Pal Singh:
Dr. L. M. Singhvi:
| Shri Yashpzl Singh:
*527. { Shri Rameshwar Tantia:
| Shrimati Renuka Barkataki:
Shri Maheswar Naik:
LShrimati Savitri Nigam:

Will the Minister of Finance be
pleased to state:

(a), the total quantum of loan
assistance committed to India by the
World Bank this year:

(b) the loan assistance that would
be available in the private and public
sectors, separately; and

(¢) whether an analysis of the
borrowing costs in respect of the
loans of the Bank has been made and
if so, how thes: compare with the
borrowing costs of the loans from
other internutional sources?

The Deputy-Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) and (b). The World Bank
and its affiliatc the International
Development Association have agreed
to consider, up to an amount of $245
million for the year 1963-64, suituble
projects or programmes sponsored by
us; negotialions are in progress and
it is not possible now to say how much
would be available for the private
and public scctors respectively.

(c) The rate of interest charged by
the World Bank is related to the
average rate which the Bank itselt
would have to pay to borrow the
money at the time the loan is met.
The International Development Asso-
ciation charges no interest but only 3
service charge at the rate of 3 per
cent per annum. There is no other
international institution making deve-
lorpm.ent loans of the: orders involved
in the Bank’s and the ILD.As opera-
tions and hence no meaningful com-
parison is possible.

Shri Surendra Pal Singh: At the
annual meeting of the World Bank

AGRAHAYANA 21, 1885 (SAKA)
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held recently at Washington, the
Board of Governors of the Bank made
certain proposals to liberalise their
lending terms in order to help the
developing countries, and if so, may I
know what are those liberal terms
offered by them, and are the Govern-
ment of India satisfied with thcm?

Shrimati Tarkeshwari Sinha: From
time to time the World Bank certainly
sends a delegation here to study our
economic conditions because they ad-
vance quite a substantial loan to us
and they make very valuable sug-
gestions which we always study.

Shri Surendra Pal Singh; Is it a fac
that the World Bank authorities have
admitted that their scale of landing
to the agricultural sector is not com-
mensurate with the importance of that

-sector and, if so, may I know what

proposals they have made in regard
to giving help to Indian agriculture?

Shrimati Tarkeshwari Sinha: While
pointing out the general ecoaomic
trend in this country, they have
certainiy said that agriculture has not
made that much progress which it
should have made. They have also
commented on the lending rate to be
given to agriculturist and also on the
use of land. It is always kept in
view—how it rcally ought to be im-
proved, and we are doing something
about that.

Shri Ramanathan Chettiar: May I
know whether the loans given by the
World Bank are included in the total
loans given by the United States, the
figures of which are published in the-
newspapers, or, whether they are kept
separate from the loans of the USA?Y

Shrimati Tarkeshwari Sinha: The
US azency is a different organisation
altogether. The loans that we 1cceive
from the United States aid agencies
and development fund are separate
altogether. This loan does not include
that. This is a loan from the World
Bank and its affiliate, the International
Development Association; also, some
loan is given to us by the International
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Finance Corporation which is also an
affiliate of the World Bank,

Shri P. Venkatasubbaiah: In the
light of the comment made by the
‘World Bank so far as our agricultural
projects are concerned, may I may
whether in asking for aid any request
has has been made for some of our
irrigation and power projects which
are more economical and which also
bring more revenue to the Govern-
ment?

Shrimatj Tarkeshwari Sinha: This
question which rclates to irrigation
loans and all the loans which arc
given to projects or non-project
sectors are under negotiation and
consideration. It is not possible for
me to give the details as to how much
will be done in the agricultural sector.
because the main question related to
the loans this year.

wyaane fag A W H @
fFar &9 3R a7 =Y g & AT
fFaaT wTEAe GFRT AT @T EAT R 7

A e fag o St
T aF fadr @ 956 T H T
qar &, ar A A\ T oA faer 3
I e F P

it v fag : W grar A e

g3 ATF

wUH RIA : T@ A |
@ T IW U F A F A FT QR
g

AT A faegr : @A
o S fgeT &, 47 o dem A T8 R,
9T 39 faq e fear ST & f a3
W gew), Wa # FAFAT A
#2fer arex gers ww 9 & fEar
Wy | g e A SR AR
fot g8 TH-TNTE 9 F aR ¥ €
IEAT q9 W § Fegawd fFavde
Ay ¥ fag o 3o Ffnaw afgfeea
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FIXAW T AT L T
o g qET A9 @Y & T A
F A ¥, # wrEAw daer a8 gE
A

st gmoww fag © SRR §¥T
wrar g faer ?

. arETEd fa g
ity e 1w A e
1 ag TreAT qFT 1 at g e

Shri Kapur Singh: May 1 know
whether the Government have by
now reconsidered the advisability of
obtaining previous parliamentary ap-
proval for foreign loans of such magni-
tude?

The Minister of Finance (Shri T. T.
Krishnamachari): I do not think the
issue arises out of this. The question
has to be decided on the merits of the
problem by Parliament ultimateiy.

Shri Vasudevan Nair: Is it a fact
that the Government thinks that the
terms and conditions for World Bank
loans to developing countries like
India are too harsh and may I know
whether this was taken up with the
World Bank in one of the recent con-
ferences by the representatives of our
Government?

Shri T. T. Krishnamachari: The only
degree of harshness may be the ques-
tion of rate of interest. The rate of
interest is governed largely by the
ability of the banks to borrow at a
lower rate of interest, Certainly we
raised the problem in regard to com-
mittal charges, which have now been
reduced considerably. I do not think
India, as the biggest borrower from
the World Bank, can have any comp-
laints.

-

st ®EEA@ : { ST AR §
f& g d% AT 4T gy q9T
¥t AW faar war @ gawr sfaad
feaar =Tt gWEY AT qEaT § AR
0% wgac i @ qw H  feaw §
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fagix fF og F9f 3 T@T @ AR 9
a7 fFqar somsr war g !

Waq HERT : G Y AT

L

ol wZA@ ;. TWE A A
27

oA AT ;T A ¥
¥ 7z g™ grafud § i sg aeraw
frrm #wt Y@ .8 smagam fx
frear Ay g1 W E A g et
ffaar aog AN § wg A fasgw
Q& SegaT ad g |

Shri Warior: May I know whether
these loans for the private sector will
be channelised through any of the
Government financial institutions like
the Industrial Finance Corporation or
will be given directly to the party
concerned?

Shri T. T. Krishnamachari: World
Bank loans are generally paid direct-
1y.

Bird amd Co.

+
{ Shri S. M. Banerjee:
528 ! Shri Surendranath Dwivedy:
* ) Shri Yashpal Singh:
T\Shri Indrajit Gupta.

Will the Minister of Finance be
pleased to state:

(a) whether Bird and Company,
Calcutta is facing several prosecutions

after the searches in their offices some
months back;

(b) if so, the gpecific
against them; and

(c) whether heavy fines have been
imposed on them by the customs de-
partment?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (c). No pro-
secutions have been launched so far.
The cases in respect of this company
are under investigation or adjudication.

charges

AGRAHAYANA 21, 1885 (SAKA)
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Shri S. M. Banerjee: May I know
whether it is a fact that a show-cause
notice by the Calcutta customs has
been issued on November 30 in res-
pect of Rallis under-invoicing of
exports worth crores and this is in
addition to another notice which was
issue! ‘or Rs. 1 crore? If so, may I
know .. 1t are the other charges in
addition .o this against this firm?

Shri T. T. Krishnamachari: I will
not be able to give the amount. Two
sets of enquiries are going on, one in
regard to customs offences and the
other in regard to foreign exchange

offences. We have reached a fairly
advanced stage in regard to certain
customs offences and a show-cause

notice has been issued. The enquiry
will be conducted by a senior officer
of the Government. In regard to
foreign exchange offences, I think we
are awaiting the completion of the
proceedings in regard to the customs
offences.

Shri S. M. Banerjee: May 1 know
whether it is a fact that another charge
against this particular firm is that
apart from the under-invoicing, there
has been some allegation of company
law violation by the company and one
such allegation is that Sir Edward
Benthal himself has drawn huge
money and repatriated it in foreign
currency? May I know how far this
is correct?

Shri T. T. Krishnamachari: I have
not met him yet.

=t anare fag 7T §F ag o
a1 § fF aR ¥ oF Tgg a9 feems
TR WY 3§ AlE § AR oY
F FEAA § a8 FAT G@TEHT T
& ¥ awagdy ?

Mr. Speaker: He wants to know
whether there is any high retired
officer of the Government involved
and whether through his complicity
this has been possible?

Shri T. T. Krishnamachari: I have
no information.
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Shri Surendranath Dwivedy: In .an
earlier reply to a question regarding
Bird and Company, the Minister
stated that no names of any persons
appear in the books that were seized
from this company. May I know whe-
ther the names of certain persons
including the ex-Auditor General of
India and the former Chief Minister
of Orissa have appeared in the letters
that have been seized from this com-
pany during the search, and since this
matter involves not only under-invoic-
ing but also violation of the Com-
panies Act may I know whether Gov-
ernment think it proper to entrust
the enquiry to the Special Police
Establishment?

Shri T. T. Krishnamachari: Certain
proceedings have been initiated in
this matter according to the law. 1
have nothing further to add.

 Shri Surendranath Dwivedy: What
about the first part of the question?

Mr. Speaker: That is under enquiry
whether names of some particular per-
sons also appear.

Shri Surendranath Dwivedy: Ear-
lier they made a statement that no
names appear in the books that were
seized. This is a specific question
whether they have seized letters in
which these names appear,

Mr. Speaker: The letters must be
with the investigating authority.

Shri Surendranath Dwivedy: They
have said that in the books there is
no mention of names. It creates con-

fusion,
Mr. Speaker: That will be known
after investigation.
off URATE A1T¥ : I 9 T

FFOA & fEwTH FFGAT FEA F1 A
F IR WAF wEER F AR
& | Wl Aeed 1 ag e ¢
™ Fdr #Y fgwa wE aR ¥
far mfeg gf fs Tl s 3= &
Wil ¥ wed o fr A
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Fq 7 & qgr SATar Al T ASY
FTWE?

W WETT : TG AT ATT FAXIL

A IWE

Shri Bade: In regard to (c), whe-
ther hecavy fines have been imposed
on them by the customs department,
you have said that the matter is
under investigation or adjudication
and a show-cause notice' has been
given.

Mr. Speaker: The question also has
to be addressed to the Chair.

Shri Bade: I am sorry, Sir. I want
to know whether in the show-cause
notice any fine is mentioned and if so
what is the amount?

Shri T. T. Krishnamachari: The
question of fine, if it is necessary, at
all, woulq arise only after the adjudi-
cation is completed. I have said a
very senior officer of the Central
Board of Revenue is being appointed
to go into the matter.

Shri Buta Singh: Sincc the company
has been passing through so many
hands, may I know who at present is
the person or persons controlling the
affairs of the company?

Shri T. T. Krishnamachari: I
pose the Managing Director and
Board of Directors.

sup-
the

Shri Vasudevan Nair: May I know
whether the Government has found
out whether some close relatives of
some Central or State Ministers are
employed by this firm? Does Govern-
ment have any information on that?

Shri T. T. Krishnamachari: I am
not in a position either to affirm or
to deny this allegation. I think we
are about 47 or 48 people and many
of us have children. Maybe they
would be employed, I do not know.

Som: Hon, Members: We could not
follow.
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Mr, Speaker: He says he is not in a
position either to contradict or to
affirm this aspersion. There are 47
or 48 . . .

Shri S. M. Banerjee: In this House,
you remember, Sir . . .

Mr. Speaker: I am talking to one
and the other Member is standing and
beginning to talk. No; I will request
hon. Members to conform to this that
unless an hon. Member is identified,
he should not begin to talk and when
one is on his legs, the other should
not stand up. This may kindly be
observed.

‘Shri Buta Singh: May 1 know from
the Minister whether he will find out
and inform the House?

Mr, Speaker: Will he kindly find it
out?

Shri T. T. Krishnamachari: I do not
know. Maybe somebody is employed.
Maybe somebody has been employed
for a long time. All that I can tell
hon. Members opposite is this. So far
as Government is concerned, the law
will be enforced without fear or
favour, without being influenced in
any manner. I cannot say anything
morc than that.

Mr. Speaker: Members are anxious
that this information may be collected
and given to them.

Shri T. T. Krishnamachari: 1 will
try.

Shri S. M. Banerjee: Sir, you will
remember in this House it was defi-
nitely mentioned during the course of
the discussion and we know it for a
fact, that a Minister’s son is employed
there. Our contention in this parti-
cular case is because a Minister’s son
was involved, they were implicated.
That is why we wanted to know the
name of the Minister?

Mr. Speaker: The Minister has said
that the enquiry is going on and he
will try to collect the information.
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Shri S. M. Banerjee: There is no
enquiry on the conduct of the Minis-

ter’s son.

oY AEY : g @ S ga e A
gqreT  frem @ 1 SR Sam gmr

afgd ar fafees & @< & ark
T

Shri Nath Pai: Is the Minister aware
of a statement made either by the
Chairman, Managing Director or
somebody equally highly placed as a
spokesman of the company to the
effect that they have not received any
show-cause notice, or any kind of
charge against them as reported in the
press, but if and when they do they
will give a proper reply to that? Is
there any truth in their contention
that they were not officially inter-
rogated or investigated?

Shri T. T. Krishnamachari: So far
as 1 am concerned, I know that the
investigation has been carried on by
the Customs officers in Calcutta. The
matter has come up in regard to......
(Interruption), The hon. Member may
please listen to me. If he is not inter-
ested, I shall sit down. 1 will repeat
it for the benefit of the hon. Member
so that he might not put another
question. The whole matter was
investigated by the customs officers in
Calcutta. It reached a stage at which
adjudication  proceedings had to be
started. My Secretary consulted me
about it and I have suggested that a
high-power man from the Centre
might be sent for that purpose so that
nobody could say he has been influ-
enced one way or the other. That is
all I know about it. I have told my
Secretary that we should issue a show-
cause notice,

Shri Surendranath Dwivedy: Two
show-cause notices were issued al-
ready.

Shri T. T. Krishnamachari: Let me
finish my story. The point is the peo-
ple concerned wanted to see me. 1
said the proper person to see in this
connection is the Secretary of the
Department. I think the Secretary of
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the Department saw somebody con-
nected with the firm. They have been
told that this official has been appoin-
ted and he will take up the adjudi-
cation proceedings shortly. Beyond
that, I am not in a position to say any-
thing.

Shri P. C. Borooah: May I know
whether any inquiry has been institu-
ted against another European firm
which has been recently found to be
indulging in the same activity?

Shri T. T. Krishnamachari: In the
course of investigation, both in regard
to customs offences and foreign ex-
change offences, many firms have
come into the picture. I think the
total number is about 17. Some of
them may be European and some of
them may have European names. To
my knowledge—perhaps I am not
quite accurate—investigations are
going on against 17 firms.

Mr. Speaker: Next question. Shri
Prakash Vir Shastri,

Shri Bade: Sir, I what to raise a
point of order. The press-note men-
tions a sum of Rs. 11 crores but the
Minister says nothing about it. Sir,
I want your guidance in this respect
whether we should believe the press-
note or the Minister.

Mr. Speaker: He has got only the
press-note. The Minister says he has
asked that something might be done.
It might have been done.

Shri Bade:
tioned.

Mr. Speaker: Next question.

wmadfes s gehifaw fafeen
wIfa & wEw

The amount is men-

*ye. ot SEwTER st e
|T @EW A I8 qqQT T FAT F 3
fF:

(F) 71 wgafes R qWAfas
fafrer ggfa & wmawi & graww ¥
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(@) s =g @9 ¢ 5 fabse
fafacar qefa#t fem 37 3w wrfas
Foml A searFw AAEL ;

(w) s fufs fafeen oefa
#i foer 37 a1 wfest # € FO
F fovg @R &) 5o I favr &
LIRS

(=) afx &, @t 97 = I A
ar wfafrar & 7

T WATRT ® ITHW (Ste
To Wo TM ) ¢ (F) uF faao awr-
T R @ g [ grawwa |
Tt wa, Aferg dear g A Ro8¥ 153]

(@) gom @ &R | G
gal ¥ wra 7 91 @ g #R} q9qr-
T qT-9ed 9 W@ &1 JIEE

() < g
(9) @ v T v |

(a) A statement is laid on the Table
of the Sabha. [Placed in Library.
See No. LT-2094/63].

(b) Information is being obtained
from the State Governments/Union
Territories and will be laid on the
Table of the Sabha in due course.

(¢) No, Sir.
(d) Does not arise.

S SEEER et ;o S oarea-
AN § I REA & o I
#1% qfcad fan srar € ot ot framdt
g a1 AR AT A ad § 9% RE
g S 9T IUET FIE qWIT AGY qear
g WA ¥ A oW o TRy
I 9T A1 SEFT WWE  gEAT g,
AgEATAY § T YEIL &1 froia ¥y
T ¥R A A/ AR e g
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@ e, wEar B A Franed
g 3w wEad?

Dr. D. S. Raju: The question of the
integrated system of medicine was not
discussed at the Mahabaleswar or
Madras Conference. Only the ques-
tion of Sudh Ayurvedic system was
discussed. So, this question does not
arise. Probably, the students who are
studying in the first, second or third
year of the integrated system will
have to complete their courses.

st werme west o fafag
fafrar agfa 1 oY *1 9 w@r §

ITE AYAT A TAGT § AT HAT
< fear oM, g foim wgeewE) #

frar T g1 § 9 AR § 5
gar fadiz A9 & AR T o4r

wa e ag fafeear qfy oy i
D@ N ? qar favig w6 foar mn

o f& o qwat  fafamr w1 gt

YR X Q& qgd a7 g™ g qH

g?

Shri D. S. Raju: In pursuance f
the resolution passed by the Central
Council of Health in Mahabaleswar,
one Sudh Ayurvedic Education Com-
mittee under the chairmanship of
Shri Vyas was appointed. That Com-
mittee submitted its report, whizh
was again considered in the second
Central Council of Health meeting
held recently at Madras and it was
approved. Now this resolution is

being communicated to the State Gov-
ernments for their acceptance.

Y ¥ : 47 ug 9 & fr warde
faeew & St ST 99 §) T §, S
@ER AF A A ¥ 7 T ay
o @ § o ST #r AR s
FRMEL? w1 TS A A
fer ¥ #feg 9 &1 e fque
F @R

Dr. D. S. Raju; For the time being
the Central Council of Health has
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taken a decision with regard to Sudh.
Ayurvedic committee, In future, only
Sudh Ayurvedic study will come into.
force.

WEW  WERT ;AR FAeEA L.

Nt ayere fag . oagEd F ard
# OF Fz7 qEQ @@ oAl

wOw WG ;T WY mTE.
qqT g |

Ghaggar River

+

( Shri Yashpal Singh.
Shri Bishanchander Seth::
Shri B. P. Yadava:

Will the Minister of Irrigation and’
Power be pleased to refer to the reply
given to Starred Question No. 636 on
the 12th September, 1963 and state the-
decision taken in regard to the scheme
which was under consideration to pre-
vent the loss due to the floods in the-
Ghaggar River in Rajasthan?

*530.

The Minister of Irrigation and Power-
(Dr. K. L. Rao); The scheme prepared
by the Rajasthan Government was.
modified after scrutiny and is now
estimated to cost Rs. 321.14 lakhs.
Work on the scheme, which has been.
technically cleared, is expected to be-
taken up in January 1964.

ot w7 war & W qgar
fFm e @A ey

Al F FEel BT qwew g
g ?

Dr. K. L. Rao: From the year 1959
the floods have been increasing. On
an average, the damages are estiniat-
ed to be about half a crore of rupees.

oY e fag : F9 qF a7 Ii
W W fF g g oA STaaT
A EAY GF a9 Frapn ?

Dr. K. L. Rao; We are anxious to.

complete the work as soon as possible.
The only limitation is finding the re~
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sources for the project. At the mo-
ment we are estimating that the work
will be completed before the end of
the Third Plan.

Shri Igbal Singh: May I know whe-
ther the old dam at Otto will be
strengthened or a new dam will be
constructed?

Dr. K. L. Rao;: There are two pro-
posals. One is to increase the height
of Otto Weir by 3 ft. which g still
under consideration. 'This is with a
‘view to take the canal from Otto and
divert the water to Ghaggar to make
use of this water lower down the
‘Rajasthan canal for bringing more
areas under irrigation.

Shri Lahri Singh: May I know
whether the Punjab Governmen! has
submitted a scheme for controllit.g the
Ghaggar river in Punjab territorv for

.supplying water to Chandigarh for
irrigation purposes? If so, mayv I
know whether this scheme is lhikely

to materialise during the next Plan?

Dr. K. L. Rao: It is true that tne
Punjab Government has prepared a
scheme to construct a dam  ocross
Ghaggar in order to give water supply
to Chandigarh town and for irrigation
purposes. The investigation so far
undertaken indicates that the dam.
will be very costly. Therefore some
alternative dam sites have been pro-

posed. They are still under investi-
gation.
Shri P. Venkatasubbaiah: Instead

of having flood control measures in
a piece-meal way, may I know whe-
ther Government propose to have an
mtegrated plan for the entire courtry,
so far as flood control is concerned?

Mr. Speaker: Let us now confine
ourselves to Ghaggar river.

Shri Sham Lal Saraf: May I know
whether the Ghaggar river scheme is
being taken up separately or the ad-
joining river basin scheme will also
be taken up?

‘Dr. K. L. Rao; The Ghaggar river
‘starts from Himachal Pradesh and
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flows through Punjab and Rajasthan.
The diversion scheme will be at
the boundary when the river enters
Bajasthan. At the moment, the pro-
ject is taken up by the Rajasthan
Government form its own Plan allo-
cation. We are contending that the
cost must be borne by Punjab also.
It has to be decided.

Foreign Exchange

+
r Shri Imbichibava:
*531. { Shri Maheswar Naik:
(_ Shrimati Savitri Nigam:

Will the Minister of Finance be
pleased to state:

(a) the latest position of foreign
exchange resources and how the posi-
tion reflects the policy adopted by
Government to conserve our foreign
exchange; and

(b) the expected trend in course ox
the current year?

The Deputy-Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) In the period April to
December, 1963, the decline in our
foreign exchange reserves was Rs. 13
crores as against g decline of Rs, 54
crores in the same period last year.
This comparative betterment of the
situation has becn due to a better ex-
port performance, a less disadvantage-
ous situation in respect of current in-
visibles and a larger absorption of
foreign aid. The first two faclors are
largely a result of Government policies
while the third factor is g result of the
willingness of aid-giving countries to
give us part of their assistance on a
non-project (and hence more readily
drawable) basis.

(b) On present expectations we
may end the year 1963-64 with about
the same level of reserves as at the
beginning of the year.

Shri S. M. Banerjee: I want to
know what amount of foreign ex-
change we have been able to recover
from those who have their assets in
the foreign banks and whether inore
declarations have been made in 1963
and, if so. the total amount declared?
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Shrimati Tarkeshwari Sinha: 1 do
not have those figures with me at the
present moment.

Shri Buta Singh: May I know whe-
ther there is any proposal with the
Government to abolish this sysiem for
the persons going abroad?

Shrimatj Tarkeshwari Sinha: No,
Sir.

Shri Prabhat Kar: The hon. Min-
ister says that this comparative better-
ment of the situation has been due to
the increase in exports and also the
utilisation of aid. May I know whe-
ther there is any intention on the part
of the Government to further curb
the imports so that the position may
be further balanced?

Shrimati Tarkeshwari Sinha: We
try to restrict imports as much as
possible.  In a developing ezonomy,
the import requirements of the coun-
try are the import of machinery and
capital goods which cannoi be restrict-
ed, It can only be restricted to a cer-
tain extent. We try to sce that all
possible restraint jg  exercised wund
the check is imposed on the imports.
But the basic necessities have to be
imported.

Shri Heda: May I know to what
extent the gap between obtaining the
foreign aid or foreign exchange and
the utilisation of the same is rcsponsi-
ble for the present conditions and
what measures are being taken ro that
the foreign aid utilisation 15 more?

Shrimati Tarkeshwari Sinha: It is a
fact that out of the total foreign ex-
change available to us by various leans,
a large proportion has not been utilis-
ed. But we are making avery effort
to see that better utilisation is made.
As I said in my main answer, the
situation regarding better utilisation
of even the project loans has been im-
proving. This year, when tha consor-
tium met, we actually brought it for
their consideration that we would
like to have more non-project aid,
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untied loans so that we can exercise a
little flexibility in our economic deve-
lopment. They have agreed tr provide
a bigger amount of non-oroject and
untied loan and I ihink we shall be
in g better position to utilise it.

Shrimati Sharda Mukerjee. It has
been stated that due to the tetterment
of our export trade, the {oreign ex-
change situation is improving. I would
like to know from the Governrment
what special measures thay have taken
to diversify our exports which are
mainly tied up with the low aconomic
growth countries like U.K. and U.S.A.
so as to attract some of tle Com-
munist countries which have high
economic growth.

The Minister of Iinance (Shri T. T.
Krishnamachari): That question has
to be addressed to 'hc Minister of In-
ternational Trade.

oY faufe fasr © wm ooz W &
fr ofz @ grT mieal #1798,
afedt &1 IR TR e Iw
# TE a9 FI § aYTIAT T F ANT
fagait & ST @d 994 § A} @9
F7H &, IHAT av% FY 2 JT FAT FASN
Tl &1 999 g1 Sy ?

Mr. Speaker; It is a suggestiun.

Shri Warior: May I know, in the
context of better foreign exchange
position, whether the Finance Ministry
has agreed to relax some of the im-
port restrictions criginally contem-
plated for this year?

Shri T. T. Krishnamachari: o, Sir.
As a matter of Zuct, ali that we can
say is that we have reached a plateau
so far as foreign exchange is concern-
ed and, I think, vigilaace has to be
exercised all the time in regard to the
expenditure of foreign exchange,
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Industrial Finance Corporation

+

[ Shri Kappen:

Shri P. R. Chakraverti:
Shri P. C. Borooah:

*532. { Shri Heda;

Shri Anjanappa:

Shri Bibhuti Mishra:
LShri M. G. Thengondar:

Will the Minister of Finance be
pleased to state:

(a) whether Government propose to
change the Industrial Finance Corpo-
ration into a Development Bank; and

(b) if so, the reasons therefor?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). No,
Sir. Government’s intentions regard-
ing the establishment of a Develop-
ment Bank and its relationship - ith
the Industrial Finance Corporation
will be placed before the House in he
shape of a Bill.

Shri Kappena; May I know what will
be the capital structure, the share
capital and all that of this Bank?

Shri T. T. Krishnamachari: I wou.d
like to suggest to the hon. Member,
if I may, that all this will find a place
in the Bill and he could wait for it.

Shri Warior: May I know whether
the foreign exchange granted to the
Industrial Finance Corporation has
been less than the foreign exchange
granted to the private sector as a
result of which the work of the In-
dustrial Finance Corporation in the
development programme has b 'n

hampered?

Shri T. T. Krishnamachari: I do not
quite understand the import of the
question. Does the hon. Member mean
the foreign exchange granted by
Government or foreign exchange loans
given by organisations abroad?

Shri Warlor: The foreign exchange
which the Government got for the
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Industrial Finance Corporation by
either direct negotiation or by
guaranteeing had been less than what
they had sought and hence their work
is hampered.

Shri T. T. Krishnamachari: The-
question of obtaining foreign exchange
for the Industrial Finance Corporation
is a matter in which Government is
not the sole party. The Industrial
Finance Corporation has to put out its
programme and the people who give-
loans have to approve of it. It is not
the Government alone which can get
more money for the Industrial Finance
Corporation in the shape of foreign
exchange. I can assure the hon. Mem-
ber that we have done our best, but.
certain things are not entirely in the-
hands of the Government.

Shri Kashi Ram Gupta: May I know
when such a Bill is going to come:
before the House?

Shri T. T. Knishnamachari: I am:
trying very hard to introduce the Bill
before the House rises. I do not know
whether I will be successful.

Shri Ramanathan Chettiar: May I
know whether the proposed Bill which
you want to introduce, probably in the:
next session, will also take over the
work of the N.ILD.C. along with the
work taken over from the 1.F.C.?

Shri T. T. Krishnamacharli; I am
very grateful to the hon. Member for
the suggestion. I think I will examine
it.

Shri Kappem: What are the special
advantages of this Bank?

Shri T. T. Krishnamachari: They will
all be in the hands of the Members
themselves when they see the Bill.

Shri P. C. Borooah; What would be

the contemplated structure of this
Bank?

Mr. Speaker: Let it come before:
the House,
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Industrial Petentialities of
Dandakaranya

+

(Shri N, R. Laskar:
533, Shri Ramachandra Ulaka.
‘) Shri Dhuleshwar Meena:
Shrimati Savitri Nigam:

Will the Minister of Works, Housing
-and Rehabilitation be pleased to refer
to the reply given to Starred Question
‘No. 513 on the 5th September, 19€3
-and state:

(a) whether Government have siuce
examined the recommendations made
by the National Council of Applied
Economic Research, which recently
«completed techno-economic survey of
the Dandakaranya area regarding its
industrial potentialities; and

(b) it so, the result thereof?

The Minister of Works, Housing - nd
Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). The Darda-
karanya Development Authority has
been asked to examine the recommen-
dations contained in the Report. After
the observations of the Dandakaranya
Development Authority have been
received, the mater will be considered
‘further.

Shri N. R. Laskar: I have been told
that a certain section of non-agricul-
tural displaced families will be settled
in Dandakaranya. May I know the
number of such families which lLave
been settled there?

Shri Mehr Chand Khanna: That
-doesn’t arise.

Shri N. R. Laskar: May I knrow
whether the Dandakaranya Develon-
ment Authority is likely to establish
certain industries based on minerals
and forestry available in the area, as
has been suggested by the National
Council of Applied Economic Reseacch.

Shri Mehr Chand Khanna: It is a
‘big report covering an expenditure of
over Rs, 600 crores. A large nun.ber
of industries have been suggested It
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will take a long time for the D.D.A.
to give us a report.

Shri S. M. Banerjee; Apart from
having the small industries and em-
ploying displaced persons in them, I
would like to know whether any fain-
ful employment has been found out
for the displaced persons, or is it that
they are still being paid unemploy-
ment doles in Dandakaranya?

Shri Mehr Chand Khanna: If the
hon. Member would table a question
on the rehabilitation of displaced per-
sons in Dandakaranya, I would gladly
answer it. But the main question
here has to do with the Report.

Shri S. C, Samanta: May I know
whether some industrialists made @
complete survey of the area and sug-
gested some industries to be estab-
lished there?

Shri Mehr Chand Khanna: Tney may
have done so. I have no knowiadge.
What I wish to say is that tuis reoort
which has just been received covers
large aspects of the devciopment of
Dandakaranya, and the council has
made very useful suggestions. Tt has
even suggested that the Dandakaranya
Development Authority should be
converted into a corporation and
should be given charge of all these
industries. But these industries, as I
have just stated, are spread over a
long period, namely from 1963 to 1975
involving an expenditure of about
Rs. 646 crores. It is a big thing which
has to be examined very carefully.

Shri Surendranath Dwivedy: Apart
from small industries which the
Dandakaranya Developmen: Authority
wants to set up in that zone, are they
contemplating to start any big in-
dustries there?

Shri Mehr Chand Khanna: The main
question has nothing to Jo with the
Dandakaranya Development Authority
The question is.

“whether Government have since
examined the recommen-
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dations made by the Natioral
Council of Applied Economic
Research. . . ..

Mr. Speaker: The hon. Minister can
answer this part »f the question
namely whether any big icdustrv 1s
going to be started there”

Shri Mehr Chand Khanna: By the
Dandakaranya Authority? No, not
for the time being. =

One-Room Quarters

*535 Shri Shree Naravan Das;
Shri Rameshwar Tantia:

Will the Minister of Works, Housing
and Rehabilitation b pleai-d to state:

(a) whether Governmert have de-
cided to impose a ban on the construc-
tion of one-room quarters for low
paid Centra! Government cmpioyees;
and

(b) if so, the s‘cps coatemplated in
this regard?

The Minister of Works, Housing and
Rehabilitation  (Shri  Mehr Chand
Khanna): (a) and (b). It has heen
decided to build two room quarters
with an independent W.C.  and bath
for Class 1V personnel, About 800
such two room quasi=cs are already
under cons'ruction n Parchkuin Koad
in New Delhi.

Shri Shree Narayan Das: May I
know the total number of one room
quarters built so far?

Shri Mehr Chand Khanna; I have
no idea. They must have been built

long before my time. I have no idea.

Shri Shree Narayan Das: May I
know whether any addition would be
provided to the one room quarters
which have been constructed so far?

Shri Mehr Chand Khanna; We have
no such proposal under consideration
at the moment.

Shri Sham Lal Saraf: May I know
whéther these quarters will be fitted
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with electric fans either in one room
or in both the rooms?

Shri Mehr Chand Khanna; We are
not providing any ceiling fans in
class IV quarters, but Government
have decided that loans can be given
and we can provide the plugs for table
fans; but there is no proposal at the
moment for providing ceiling fans.

oY ggaTe fvg ¢ 99T TE W@
f& aEsel TT 9T T T §T § SAd
¥ 27 UF 9T ¥s,000 TIAT AF FIAT
agi g, &= {¥ 7797 w77 § 1 19 F=e7

TE TS 4 !

o WERA © 3 Aa™A a1 faegA
gaifear |
Shri EKapur Singh: Muy 1 know

one-roomed tenement is
consideraed undesirablie by Govern-
men! on account of inspaciousness or
non-privacy?

whether the

Shiri Mchr Chand Khanna: With the
expunsion of the population and the
growth that is taking place, one-
roomcd  tenemoent has been generally
condemned as unsocial and so on and
so forth. That is one reason which
we are taking into consideration, and
we have decided that we should pro-
vide two-roomed quarters even for the

lower category of Government ser-
vants.
Shri Kapur Singh: I wanted

know whether it was because of inspa-
ciouness or non-privacy.

Mr. Speaker; Tho term ‘unsocial’
includes both the grounds which he
has mentioned.

Shri Hari Vishnu Kamath: The
hon. Minister has” said on and so
forth’. What is meant by ‘so on and
so forth’?

Shri Kapur -Singh: Do Government
intend to provide its citizens with
more living epace or privacy?

Mr. Speaker: Inspaciousness as well:
as non-privacy are .both covered.
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Shri Hari Vishnu Kamath: The hon.
Minister said ‘unsocial and so on and
so forth’. What does he mean ‘so on
and so forth’?

Mr. Speaker: All that phrase in-
cludes only the two grounds which the
hon. Mcmber had mentioned earlier.

Shri Warior. In view of the fart
that Government have now accepted
the principle of providing two-roomed
tenements for their employees, may 1
know whether those living in the
existing one-room ienements will not
be required to pay the rent whiui is
recarved from them now, but they
will be asked to pay only half the
rent?

Shri Mehr Chand Khanna:
not follow the question.

1 could

Mr. Speaker: Since Govermaent
have decided on the policy that even
class IV servants must have two-room-
ed tenements, the hon. Member wants
to know whether the rent that is being
charged for one-roomed tenements at
present wi;l be reduced to half.

Shri Mehr Chand Xhanna: Tac
rents are assessed under a  formwula
laid down in Fundamental Rule 45-A.
The rents are fixed under that for-
mula. May I point out for the infor-
mation of the House that the rents for
the houscs which are allotted to Gov-
ernment servants are very highly sub-
sidised?

Shri Hari Vishnu Kamath; When
Government have shown an undesir-
able and anti-welfare-State tendency
recently as in the case of the Lodi
House hostel, to bui’'d rooms of the size
of 14 feet x 8} feet, ill-ventilated and
windowless rooms, which have rightly
been called a rabbit-hutch, and
charge exorbitant rates of Rs. 130 per
month, is there any hope that thesc
low-paid employees, or even, middle
incom> group employees with salaries
of the order of ‘Rs. 500—can ever get
such rooms at reasonable rent?

Mr. Speaker: . The hon. Minister has
said that there is a formula. under
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which the rents for these rooms are
charged and they are highly subsi-
dised. Now, the hon. Member 'is'guing
on to somethmg else.

Shri Hari Vishnu Kamath; But why
should these other middle class em-
plovees pay Rs. 130 per month as
rent?

Mr, Speaker: We cannot take up the
case of the other employees at present
on this question,

Shri Hari Vishnu Kamath: It is a
rabbit-hutch which they have built.

S wFTA ¢ K Fg AT ATRAT §
fr == 7w P q@reT a7 g4 & Wi
fram o= & 1 W =g I #Y
ATITE HT 7@ g0 fFaw FT AFE AT
F mrETgFar § 7

st AgT =+ @RI : Tl AT JARY
FT AT €, BT WA B fFarfEgw
FF WIS A1 H ] A97 T & | Sef
SE Gie A CRta ke Dl o O
TAHT AR A TG AR A 8,
affT 37§ & Yo AT wo T A
2 Frr g9 ol A% TRIwEaT T8t
A% g

JaT  THAT QWA

*y3g. ) fazamrg qivda ¢ aqv
TEERA T g7 AT FY g &5 %

(%) #7a1 72 &9 ¢ f& "=
TEA Al ¥ OWeATIEr 1 A
IHAT AT & Fweq § wfaeer 33
T I FTH T IFET FqUHT FT I9GT
FA AR FT @ g

(@) =fy &, ar gg sfasw 79
¥ O gRT ;"R
() %= qv foeam g g T 7

AET HAET W IHAT (S0
o Wo W ) : (F) & (7). ¥=F
AT AFA, FT TATTTE FAH &
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e & & F qoq aXE K gET
fear m@m @ fF & =W & W,
w@reey FANFEY, 99 JaF1 iy I
FHAfE #Y 3 ¥ ¥ qQg 9F Jq
Fafe 3 frafaa daRe & 1 &
T TET S | TH FATT T T T
X T A A, 9 g W
g

(a) to (c¢). As a measure for
‘intensifying the Smallpox eradication
-campaign, a suggestion was made to
“the State Governments to harness the
services of such personnel as school
teachers, health workers, village
level workers etc. for a period of
three to four weeks to augment the
strength of the regular vaccinators.
No information is available in regard
to the action taken by the State Gov-
-ernments on this suggestion.

ot fazarg qued : ¥ ¥ O
ITF FT ST, IF IHAA F fAm
FAT EIETT A L T qAar g ?
Dr. D. S. Raju: We have got the

: small-pox eradication programme, and
it is going on now. We hope ihat it

would be completed by the end of
"1965.

1 fasara quEg : IFFT IAAT
w9 g% g1 so ?

Dr. D. S. Raju: Immediately after
‘this eradication programme is com-

pleted, we hopo that small-pox  will
"be eradicated from the country.
Shri S. N, Chaturvedi: What were

the instructions communiated to the

State Governments, anq why have the
' State Governments not sent any reply.
.and why has it taken them such a long
“time to send their replies?

Dr. D. S. Raju: The instrutions were
-communicated during the last small-
1pox eradication week.

st wgma : & g ST STEAr
& 5w gfean % QX 2w § ot 9w
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T g ! afk g, @ 7 A ¥ AW
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T F 39 A

=it oo fag ¢ S AwT YIww
I ¥ Wy oW §, e A
e o @& =% IopEw F oo &
S, IR TR g e I @ HA A
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T g7 gRm 7

Mr. Speaker: The hon. Mocmber
says that if the teachers are engaged
in small-pox eradication work, then
they may not have time to teach
children, and he wants to know whe-
ther the education of the children
would not suffer on account of that.

Dr. D. S. Raju: Wherever possible
there is supposed to be one week’s
training at the block level so that they
can help the reguiar vaccinators. That
was the idea.

Assistance to West Bengal

+

( Shrimati Renuka Ray:
*5317.4 Shri P. K. Deo:

(_Shri 8. M. Banerjee:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that there
has been a shortfall in the assistance
given in the first three years of the
Third Plan to the State of West
Bengal; and

(b) if so, the steps being taken to
remove the difficulty by releasing
the promised amount?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No, Sir. There
has been no shortfall in the Central
Assistance given to the State for
1961-62. For 1962-63 provisional pay-
ments have been made and final
sanctions will be issued shortly on the
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basis of details which were received
a few days ago from the State Gov-
ernment. For 1963-64, no final sanction
of Central assistance under any head
of development has so far been made;
but ways and means advances have
been released towards this assistance.

(b) Does not arise.

Shrimati Renuka Ray: Is it not a
fact that the Central assistance pro-
mised in 1961-62 was Rs. 23 crores of
which Rs. 9'1 crores was given leav-
ing a resilue of Rs. 3.9 ¢rores; in
1961-62, Rs. 26:4 crores was promis-
ed Rs. 237 crores wag given,
leaving a residue of Rs. 2'7 crores—
that mean; in two years a residue of
Rs. 66 crores?

Shri T. T. Krishnamxchari: Hon.
Member is not quite correct but very
nearly correct.

Shri Harish Chandra Mathur: The
hon. Minister says that she is very
nearly correct. Let him give the
correct figure, The Minister is

supposed to give the correct figure.

Mr. Speaker: But somebody should
ask for it. She does not ask . the
correct figure; my difficulty is that
she was giving information and not
asking for any information.

Shri Jaipal Singh: But it is not only
the questioner who ig interested in thc
answers; the entire House is interested.

Mr. Speaker: I can allow answers
only to questions asked.

Shrimati Renuka Ray: May I ask
the question: What is the tolal amount
of money that the Centre promised to
West Bengal in the last two years
and what is the amount paid?

Shri T. T. Krishnamachari: As 1
said, the matter is not yet settled and
accounts have not yet been fully
furnished. I said that she was very
nearly correct because the difference
would be in the matter of lakhs.

Shri Tyagi: What is the total
amount of loans advanced by the

1752 (Ai) LSD—2.
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Centre to the State Government of
West Bengal so far and to what extent
have they defaulted in timely pay-
ment of their instalments?

Shri T. T. Krishnamachari: I am
sorry 1 have not got the figures with
me—the total loans to various State
Governments. But I can certainly beg
of the hon. Members not to ask about
defaults by States.

Shri Tyagi: When granting further
loans to any State do Government
take into account their capacity to
repay?

Shri T. T. Krishnamachari: The
whole scheme is that the loans taken
are invested in certain fixtures and
since fixtures are created one must
presume that there is capacity to
repay. There is no question of default
here in the sense of a private party
and bank. It is a matter of mutual
adjustment

Shrimati Renuka Ray: I would like
to ask the hon. Minister whether it is
not a fact that the performance of
the State Government of West Bengal
in the last 24 years is the highest as
shown in the Third Plan, and in that
case would he take steps to see that
the shortfall is met as they have
spent their full amount?

Mr. Speaker: In the first question,
information is given; in the second a
suggestion for action is given.

Shri S. C. Samanta: Is it not a fact
that the West Bengal Government has
spent more than its matching contribu-
tion and has asked for further help or
loan and, if so, what will the Govern-
ment do in the matter?

Shri T. T. Krishnamachari: Yes, Sir;
not only West Bengal but every State
Government in India is asking for
further assistance and the trouble
about it is that I can only give such
assistance as there is in the Budget
excepting the ways and means
advance. Otherwise I have to come
to this House for supplementary



4371 Oral Answers

demands. I would like to explain the
position further. The 1861-62 accounts
will be settled in a few days; the
1962-63 accounts will take some time
because they have not furnished all
the figures. In 1963-64, I think very
nearly Rs. 18 crores had been given
to them, as monetary advances as
against promised assistance, The final
figures will be available only when
they prepare their budget. Ways and
means advances are given to the
States if they are in need.

The fact about West Bengal Gov-
ernment is that when late Chief Min-
ister Dr. B. C. Roy was alive he said
that he would like to do something
on his own outside the Plan for which
he will not ask for Central assistance.
That has probably taken shape and
they now find that they could not
fully finance it and bring it up to
fruition. The demand is being made
for further assistance on that ground
and that is being considered. Whether
we will be in a position to give
assistance or not, it is not possible for
me to say in the House just now.

Shri S. M. Banerjee: May I know
whether the attention of the hon.
Minister has been drawn to the state-
ment of the Chief Minister of Bengal
wherein he has said that not even
fifty per cent of what has been
demanded from the Centre by the
State has been given to them and, if
80, the reason for the discrimination?

Shri T. T. Krishnamachari: My
attention has not been specifically
drawn to this statement of the Chief
Minister and I do not think it is
correct for him or anybody to say
that only fifty per cent of what has
been demanded had been given. It is
still less correct to say that not even
50 per cent had been granted.

Shri Ramanathan Chettiar: The
Finance Minister said that the States
are being helped for ways and means
payments but we read in the news-
papers two weeks ago that the
Centre had advised certain State Gov-
ernments that there are limits up to
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which they can borrow from the
Reserve Bank. Is this not a contradic-
tion of the statement that the Centre
will help the States for ways and
means position?

Shri T. T. Krishnamachari: I do not
see how these two things contradict.
It often happens that they overborrow
from the Reserve Bank in which case
the Centre gives a ways and means
advance. The two things are related
only that way.

Shri Shivaji Rao S. Deshmukh:
May I know whether this tremendous
increase on the demand for Central
assistance by various States including
West Bengal is the result of statutory
Central assistance having no propor-
tion whatever to discretionary
assistance?

Shri T. T. Krishnamachari: I am
not in a position to make any state-
ment on that question.

Evacuee Properties in Delhi

*539. Shri Surendranath Dwivedy:
Will the Minister of Works, Housing
and Rehabilitation be pleased to
state:

(a) whether a number of houses in
Delhi which are evacuee properties
are still in occupation of unauthorised
persons or sub-letees;

(b) if so, the reasons for not getting
these properties vacated from the un-
authorised residents and taken over;
and

(c) the action Government propose
to take against the illegal occupants?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) Yes, but the number is
not likely to be large.

(b) and (c). Eviction proceedings
are initiated against a person who
trespasses into evacuee property after
it has been programmed for auction
or has defaulted in the matter of
payment of rent. The properties are
generally disposed of without giving
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any status to the un-authorised

occupants.

WRITTEN ANSWERS TO QUES-
TIONS

Palai Central Bank

*534. Shri D, C. Sharma: Will the
Minister of Finance be pleased to
refer to the reply given to Starred
Question No. 112 on the 17th August,
1963 and state:

(a) the payment made till now to
the depositors of the Palai Central
Bank; and

(b) the liquidation expenditure in-
curred up-to-date?

The Minister of Planning (Shri
B. R. Bhagat): (a) According to the
information received from the Official
Liquidator, a sum of Rs. 486:04 lakhs
(including Rs. 22-99 lakhs remitted to
the companies iiquidation account)
was paid to the depositors of the Palai
Central Bank upto the 31st October,
1968.

(b) The expenditure incurred upto
31st October, 1963, amounted to
Rs. 13'66 lakhs.

Recovery of Income Tax
*538. Shri Yajnik: Will the Minister
of Finance be pleased to state:

(a) the estimated percentage rate of
faijlure in recovery of income-tax due
to mal-practices and other evasive
tactics adopted by the assessees; and

(b) the measures that Government

propose to take to counter these
evasive tactics and recover the full
amount of income-tax assessable

according to Law?

The Deputy Minister in the Ministry
of Finance (Shrimati Tarkeshwari
Sinha): (a) Government regrets that
it is not possible to make such an
estimate.

(b) A number of special circles and
central circles have been created to
deal specifically with cases of tax
evasion. The problem of tax evasion
was examined in detail by the Direct

Taxes Administration Enquiry Com-
mittee appointed by the Government
in 1958. The legislative measures
recommended by the Committee have
been incorporated in the Income Tax
Act, 1961 which has come into force
from 1st April, 1962,

Finance Commission

*540. Shri Dinen Bhattacharya: Will
the Minister of Finance be pleased to
state:

(a) whether Government propose
to appoint another Finance Commis-
sion; and

(b) if so, when it is likely to be set
up?

The Minister of Planning (Shri
B. R. Bhagat): (a) Yes Sir.
(b) The period covered by the

recommendations of the Third
Finance Commission is due to expire
at the end of 1965-66. Accordingly,
the fourth Finance Commission will
have to be constituted in time for its
recommendations to become available
for regulating the provisions to be
made in the Budget for 1966-67.

Search in a Foreign Insurance Co,,
Bombay

J Shri Nath Pai:
*641-9 Shri D. D. Mantri;

Will the Minister of Finance be
pleased to state:

(a) whether the office of a Foreign
Insurance Company was searched by
the Directorate of Enforcement in
Bombay;

(b) the reason for this search;

(¢) whether anything incriminating
was discovered; and

(d) the action, if any, proposed to
be taken against any person or
persons?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (d). Yes, Sir.
The search was conducted, as the
Enforcement Directorate had reason to
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believe that the Insurance Company in
question was indulging in violations of
the Foreign Exchange Regulations.
Some documents were recovered as a
result of the search. Investigation into
the case i in progress and action, as
may be necessary, will be taken when
the investigation concludes.

West Asian Sailing Craft

( Shri Jashvant Mehta:
Shri Prakash Vir Shastri:
Shri P. C. Borooah:
Shri D, C, Sharma:
Shri Onkar Lal Berwa:

*542,

Shrimati Shashank Manjari.

Will the Minister of
pleased to state:

Finance be

(a) whether a West Asian Sailing
Craft was fired at and seized by the
customs and Excise personnel on suspi-
cion of smuggling of watches and gold
on Saturday, the 23rd November, 1963;

(b) if so, the number of persons in-
jured and/or killed in the firing; and

(c) the extent of smuggled goods
seized?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) Early in the
morning of the 22nd November, 1963
a mechanised sailing craft of Dubai
registration, suspected to be engaged in
the carriage of contraband, was fired
at by ILN.S. vessel SARAYU when it
failed to stop for Customs inspection
despite being directed to do so. The
sailing craft has been seized by the
Customs authorities,

(b) Two persons were injured in the
firing. They were treated at a Bom-
bay hospital and were discharged on
the 2nd December, 1963.

(c) 11,766 watches valued at appro-
ximately Rs. 10 lakhs (c.i.f.) were
seized.
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Decisions on Chanda Committee’s Re-

commendations in respect of Excise
levy and Collection System

( Shri P. C, Borooah:

| Shri Hem Barua:

| Shri Sidheshwar Prasad:
543, J Shri Ramachandra Ulaka:

"7 Shri N. R. Laskar:

| Shri Dhuleshwar Meena:

| Shrimati Savitri Nigam:

( Shri Warior:

Will the Minister of Finance be
pleased to state:

(a) the decisions, if any, taken by
Government on Chanda Committee's
recommendations on excise levy and
collection system; and

(b) the major modification to be
made in the system in view of these
decisions?

The Minister of Finance (Shri T. T.
Krishnamachari) ¢ (a) The recom-
mendations made by the Central Ex-
cise Reorganisation Committee are
under consideration of Government.

(b) Does not arise,
gty @t W afta fAaw
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Searches Made by Enforcement
Directorate

S Shri D, C, Sharma:
\ Shri Indrajit Gupta:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 109 on the 17th
August, 1963 and state the progress
made in the investigations in the aff-
airs of the business houses whose pre-
mises were searched by Enforcement
Directorate for suspicion of defraud-
ing the gountry by under-invoicing of
exports and over-invoicing of imports?

The Minister of Finance (Shri T. T,
Krishnamachari): The searches of the
business houses referred to in  the
reply to Starred Question No, 109 on
the 17th August, 1963 were conducted
by the Customs or Land Customs
authorities and not by the Enforcement
Directorate. These cases are under
investigation or adjudication,

*545.

Company Law Administration

r Shri Maheswar Naik:
546 ° Shrimati Savitri Nigam:
"v~ Shri Sidheswar Prasad:

( Shri Indrajit Gupta:

Will the Minister of Finance be
pleased to state:

(a) whether it has been decided to
set up a corporate sector for admini-
stration of Company Law Department;
and

(b) if so, the special advantages
likely to accrue as a resut of new
arrangements?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) It is proposed
to set up a Board of Company Law
Administration in accordance with the
provisions contained in clause 4 of
the Companies (Amendment) Bill,
1963 which was introduced in the
House on the 26th November, 1863.
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(b) It is expected that the new
arrangement will result in better and
more convenient administration of the
Companies Act.

Macleod and Co.

*547. Shri S. M, Banerjee: Will be
Minister of Finance be pleased to
state:

(a) whether it is a fact that Macleod
and Co. Calcutta had expressed their
inability to pay the fine of Rs. 17
lakhs imposed by the Customs Depart-
ment;

(b) if so, whether Government ask-
ed the Central Board of Revefie to
accept this fine in the form of Bond
and not cash; and

(c) the reason for this decision and
whether the Company has been jssued
with any notice for immediate pay-
ment?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir.

(b) No, Sir. The Central Board of
Revenue, in exercise of the powers
vested in it under Section 129 of the
Customs Act, 1962, directed the Col-
lector of Customs, Calcutta that, pend-
ing decision on the appeal filed by the
firm with the Board, the fines and pen-
alties imposed on the company need
not be collected in cash and that ins-
tead, the amounts should be secured
by bonds executed by the firm and an
authorisation to be executed by the
firm in favour of the Collector of Cus-
toms, authorising him to receive cer-
tain amount claimed to be due to the
firm from the Iron & Steel Controller.

(c) The decision referred to above
was taken on a request received from
the Company, expressing its inability
to pay the fines and penalities in cash.
In view of the aforesaid decision, the
question of enforcing payment of the
penalities will not arise until the ap-
pealy have been decided.
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Aig From West Germany

Shri P. C. Borooah:
Shri Shree Narayan Das:
*548. { Shri D. C. Sharma:
| Shrimati Sharda Mukerjee.
( Shri Ravindra Varma:
Will the Minister of Finance be
pleased to state

) (a) whether an agreement has been
signed for the utilisation of West
Gemn aid of Rs. 40.06 crores for the
Thirq Year of the current Plan; and

(b) if‘ so, for which projects it is
tq pe utilised and how it would be
divided amongst various projects?

The Deputy Minister in the Ministry
of Finance (Shrimati Tarkeshwari
Sinha): (a) and (b): Yes, Sir. A
statement js laid on the Table of the
House. [Pleased in Library. See No.
LT-2095/63]

Research on Cholera

549, J Shri D. C, Sharma:
) \_ Shri Ram Harkh Yadav:

Will the Minister of Health be pleas-
ed to state the progress made in the
research for eradication of cholera in
the country?

The Minister of Health (Dr. Sushila
Nayar): The Indian Council of Medical
Research has established a Cholera Re-
search Centre in Calcutta to carry out
continuous research on various aspects
of the problem of cholera with a view
to developing ultimately practical
measures for the control of the disease.
Based on complete study of the meta-
bolic changeg in @ large series of Cho-
lera patients, the underlying mnature
of the disease has been fully elucidat-
ed. New light has been thrown on
the degree and severity of the imba-
lance in blood and tissue electrolytes.
The occurrence of acidosis in Cholera
as one of the most severe complicating
factors has been thoroughly investiga-
ted. Based on these observations an
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effective method of treatment of Cho-
lera, at various stages, has been evo-
lved. It is now believed that instead
of the administration of hypertonic
saline, the infusion of Cholera saline
in combination with sodium lactate,
etc., offers many advantages. The
scientific basis of administering green
coconut water in the management of
Cholera has been put on a firm pede-
stal.

Barly studies had indicated that the
immunity conferred by anti-cholera
inoculation is not of a long duration.
Tt was believed to afford protection
for a variable period extending from 6
months to 1 year. Detailed chemical
and immunologica] studies of the or-
ganisms have yielded valuable infor-
mation as to the most suitable strains
for the manufature of cholera vaccine.

Sufficient knowledge is now avail-
able in India for the prevention, con-
trol and treatment of not only indivi-
dual cases of Cholera but of its wider
ramification in the community.

Employees of Accountant General,
Bhubaneswar

1511. Shri Rama Chandra Mallick:
Will the Minister of Finance be
pleased to state:
of persons of all

under the
Office at

(a) the number
categories working
Accountant  General’s
Bhubaneswar (Orissa); and

(b) the number of employees pro-

vided with family quarters till the
end of October, 19637
The Minister of Finance (Shri

T. T. Krishnamachari): (a) 655.
(b) 408.

Homoeopathic System of Medicine

1512. Shri Sidheshwar Prasad: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that her
Ministry has decided to give subsidy
to Homoeopathic System of Medicine;

(b) if so, whether any scheme has
been formulated in this regard; and

(c) if so, the main features thereof?

The Minister of Health (Dr.
Sushila Nayar): (a) to (c). The
Central Government gives financial
assistance by way of grants to
Homoeopathic Institutions for the
following purposes:

(i) Establishment, upgrading and]
or improvement of teaching institue
tions. The pattern of Central
assistance for this purpose is to the
extent of 759 for meeting the non-
recurring expenditure and 509, of the
recurring expenditure,

(ii) Research:
(a) Clinical Research—Central

assistance is given at Rs. 2,000/- per
annum per bed.

(b) Other schemes of
the merits of each scheme.

research-on

The grants are given on the recome
mendations of the Homoeopathic
Advisory Committee set up by the
Ministry of Health.

Registration of Opticians

1513. Shri J. B. S, Bist: Will the
Minister of Health be pleased to
state:

(a) whether it is a fact that on or
about the 26th March, 1963 a repre-
sentation was sent to her for the
registration of opticians and for the
establishment of training colleges at
Delhi and other big cities and also for
appointment of a Board to control the
profession and training of opticians;
and

(b) if so, the action taken or being
taken on the said representation?

The Minister of Health (Dr.
Sushila Nayar): (a) Yes.

(b) The views of the States have
been called for mainly on the question
of the setting up of a Board for
controlling the profession.
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The Government of India are giving
financial assistance for the establish-
ment of training centres.

Foreign Exchange for Stulies Abroad

J Shri Kapur Singh:
\Shrimati Shashank Manjari:

Will the Minister of Finance be
pleased to lay on the Table an up-to-
date list of non-technical courses and
foreign institutions so far approved
by Government for the purpose of
release of foreign exchange?

1514,

The Minister of Finance (Shri
T. T. Krishnamachari): Except for the
various branches of Medicine and
Engineering, all other subjects are
treated, for exchange control pur-
poses, as non-technical. Study of
these subjects abroad is eligible for
the release of foreign exchange unless
the subjects fall in the “banned” list.
A list of these “banned” subjects as
they stand at present is laid on the
Table of the House. [Placed in
Library. See No. LT-2096/63].

From October, 1963, studies in these
subjects are permitted at all reputed
Institutions abroad.

Water Supply in Madras State

1515. Shri M. G. Thengondar: Wil]
the Minister of Health be pleased to
state:

(a) the amount of Central assist-
ance given to Government of Madras
for protected water supply during
1961-62, 1962-63 and 1963-64, so far;
and

(b) whether there is any proposal
to increase such assistance on account
of high incidence of Cholera in the
State?

The Minister of Health (Dr.
Sushila Nayar): (a) Loans amounting
10 Rs. 111.86 lakhs and Rs. 134:72 lakhs
bhave been paid during 1961-62 and
1962-63 respectively, to the Govern-
ment of Madras for the implementa-
tion of Urban Water Supply and
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Drainage Schemes under the National
Water Supply and Sanitation Prog-
ramme. A sum of Rs. 265 lakhs has
been allocated for this purpose during
1963-64.

Grants-in-aid amounting to Rs.
100-43 lakhs and Rs. 87.52 lakhs have
been paid to the Madras Government
as Central assistance during 1961-62
and 1962-63 respectively, for all State
Plan schemes under the Health Sector
including Rural Water Supply
Schemes, An amount of Rs. 100.80
lakhs has been allocated during 1963-
64 for all State Plan schemes. It is
not possible to indicate the figures
separately for rural water supply
schemes, as according to the existing
procedure for release of Central
assistance to the States, allotment of
funds is not made scheme-wise but
the amount is sanctioned for broad
groups or categories of schemes.

(b) No.

Jewellery Fa:ctory

1516. Shri P. C. Boreoah: Will the
Minister of Finance be pleased to state
the decision, if any, tak2n on the ques-
tion of starting a 22 carat gold
jewellery factory for manufacturing
gold ornaments for export?

The Minister of Finance (Shri T. T.
Krishnamachari): Government  of
India have no proposal under consider-
ation for starting a 22 carat gold
jewellery factory for manulacturing
gold ornaments for export.

“Safety Park” for Children in
New Dclhi

1517. Shri Surendra Pal Singh: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that the
New Delhi Municipal Committee has
decided to construct a nove] “Safety
Park” for children, which will be the
only one of its kind in the country; and

(b) if so, where this park will be
located and its financial imp'‘~ations?
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The Minister of Health (Dr. Sushila
Nayar): (a) A traffic park is being
constructed on Irwin Road. This will
have roads, road crossings, traffic sig-
nals, filling stations and several other
amenities. This will be provided with
cycles and padded cars and children
will be trained in traffic rules almost
under the actual conditions they will
meet on the roads.

(b) The proposed ‘Safety Park’ for
children will be located in a Park op-
posite Gurdwara Bangla Sahib, New
Delhi. No financial implications are
involved in this project as it is being
donated by Messrs. Burmah Shell.

Liquidity Resources

1518. Dr. L. M. Singhvi: Will the
Minister of Finance be pleased to state:

(a) whether any studies of inter-
national liquidity resources for the
last five years have been made;

(b) if so, the broad features thcreof;
and

(c) whether Government or the
International Monetary Fund have
undertaken any fresh studies for the
current year?

The Minister of Finance (Shri T. T.
Krishnamachari); (a) The Government
of India are not aware of any study
of international liquidity covering the
past five years. The last official study
of the subject was carried out by the
International Monetary Fund and
published in 1958.

(b) Does mot arise.

(c) At the last annual meeting of
the International Monetary Fund it
was agreed that both the Fund and
ten industrially advanced members of
the Fund will conduct such studies in
the course of this year. The Govern-
ment of India is in close touch with
studies initiated in the Fund.

T. B, Patients

1519. Shri S. M. Banerjee: Will the
Minister of Finance be pleased to state:

(a) whether it is a fact that Gov-
ernment employees who are T.B.
patients are entitled to 13 months
leave by the Department for their
treatment;

(b) if so, whether this is with or
without pay; and ’

(¢), if without pay, the steps Gov-
ernment contemplate to take to chanye
this rule? |

The Minister of Finance (Shri T. T.
Krishnamachari); (a) and (b). A
permanent or quasi-permanent Gov-
ernment servant suffering from T.B.
is eligible for the grant of leave upto
5 years made up of earned leave, half
pay leave (which may be commuted
at his option into full pay leave subject
to certain conditions) and lcave not
due, as admissible to him and the rest
as extraordinary leave without pay. A
temporary Government servant is
eligible for the grant of earned leave
and half pay leave (which may be
commuted at his option into full pay
leave subject to certain conditions)
and extraordinary leave upto 18
months without pay.

(c) A temporary Government ser-
vant is normally entitled to extra-
ordinary leave upto 3 monthg only at
a time during the first three years of
his service and 6 months at a time
thereafter. He is deemed to have
resigned his appointment 1if he fails to
resume duty on the expiry of the
maximum period of the extraordinary
leave granted to him. The grant of
extraordinary leave upto 18 months to
temporary Government servants suf-
fering from T.B. is thus in itself a
concession as it enables them to avoid
a break in their service and to return
to duty after undergoing treaiment.
It also enables them to continue to
get benefits under the medical atten-
dance rules. Every T.B. case is a hard
case and there is hardly anything sub-
stantial to differentiate the case of
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Government servants from (hose of
ordinary citizens who have to depend
on their own resources to meet such
expenses. In the circumstances, Gov-
ernment do not consider any modifi-
wcation in the existing rules necessary.

feew sAERE T wqIAAA

{430, S SETIEAT ey : w@T
faar o1 o =, 108 3F wawifea
S §%T {3 F I F gray N 4y
AN B FO w4 fF fuew FeER
wraEa: feadt FT afa &1 swEs
g 7

faw Wit (a7 fao @o goore
Q) : faew waR FU A Ry
THH ET TG FI, THHT H{AA STAT
g TE g
Theft of Medicines of C.G.ILS.

1521. Shri P. C. Borooah: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that a cons-
piracy to steal and sell medicines of
the Central Government Health
Scheme has of late come to light;

(b) iff so, the total ‘value of ithe
medicines so far found to have been
stolen and disposed of by the cons-
pirators and for how long they are
found to have been carrying on their
scheme according to preliminary
police investigation report; and

(c) the number of Governmcent em-
ployees found to be involved in the
conspiracy according to preliminary
investigations?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c). As it was suspec-
ted that some medicines stocked in
the Central Government Heaith
Scheme dispensaries were being pil-
fered and sold in the market by some
unscrupulous employees, the Inspector
General, Special Police Establishinent,
was requested to investigate the
matter. Criminal proceedings have
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been launched against 12 employees,
one ex-employee and some outsiders
connected with chemists and druggists,
Further investigations are still going
on and the matter is sub-judice.

The total value of medicines pilfered
is not known. According to figure: in
the Stock-registers, no loss is indicated.
Suspicion that the figures had been
manipulated led to the handing over
of the case to the Police.

National Project Construction
Corporation

1522 [ Shri Bhagwat Jha Azad:
* \_Shri D. N. Tiwary:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the National Project
Construction Corporation made any
profit in 1962-63; and

(b) whether its volume of work has
recently decreased?

The Minister of Irrigation and
Power (Dr. K, L, Rao): (a) Yes. The
National Projects Construction Cor-
poration made a profit of Rs. 22,28,764
during the year 1962-63.

(b) The Corporation executed
works valued at Rs. 240.62 lakhs dur-
ing the year 1962-63 against work
valued at Rs, 310.41 lakhs during the
year 1961-62. The Corporation has,
however, been entrusted recently with
further works valued at Rs. 2839
lakhs.

Ayurvedic Treatment under C.G.H.S.

1523, Shri Yashpal Singh: Will the
Minister of Health be pleased to
state:

(a) whether it is a fact that Gov-
ernment employees who opt for Ayur-
vedic treatment under Central Gov-
ernment Health Scheme are not
attended to by other C.G.H.S. dis-
pensaries even for minor dressing
purposes, a facility which is not
available in the Ayurvedic C.G.H.S.

B
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dispensary, thus putting them into
great trouble; and

(b) it so, the steps Government
propose to take in the matter?

The Minister of Health (Dr, Sushila
Nayar): (a) and (b). At present
treatment at the Ayurvedic dispen-
sary opened under the Central Gov-
ernment Health Scheme is confined to
medical cases only. Surgical, obste~
trical or gynaecological cases are not
referred to that dispensary. As
such, the patient even though he may
receive medical treatment from that
dispensary is given other treatment
including dressing, bandaging etc., if
needed, at his parent dispensary.

Tista Multi-purpose Project

1524. Shri Yashpal Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the progress made on the Tista
Multi-purpose Project;

(b) whether it is being construct-
ed with any foreign assistance or
collaboration; and

(c) it so, the details thereof?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) The in-
vestigations have been completed on
the Barrage Project.

(b) At present, there is no proposal
for any foreign assistance or collabo-
ration.

(c) Does not arise,

Power Generation

Shri Yashpal Singh:
1525. < Shri Bishanchander Seth;
 Shri B. P. Yadava:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No, 1833
on the 12th September, 1963 and
state:

(a) whether Government have con-
sidered the suggestions of All India
Manufacturers’ Organisation  that

power generation should be made a
Central subject;

(b) if so, whether the reactions of
the State Governments have been
invited; and

(c) the details thereof?

The Minister of Irrigatiom and
Power (Dr. K. L, Rao): (a) Yes.

(b) Yes.

(c) The Governments of Kersls,
Punjab, Gujarat, Mysore and Uttar
Pradesh have accepted the proposal
subject to certain conditions. How-
ever, the Government of Andhra
Pradesh, Orissa, Bihar and West
Bengal have opposed it. Replies
from Governments of Madhya Pra-
desh, Madras, Maharashtra, Rajasthan,
Jammu and Kashmir and Assam are
still awaited.

Unclaimed Deposits

1526, Shri Yashpal Singh: Will the
Minister of Finance be pleased teo
state:

(a) the total wunclaimed deposits
lying in different Banks of Govern-
ment upto 30th September, 1963 and
the reasons for such accumulations;
and

(b) the steps Government have
taken to disburse such deposits to the
account-holders’ heirs?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) According to
Section 26 of the Banking Companies
Act, particulars relating to the de-
posit accounts with commercial banks,
which have not been operated upon
for ten years or for any longer period,
are required to be furnished after the
end of every calendar year. At the
end of December, 1962, the deposits of
the State Bank of India and its sub-
sidiaries, which had not been claim-
ed or operated upon for a period of
ten years or more, amounted to
Rs. 157.44 lakhs. The deposits with
the post office savings banks, which
as at the end of March 1963 had not
been operated upon for a period of six
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years or more, were
crores,

about Rs, 12

(b) As the amounts involved are not
very large and as the banks in ques-
tion have no legal obligation to pay
these amounts, if they are not claim-
ed, no particular action is considered
necessary.

Automobile Industry

( Shrimati Renuka Barkatakl:
1527. { Shri Rameshwar Tantia:
(_ Shri Mohan Swarup:

Will the Minister of Finance be
pleased to state:

(a) whether an agreement has been
reached with the World Bank team
experts for a loan to cover the foreign
exchange requirements of the Auto-
mobile Industry during the Third
Plan period; and

(b) if so, the details thereof?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). Dis-
cussions are yet in progress that
might result in a loan of foreign ex-
change to meet certain of the require-
ments of producers of commercial
vehicles. Since the matter has not
been finalised, there are as yet no
details that can be given,

L.LC.

1528, Shri Sivamurthi Swamy: Will
the Minister of Finance be pleased to
state:

(a) the number of Life Insurance
policies that matured during 13852-63;
and

(b) the number of claims received
by the L.I.C, of India due to the death
of insured persons during the last
three years?

The Minister of Finance (Shri T. T.

Krishnamachari): (a).
Period No. of claims by
maturity
1-1-1962  to 1,60,114

31-1'1963
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(b):

Period No. of claims by
death

1960 27,121

1961 29,167

1°1'1962 to 40,657

31°1°1963

Documentary Film om Family
Planning

1529, J Shri Karai fsmghjl:
A Dr. L. M. Singhvi:
Will the Minister of Health be
pleased to state:

(a) whether it is a fact that Govern-
ment have decided to give a cash
award of Rs. 25,000 to the best docu-
mentary film on family planning; and

(b) if so, the method of selecting
the winner?

The Minister of Health (Dr, Sushila
Nayar): (a) and (b). The Govern-
ment have decided to give a cash
award of Rs. 25,000 to the best feature
film on Family Planning. There is
no scheme at present for giving cash
awards to the best documentary film
on this subject. To ensure that the film
is of requisite quality or appeal, only
those films will be considered eligible
for the award which either qualify for
a State award for films instituted by
the Ministry of Information and
Broadcasting or achieve a run of
twelve weeks by the date of their
entry for this award. Entries for
this award will be invited along with
entries for the State Awards by the
Ministry of Information and Broad-
casting, through a Public notice. The
selection will be made in accordance
with the Ministry of Information and
Broadcasting Resolution No, 7|4|63-F1I,
dated the 9th January, 1963, laid on
the Table of the House. [Placed in
Library. See No. LT-2097/63].

Sheoting Ranges

1530, Shri Karni Singhji: Will the
Minister of Works, Housing and Re-
habilitation be pleased to refer to the
reply given to Short Notice Question
No. 12 on the 20th September, 1963 and
state whether the necessary foprmalities
have been completed for the grant of
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permission to the National Rifle Asso-
ciation of India to proceed with the
construction of shooting ranges in the
96.5 acre land allotted to the Associa-
tion by the Central Government on
the Ridge in Delhi?

The Minister of Works, Housing and
Rehabilitation  (Shri Mehr Chand
Khanna): The land in the Ridge area
is shown as green in the Master Plan
and no construction therein is per-
missible without the specific approval
of the Delhi Development Authority.
This question was discussed in Octo-
ber, 1963 with the representatives of
the National Rifle Association when
it was agreed that the present site on
the upper Ridge road was not suit-
able for a proper rifle range which
requires a number of structures to be

put up. The possibility of finding a
suitable alternative site is being
examined, Meanwhile sanction for

the construction of temporary mini-
mum sand-banks, butts etc. on the
original site is under consideration.

Oral Cancer

1531 J Shri Raghunath Singh:
'\Shri Vasudevan Nair:

‘Will the Minister of Health be pleas-
ed to state whether researches have
revealed that tobacco chewing is the
major cause of oral cancer?

The Minister of Health (Dr. Sushila
Nayar); There is strong evidence to
show that tobacco chewing may be
an important factor in the develop-
ment of oral cancer. However, more
studies will have to be conducted be-
fore any pronouncement can be
authoritatively made as to whether
the habit of chewing tobacco is a
major cause of mouth cancer in India.

Industrial Units in Public Sector

[ Shri Sham Lal Saraf:
\_Shri Siddananjappa:

Will the Minister of Fimance be
pleased to state:

(a) whether Industrial Units, set up

1532,

in Public Sector have been empower-
ed to build up reserves, out of their
net earnings; and

(b) whether these units can utilise
such reserves, as Capital Formed, to
be ploughed back for extending the
present capacity of the Plants, or in-
vesting in fresh industrial undertak-
ings, and, if so, the details thereof?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir,

(b) Yes, ordinarily on schemes ap-
proved by Government,
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“Assessment Cases in U.P.”

J’ Shri Vishwanath Pandey:
1534‘1 Shri Balgovind Verma:

Will the Minister of Finance be
pleased to state:

(a) the number of assessment cases
dealt with and finalised by the Income
Tax Officers in Uttar Pradesh during
1960-61, 1961-62 and 1962-63;
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(b) the number of cases in which
the assessees had gone in appeals
against the decisions of the Income
Tax Officers and decisions revised;
and

(c) the total amount to be recover-
ed from the assessees by the Depart-
ment in Uttar Pradesh as on the 30th
September, 1963?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (¢). The
information is being collected and
will be placed on the Table of the
House as early as possible,

Advancing of Time

Shri Ramachandra Ulaka:
1535 Shri N. R, Laskar:
*7) Shri Dhuleshwar Meena:
(_ Shrimati Savitri Nigam:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 119 on
the 17th August, 1963 and state:

(a) whether the question of advanc-
ing the clock by an hour as a measure
of day-light saving has since been
examined; and

(b) it so, the result thereof?

The Minister of Irrigation and
Power (Dr. K, L, Rao); (a) Yes.

(b) The proposal has since been

dropped.

Ring Road Pumping Station, Delhi

1536. Shri Heda: Will the Minister

of Health be pleased to state:

(a) when the Delhi Gate Trunk
Sewer and the Ring Road Pumping
Station of the Delhi Municipal Cor-
poration will start functioning;

(b) the targets fixed for the com-
pletion of the work;

(c) the extent of delay, if any, and
reasons for the same; and

(d) the total cost for the construc-
tion and how it compares with the
estimates?
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The Minister of Health (Dr. Sushila
Nayar): (a) The work on Delhi Gate
Trunk Sewer and the Ring Road
Pumping Station has been completed.
Before it can be put into commission
for taking full load, trial has to be
taken by the Directorate General of
Supply and Disposals. This is likely
to be completed by the end of Decem-
ber, 1963.

(b) The target date for completion
of the Trunk Sewer was 30th June,
1961 and for the Ring Road Pumping
Station 31st July, 1961.

(c) A statement is laid on the Table
of the House [Placed in Library.
See No. LT- 2098/63].

(d) The estimated cost of the pro-
ject of Delhi Gate Trunk Sewer was
Rs. 70 lacs and the expenditure book-
ed so far is Rs. 64 lacs. Certain bills
and claims of the contractor are undor
consideration of the Corporation. The
total cost of construction is expected
to be within the estimated cost

The estimated cost of the Ring Road
Pumping Station and the rising mains
was Rs. 48 lacs and the expenditure
booked so far is Rs 47'36 lacs. It is
expected that there will be a slight
increase in the estimated cost as some
bills and claims of the contractor are
yvet to be finalized by the Corporation.

Kathua Canal

1537. Shri Sham Lal Saraf: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether Jammu and Kashmwir
Government have been making an
earnest demand for increasing water
supply from Ravi River, in the Kathua
Canal; and

(b) the volume of water supply in:
the said canal to start with and
whether the same will now be aug-
mented and if so, to what extent?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The Gov-
ernment of Jammu and Kashmir had
requested the Government of Punjab
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to give 50 cusecsg in in rabi out of the
supplies withdrawn from Central Bari
Doab Canal system of Pakistan for the
new Kashmir Canal (Kathua Canal).

(b) The authorised full supply dis-
charge of old Kashmir Canal was 120
cusecs in Kharif and nil 10 rabi The
new Kashmir Canal (Kathua Canal)
has a full supply discharge of 400
cusecs in Kharif and nil in rabi. The
actual supply during Kharif varies
from 100 to 400 cusecs depending on
the demand o; the Government of
Jammu and Kashmir. During rabi
1962-63, the Government of Punjab
have supplied upto 10 cusecs into this
canal by agreement between the two
States. The Government of Punjab
have now agreed to increase the
rabi supply to 20 cusecs by a decision
taken in the 7th meeting of the
Northern Zonal Council held in
October, 1963.

U.S. Credit for Indian Firms

1538, f Shri Raghunath Singh:
_Shri P. C. Borooah;

Will the Minister of
pleased to state:

Finance be

(a) whether U.S. has agreed to giv.
credit totalling Rs  5:56 crores to five
firms of India from the sale proceeds
of U.S. agricultural commcdities sup-
plied under PL 480; and

(b) if so, the names of the firms and
the amount of credit granted to each?

The Minister of Finance (Shri T. T.
Rrishnamachari): (a) Yes, Sir.

(b) Details of five loans announced
by the U.S. Government n Octaber
1963, out of PL-480 (Cooley amend
ment) funds are as under:

Name of the firm to which the Amount of
< loan has been granted. loan granted

Rs.

The Union Carbide India
Limited. . . 2,16,00,000
Kirloskar Cnummins Limited. 1,25,00,000

Rs.
Napco Bevel Gear of India
Limited. . 40,00,000
Mandya National Paper Mills
Limited. . . . 1,50,00,000
Arbor Acres Farm India
Private Limited. . 25,00,000
TFaT1 L @ 5,56,00,000

Credit Policy of Reserve Bank

1539, Shri D. C. Sharma; Wil the
Minister of Finance be pleased to
state:

(a) whether a new decisiqn has.
been taken regarding credit policy of
the Reserve Bank; and

(b) it so, the details thereof?

The Minister of Finance (Shri T. T..
Krishnamachari): (a) Yes.

(b) As from the 30th October, 1963,
the normal quota for the grant of
loans and advances to scheduled banks
by the Reserve Bank has been increas-
ed to 150 per cent. of their average-
statutory reserves. In deserving cases,
additional accommodation, over and
above this limit, will also be available.
Interest on loans and advances upto-
one half of the normal quota will be
charged at the bank rate of 44 per
cent and further loans and advances,
if any, will carry interest at 6 per cent.
The margin requirements in respect
of advances against shares have been
withdrawn.

Colombo Plan Consultative Committee-

( Shri Raghunath Singh.

1640\ Shri P. C. Borooah:

Will the Minister of Finance be
pleased to state:

(a) the main vbservations/recom-
mendations made at the Consultative:
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Committee meeting of the Colombo
Plan recently held at Bangkok; and

(b) the decisions taken by Gov-
ernment in the light of the recom-
mendations?

The Minister of Finance (Shn1 T, T.
Krishnamachari); (a) The Consuila-
tive Committee of the Colombo Plan
which met in Bangkok from 11th to
14th November, after reviewing eco-
nomic development in “he Colombo
Plan region during 1962-63 and
making an assessment of the  tasks
ahead, made, inter alia, the follow-
ing observations|recommendations:

(i) That the developed countrics o:
the world should contribute to  the
expansion of trade opportunitieas of
developing countries by removing the
various artificial restraints on trade;

(ii) That there was need for im-
proving knowledge about market
opportunities and new productive faci-
lities in the region;

(iii) That, in the field of external
assistance, continued attention needs
to be paid to the role of nor-project
assistance as also to the liberalisation
of the terms of aid;

(iv) That, in the field of technical
assistance, while recognising the need
for expansion of intra-regional techni-
cal training facilities, a measure of
flexibility in the administration of
technical cooperation programmes to
take care of the changing require-
ments of technical assistance as deve-

lopment plans proceed would be
necessary;

(v) That an Adviser on Inira-
regional Training be appoin‘ed ecarly

and that the Governments of the
region be asked to designate local
Liaison Officers as a matter of urgen-
cy; and

(vi) That, in the field of man-
power planning, information about the
type of man-power planning assistance
which member countries can provide
to the Governments of the region
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should be transmitted on request to
the Colombo Plan Bureau.

(b') The work of the Consuliative
Committee consists primarily in an
exchange of views on matters o] jene-
ral economic interest to the countries
of the region. Action to be taken on
those recommendations on which de-
cisions need to be taken by Govern-
ment is under consideration.
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Low-Income Group Housing Schemes

1542 [ Shri G. Mohanty:
"\_ Shri Jashvant Mehta:

Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) the amount provided and spent,
State-wise, during the Second Plan
period for low-income group housing
schemes; and

(b) the amount provided and spent,
State-wise,, during the first two years
of the Third Plan on low-income
group housing schemes?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). A statement is
laid on the Table of the House.
[Placed in Library. See No. Lt-2099/
63].
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Bongaon Land Customs Staff

1544. Shri S. M, Banerjee: Will <the
Minister of Finance be pleased to
state:

(a) whether it is a fact that Bon-
gaon Land Customs staff (West
Bengal) have refused to occupy the
Petrapole Staff quarters inasmuch as
they are not inhabitable and are with-
out civic amenities;

(b) whether in spite of the repre-
sentation of the Central Excise Union,
Government are realising the House
Rent from the employees’ salary; and

(c) it so, what action Governnient
propose to take to improve the housing
conditions of the Land Customs Staff
in Petrapole?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) 44 residential
quarters have been constructed at
Petrapole, a Land Customs station on
Indo-East Pakistan border in West
Bengal. The scale and design of ihe
quarters are according to the accept-
ed Government standards. The quar-
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ters are habitable and provide the
amenities that can normally be ex-
pected at a border station. Three
members of the staff have already
occupied the quarters. The other
officers who have been allotted these
quarters have not yet occupied the
same.

(b) Rent is being recovered under
the existing rules of the Department
regarding allotment of 1esidential
quarters.

(¢) The Collector of Central Ex-
cise will remedy any genuine grievan-
ces of the staff.

Excise Ranges im Kangra

1545. Shri Hem Raj: Will the
Minister of Finance be pleased to
state:

(a) the number of Excise Ranges
that existed in the Kangra District
during the years 1957 to 1962;

(b) the number of Excise Ranges
that exist in 1963;

(c) whether it is a fact that tne
Tea Estate holders do not get the
Tea gate passes for clearance for
weeks together and this affects their
business very badly in the Amritsar
market; and

(d) if so, the arrangements Govern-
ment propose to make for supply of
gate permits within the minimum
period?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Seven ranges in
1957, six ranges from 1958 to 1961 and
five ranges in 1962.

(b) Five ranges.
(¢) No, Sir.
(d) Does not arise.

Separate Zone for Excise Duty oa Tea

1546. Shri Hem Raj; Will the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that the
Punjab Government have requested
the Central Government for the de-
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marcation of the Kangra (Punjab)
and Mandi (H.P.) into a separate
zone for purposes of imposition of
Excise Duty on green tea; and

(b) if so, the action taken by Gov-
ernment thereon?

The Minister of Finance (Shri T. T.
Krishmamachari): (a) The Punjab
Government had requested fcr 1educ-
tion of excise duty on tea produced
in the District of Kangra only.

(b) The duty on green tea produced
in Zone I which includes Kangra and
Mandi has been reduced from 15 nP
to 10 nP per Kg. with effect from 18th
November, 1963.
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Medical Colleges

1550, J Shri Vasudevan Nair:
*\_Shri Warior:

Will the Minister of Health be

pleased to state:

(a) whether the attention of Gov-
emmment has been drawn to the prac-
tice of collecting capitation feas from.
students by certain private medical
colleges; and

(b) if so, what steps have been
taken to stop this evil practice?

The Minister of Health (Dr. Sushiia
Nayar); (a) Yes.

(b) At the Eleventh Meeting of the
Central Council of Health held al
Madras on the 5th, 6th and 7th Novem
ber, 1963, it was recommended tha.
a Committee be set up by thc Govern-
ment of India to go thoroughly into
the problems connected wilh private
medical colleges in the country and
to submit its report for the considera-
tion of the Council by the month of
March at the latest so as to be avail-
able for consideration and deciding
action well before the next academic
year. Government is taking action &
set up the Committee.

Irrigation and Power Potential in

Assam

1551 Jf Shri N. R. Laskar:

: \ Shri Ramachandra Ulaka:
Will the Minister of Irrigation and

Power be pleased to state:

(a) whether the State Governmer
of Assam have approached the Unim
Government for additional help fo1
developing their power and 1iucigatio
potential during the remaining periot
of the Third Five Year Plan; and

(b) if so, the response of che Unio:
Government thereto?

The Minister of Irrigation and Power
(Dr. K L. Rao): (a) Yes. The Gov-
ernment of Assam had, at the time of
mid-plan appraisal, indicated an out-
lay of Rs, 45'03 crores as against the
provision of Rs. 27'50 crores for
power schemes included in the Third
Plan. The State Electricity Board
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had also made a representatjon in this
regard separately in August, 1963.

For Irrigation schemes, the  State
Government had proposed an increas-
ed outlay of Rs. 47:88 lakhs for 1963-
64. They have proposed aa outlay of
RKs. 110 lakhs for 1954-65. No proposal
has yet been received for 1965-66.

(b) An additional central assistance
'of Rs, 7:00 crores has been allocated
to the Government of Assain for the
year 1963-64 for power sciiemes. No
decision has yet been takcn on the
proposals of the State Government for
1964-65.

The provision asked for irrigation
schemes in 1963-64 1ad to e reduced
to Rs. 5 lakhs as large additional
amounts had to be [ound [or Power
and Fleod Control programmes. Final
decision has not yet bLeen ‘aken on
the proposals of the State Govern-
ment for 1964-65. No proposais have
been received for 1965-66,

Verification Fee

1552. Shri U. M. Trivedi; Will
Minister of Works, Housing
Rehabilitation be pleased to state:

the
and

(a) the fee charged by the Govern-
ment Pleader, Delhi/New Delhi for
verification of Sale Dceds ia cennec-
tion with the issue of a verification
certificate to those Ccrtral Govern-
ment employeces who aprly for hocuse
building advances, during the last
three years;

(b) the fee charged Ly the Revenue
Officer, Delhi in such cascs and the
number thereof during the last three
years; and

(c) the provisions of law under
which these fees are charged?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) to (¢). The required in-
formation is being cullected and will
be laid on the tablc of the Sabha.
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Middle Income Group llousing Schemes
in Dethi

1553. Shri R. Barua: Will the Minis-
ter of Works, Housing and Rehabilita-
tion be pleased to state the amount of
funds made available to the De'hi
Administration under the Middle In-
come Group Housing Scheme during
the current financial year?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): Rs. 32 lakhs.

Sharing of Water between Madras and
Kerala

1554. Shri Kajrolkar; Will the Minis-
ter of Irrigation and Power be pleased
to state the outcome of the discussions
by the Central Minister as to sharing
of waters between Madras and Keraia?

The Minister of Irrigation and Power
(Dr. K. L. Rao): The Union Minister
had no discussions yet on thc subject
with the State Ministers of. Kerala
and Madras who are at the moment
discussing between themselves the
issues relating to sharing of concerned
inter-State rivers.

L.IC. Investment in Oil Refinery

1555. Shri D. C. Sharma: Will the
Minister of Finance be pleased to state
the progress made in the proposal of
the Life Insurance Corporation of
India to purchase some shares of the
proposed public sector oil refinery in
South India?

The Minister of Finance (Shri T. T.
Krishnamachari); The question is un-
derstood to be still under considera-
tion.

Clearance to Students going Abroad

1556 [ Shri Kapur Singh:
"\ Shrimati Shashank Manjari:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Reserve Bank of India allows clear-
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ance to students who have secured
admissions to foreign institutions but
who do not nced foreign cxchange,
only in cases where pcrsonsg who are
prepared to maintain them in the
foreign country are either their
parents, children real brothers or
real sisters; and

(b) if so, whether in view of the
peculiar social conditions in India,
Government have under considera-
tion the question of allowing clear-
ance al.o in cases where the students’
other relations are prepared to main-
tain them?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) and (b). When
the proposed course of study is not
otherwise eligible for the release of
foreign cxchange, hospitality from re-
latives like parcnis, children, real
brothers sisters, uncle, aunt and
father-in-law i: considered acceptable
for this purpose.

Inv:itations from other relatives are
algy cancidered providedq circumst-
ances of ensure that the
pronoscd financial arrangement will
continue uninterrupted during the en-
tire period of study abread.

the case

Out-of-Turn Allotment

1557. Shri S. M. Banerjee: Will the
Minister of Works, Housing and Re-
habilitation be pleased to state:

(a) whether it is a fact that out-of-
turn allotment of residential accom-
modation is sanctioned to Government
servants only on the recommendations
of the medical authorities;

(b) if so, whether there are any
recommended cases pending sanction
with the Ministry; ang

(c) the number of such cases and
when Government intend to finalise
such allotments?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) Yes, this has been
generally the practice so far.

(b) Yes. The number is about 60.

(c) On account of dearth of accom-
modation and difficulties experienced
in the functioning of the priority
arrangements it is being considered
whether the medical priority s.iould
not be abolishe{ and hard cases
dealt with ad hoc on merits.

Kothagudam Power Project

1558. Shri Eswara Reddy: Will the
Minister of Irrigation anq Power be
pleased to state:

(a) when the earthen dam on the
Kinnerasani River which is to supply
cooling water to the proposed 120
megawatt thermal plant at Kothagu-
dam will be completed;

(b) when the work of construction
of six mile-long canal for this purpuse
will commence; and

(c) the amount spent so far on
Kothagudam power plant project?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The
first stage of the Kinnerasani Dam is
scheduled for completion by Decem-
bor 1965 in  time for commi;sinning
the first stage of Kothagudam Ther-
mal Power Station,

(b) The work has already com-
menced. The canal will be comple-
ted well in time for carrying the
cooling water for the Power Station.

(c) The anticipated outlay on the
project upto the end of the current
financial year is Rs. 245 lakhs, com-
prising Rs. 100 lakhs for the Kinne-
rasanj Dam and Rs. 145 lakhs for the
Power Station Project.

Coromandel Fertilisers Private Ltd.

1559 Shri Eswara Reddy: Will the
Minister of Finance be pleased to
refer to reply given 1o Unstarred

Question No. 332 on the 17th August,
1963 and state:

(a) whether the consideration of
the application for capital issue from
“Coromandel Fertilisers Private Limi-
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ted” for the establishment of ferti-
liser plant at Vishakhapatnam has
since been concluded; and

(b) if so, the nature of the decision
arrived at?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). The
processing of the application for capi-
tal issue from Coromandel Fertilisers
Private Limited for the establishment
of a fertiliser plant at Vishakhapat-
nam is nearing completion and a tinal
Aecision on the application will be
arrived at shortly.

Department of Explosives

[ Shri Kapur Singh:
1561y Shri Solanki:

Will the Mirister of Works, Hous-
ing and Rehabilitation be pleased to
state;

(a) the total strength of the

Department of Explosives; and

(b) the number of Class I agnd Class
II officers who have resigned from
the Department during the last 10
years?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) 178,

(b) One Class I Officer and 5 Class
1I Officers,

Training of Officers of Department of
Explosives

f Shri Kapur Singh:
1562. 1 Shri Solanki:

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
state:

(a) the nature, extent and scope of
training imparted to officers of the
Department of Explosives; and

(b) the extent and nature of safcly
material supplieq to varioug officers
of the Department?
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The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) So far there has been
no set programme, and newly recruit-
ed officers of this Department have
been receiving training from senior
officers to whom they are attached. A
detailed programme of training for
future recruits is now being drawn
up.

(b) The Circle Officers at Bombay,
Calcutta, Madras ang Agra have been
provided with bomb huts which are
equipped with safety devices by
which dangerous bombs can be safely
opened or broken up by remote con-
trol

Fourth Five Year Plan

1563. Shri D. S, Patel: Will the
Minister of JFrrigation anq Power be
pleased to state whether his Ministry
is working towards laying greater
stress in the Fourth Five Year Plan
to remove the imbalance in various
States as regards irrigation so that
the poorly irrigated States get more
allotment?

The Minister of Irrigation and
Power (Dr. K, L. Rao): A decision in
regard to the criteria for selection of
irrigation schemes for the Fourth
Five Year Plan is yet to be taken. The
Ministry will take imbalance in
varioug States into consideration when
framing irrigation proposals of the
Fourth plan.

Sales Tax on Hosiery Goods

1564 Shri Inder J. Mathotra: Will
the Minister of Finance be pleased to
refer to the reply given to Unstarred
Question No. 2200 on the 19th Sep-
tember, 1963 and state the nature of
the decision taken in regard to aboli-
tion of sales-tax on hosiery goods in
Delhi?

The Minister of Finance (Shri T. T.
Krishnamachari): For the present, it
has been decideq not to exempt
hosiery goods from the levy of sales
tax in Delhi,
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Pong Dam anq Sutlej Beas Link

1565 Shri Hem Raj: Will the Minis-
ter of Irrigation ang Power be pleased
to state:

(a) the total cost involved for the
construction of the Pong Dam and
Sutlej Beas Link;

(b) the proportionate cost to be
shareq by the beneficiary States:

(c) the share of the Centre for its
construction beyond the World Bank
loan; and

(d) the proportiomrate benefits to be
shared by the respective beneficiary
State Governments?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a)

Rs.
11079 crores.

Pong Dam
99° 65 crores.

Beas-Sutlej Link
21044 crores.

Tota] estimateq
cost
(b) and¢ "i. Np final decision in re-

gard to the sharing of cost and bene-
fits lras been taken as yet.

(c¢) The Central Government has no
share in the construction of the Pro-
ject. However, it advances loans to
the State Governments concerned.
Water Supply in Karbala Refugee

Colony

1566, Shri Pottekkatt: Will the Min-

ister of Health be pleascd to state:

(a), whether it is a fact that water
supply in ‘E’ Block of Karbala re-
fugee colony which is centrally situat-
ed in New Delhi is most inadequate
particularly on first floor, and the resi-
dents have to go down stairs even for
bathing and washing;

(b) whether it is also a fact that
in spite of several representations
made by the residents, the position has
remained unchanged; and

(c) the steps proposed to be taken
by Government in the matter?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes. There have been re-

ports from the residents about the in-
adequacy of water in ‘E’ Block of
Karbala refugee colony. It is, how-
ever, due to the defects in the internal
pipe line distribution system.

(b) The position can improve only
if the internal system of distribution is
re-laid by the residents and the posi-
tion will remain unchanged till it is
done.

(c). A meeting of the representativeg
of the residents was called by the New
Delhj Municipal Committee. They have
been apprised of the situation. The
individua] connections as agreed by
them will be given as soon as they
complete the work of laying pipe
lines.

Irrigation and Power Schemes in Bihar

1567. Shri Yamuna Prasag Mandal:
Wil] the Minister of Irrigation and
Power be pleased to state:

(a) the number of irrigation and
power schemes of the Government of
Bihar pending at present with the
Central Government for sanction; and

(b) whether the Dhauno River Pro-
ject in North Bihar has been sanc-
tioned?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) A statement is
laid on the Table of the House [Plac-
ed in Library. See No. LT-2101/63].

(b). No project report for Dhauno
River has so far been received from
the State Government of Bihar.

Replacing of Sales Tax by Excise Duty

Shri Jashvant Mehta:
Shri Prakash Vir Shastri:
1568.

Shri Hem Raj:
_ Shri Sarjoo Pandey:

Will the Minister of Finance be
pleased to state:

(a) whether the question of replac-
ing Sales Tax by Excise Duty was
considered in the State Finance Min-
isters’ Conference held in New Delhi
on the 7th November, 1963; and

(b) if so, the decisions arrived at?
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The Minister of Finance (Shri T, T.
Krishnamachari): (a) Yes, Sir.

(b) The proposal did not find favour
with State Governments.

Loans for Goldsmiths

1569 J/ Shri Jashvant Mehta:
"\_ Shri Surendranaith Dwivedy:

Will the Minister of Finance be
pleased to state:

(a) the up-to-date amount of loans
disbursed in different States to un-
employed goldsmiths after the an-
nouncement of new policy in Septem-
ber, 1963; and

(b) the total number of goldsmiths
in different States who have been re-
habilitated and the number of applica-
tiong for loans pending in each State?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). The
information is being collected and will
be jaid on the Table of the House,
when received.

12.00 hrs.

CALLING ATTENTION TO MATTERS
OF URGENT PUBLIC IM-
PORTANCE

(i) MOVE FOR CONFERENCE OF NON-
ALIGNED NATIONS

Shri Harish Chandra Mathur
(Jalore): I call the attention of the
Prime Minister to the following matter
of urgent public importance and re-
quest that he may make a statement
thereon:

The reported move for conven-
ing a conference of non-aligned
nations,

The Minister of State in the Minis-
try of External Affairs (Shrimati Laxmi
Menon): In a joint communique is-
sued at the' conclusion of the visit of
Mrs. Bandarnaike, the Prime Minister
of Ceylon, to the United Arab Re-
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Urgent Public Importance

public, on 13th October, 1963, il was
stated that:

“In the firm conviction and ke-
lief that a better understanding
between nations could be created
and international tension relaxed
and eventually resolved by fol-
lowing a policy of non-alignment,
the President of the Unjted Arab
Republic rnd the Prime Minister
of Ceylon agreed that another
conference of non-aligned coun-
tries should be held some time
next year”.

2. India has welcomed the intention
to holg such a Conference and has
expressed her willingness to partici~
pate in it. It is hoped that the pro-
posed Conference would help in the
promotion of international pcace and
understanding and give support to the
processes of conciliation and the re-
duction of cold war tensions. The
Government of India would be pre-
pared to give such assistance as may
be necossary for the successful imple-
meniation of the proposal.

3. 1t js obvious that Conference of
this type requirc a greae deal of pro-
paration and must nccessarily be pre-
ceded by an exchange of views among
intercsted countries.  Such informal
exchanges are now going on.  The
Government of India have also becn in
communication with the Governments
of the United Arab Republic and Cey-
lon, and an exchange of views js also
taking place with other interested
countries.

Shri Harish Chandra Mathur; The
hon. Prime Minister is reported to have
stressed that this conference has as-
sumed a special urgency in the wake
of the most unfortunate and tragic
assassination of the President of USA,
Mr. Kennedy. What truth is there
in this statement? What are the impli-
cations which persuaded the hon.
Prime Minister to stress the urgency
of this conference particularly in tha
wake of this assassination?

The Prime Minister, Minister of

External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): I do not quite remember in
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what context I used that word
‘urgency’. But if I did, I must have
merely stated that the tragic assassi-
nation of President Kennedy naturally
has had a big effect in international
politics, and it would be desirable for
the non-aligned countries to get to-
gether and express themselves 1n
furtherance of many of the objectives
that President Kennedy had and was
trying to pursue. To gstrengthen that
in this context that was all I meant.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Is China trying to sneak into
the conference?

Shri Nath  Pai (Rajapur): We
should like to know our attitude to-
wards China which is trying to qualify
as a non-aligned power,

Mr. Speaker: No.
Sari Naih Pai: It s very irpor.ant.

Shri P. Venkaiasupbaiah (A :
In view of the fact that both Pakisu
and China jiave started summit v ]
diplomacy to hustle African and Asian
countries into a sccond Bandung Con-
fercnce, insicad of a non-aligned
nations’ Conference, what efforts do

Government propose to make to
counteract this move?
Shri Jawaharlal Nehru: I do not

know what the hon. Member expects
me to say. The Prime Minister of
China and the President of Pakistan
are touring other countries. Possibly
they do not approve of this non-align-
ed nations conference because, in any
normal view of the case, they do not
come into it. Neither of them came
to the last non-aligned nations’ con-
ference and neither of them apparent-
ly qualifies for any non-aligned
nations’ conference,

It may be that when they go there,
they express their views in regard to
international matters and do what
normally a country does, put forward

Urgent Publ.c Importance

its own case, and do propaganda on its
own behalf.

So far as we are concerned, when-
ever we have an opportunity, we take
advantage of it and explain our
count v’s attitude in regard to these
macices.

(ii) REPORTED FIRING BY PAKISTANIS.
IN LATHITILLA AND DUMABARI

Shri S. M. Banerjee (Kanpur): I
call the attention of the Prime Minis-
ter to the following matter of urgent
public importance and request that he.
may make a statement thereon:

Reported firing and use of
Machine guns by Pakistanis
in Lathitilla and Dumabari sectors
vesulting in serious injury to a
securily guard and mounting
tension on our borders.

The Minister of State in the Ministry
of External Affairs (Shrimati Lakshmi
Menon): Yestorday I made a bricf
statement that on 9th December and
again on the 10th Decembeor. the East
Pakistan Rifles had opened fire in the
Lobhacherra  area of  Assam, Lust
night, we reccived a report from the
Assam Government that the Pakistani
forces had opened fire in the Lathitilla/
Karkhanaputni area, at about
225 hours on the night of 10th
December. Later, they extended the
arca and zone of firing all along the
Lathitilla/Dumabari area. Our bor-
der security forces had to fire in self-
defence; firing continued intermittent-
ly throughout the night of 10th De-
cember, Messages received so far in-
dicate that firing was continuing.

As a result of the firing by Pakistan
at Karkhanaputni, one of our consta-

bles was injured in the leg. He has
been removed to the hospital. So far,
there are no reports of any civilian

casualties. The Deputy Commis-
sioner of Cachar and our Sector Com-
mander have proceeded to the area nf
the firing

The firing in the Lathitilla/Dumbari
area seems to be g repercussion of the
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firing incident which took place in the
Lobhacherra area on the 9th and 10th
December; intermittent firing in that
area is continuing.

A protest has been lodged with the
East Pakistan Government on firing
in the Lobhacherra area as also on
the latest act of Pakistani provocation
in the Lathitilla/Dumabari area.
Further reports from Assam are awai-
ted.

News has also been received that the
request made by our GOC 101 Com-
mand, to his opposite number in
Pakistan, for an urgent meeting to
consider the question of tension in the
Lathitilla/Dumbari area, has been
turned down by Pakistan. GOC East
Pakistan has stated that he does not
feel that a meeting is necessary. Our
Chief of the General Staff has tele-
graped to the Chief of the General
Staff in Pakistan, urging a high-level
meeting to prevent deterioration of the
situation on the Assam-East Pakistan
border. No reply has been received
from Pakistan to this.

Shri S. M. Banerjee: From the state-
ment, it appears that Pakistan forces
have now started crossing the cease-
fire line, both in the eastern and
western sectors, resuming continuous
firing and occupying our territory. If
so, have any effective steps been taken
to counteract this by replacing the
border security force by full military
strength to combat thig and drive them
out of the area?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri  Jawaharlal
Nehru): May I point out that there is
no such thing as a cease-fire line in
-the eastern sector? It is our terri-
tory....

Shri S. M. Banerjee: There was
cease-fire there. He said that last
time.

Shri Jawaharlal Nehru: A temporaty
arrangement between the local com-
manders.
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Shri S. M. Banerjee: There was no
line?
Shri Jawaharlal Nehru; No, Reports

that we have received show that
whenever such a thing occurs on the

part of Pakistan, effective steps are
taken,
As regards replacing the security

forces by regular military forces, 1
believe the military are responsible
for it. It is for the military to decide
when they function when they are re-
quired to function.

Shri P. C. Borooah (Sibsagar): May
I know whether the continued hostili-
ties on the India-Pakistan borden are
a clear indication of Pakistan’s sinis-
ter designs of agression to occupy
Indian territory in that region by
force, and if so, whether Government
can give an assurance that not an
inch of Indian territory will be allow-
ed to be occupied further?

Shri Jawaharlal Nehru: As far as
1 understand, he says that this kind
of firing is considered to mean that
Pakistan wants to invade Indian terri-
tory by force. I do not think that is
a right inference in any large sense.
The Lathitilla area, the House will re-
member, is a disputed area. There
are one or two places nearby which
are not disputed in that sense. I
should think that it is not possible for
them to invade India in any sense by
these minor incidents, They are
meant, I suppose, to create tension
generally.

Shri Swell (Assam—Autonomous
Districts): Together with this report
of the spread and intensification of
firing by Pakistan, there are reports
of Pakistani intrusions in the western
sector with killings of two of our
nationals. May I know from the
Prime Minister whether all these are
a prelude to a big flare-up with Pak-
istan; if so, what are the steps Gov-
ernment are taking to meet this
eventuality?
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Shri Jawaharlal Nehru: Which kil-
ling of Indian nationals the hon.
Member is referring to, I do not know.

Shri Swell: In Kashmir in Khaur
village, 36 miles from Jammu, and in
Sayal village, 65 miles from Jammu.

Shri Jawaharlal Nehru: We have
received no official intimation, It may
be so, but the point is that the in-
ference that the hon. Member was
going to draw was that this was a
prelude to a larger movement by
Pakistan. That I can only conjecture,
I cannot speak definitely as to what
Pakistan might or might not do, but
I do not think so.

i wwow fag  (aR) oS
TYH WA T g o Fgr 2, wifaa
I | B T F@r 2 oA
fegem aEx 3@ wEm &7 wifaw
FEAT R | A& sraer g foag o
g orfeeame gWIR SAY FT W d
I AU HAY FF qF 299 qHHA L 33
T |

Y FFLAT AFE | T T GNT
ST A WA AT AEY & T |

ot awae g - 7o & arg W /4
AT FgT A7 qar § £F &1 S S |
g a1 gAY FAX WA Y W & AT AW
o9 I Jg T F7 43 & & T Far
R | W 5 3T A ger & fa¥ gt
fafaed adff S @1 58 7 W F4v g,
ag ¥ & ST e § o

St FTAFITT AF€ T M T 7
ARG qEET § AT 8139 ¥ 7Y Ty 5
ga fafaed a8 Jog | fafaedr feere
2 R fafaed oFaw & gl & 5= 912
I TR FAT L1 & 5 @ o § 7}
Fq A a1 F9 a% Ifew o G ok
FT AT | 9 T IN HEAE | g AR,
S 3E FAAT A | g I§ qgT @I
gamaR ¥farerd sy
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=t awaw f7: w|mr wg ¥ Sy
sy fargfe I ag o1 GeEEa T

Y FAFETH A€ T T qS
agT g1 &) & 98 aFereeg 8, afed 9=
F W ¥ T B TG AT | H_qT
o9 @y A & fF fdt aa @ f
qi1T 918 faq o Mfaar a9 1 qa &
I@ET &, SUT ¥ I & | a7 gwEAr
fF 797 & g 7 g1, g8 W g A
g1 e &t wFEwr gt & 0
AN F AT GG gHT 97 9§
arffea 1 a<% uF Foufaer gf |
@ &t guaar 5 qfvam gaem #3X
T & famgea qY, 39 T °T @I,
Tg T AFFT ¥ G AT ATAW g

g !

st aF (@ri|) oo fafaer
aTed FT qTE F I1 EETHE gAT 99 |
IRA Faemn f& aRREr & eax
Gfr Gaede & v @ I AN Am
I THAT FI Tk & | AT T ¥ ATEAT HR
arfsFeaT™ & g fremar § o= ¥ 78 auer
& g1 17 § | a5 WY & AfET o samer
g @ & | 71 guk 9w fafaeex qra
¥ oo fewe fafaees & faame fafma
7 ¥ qgi fafaedr §5w & a3 & |
2, W 77 7 oY @y @ fF 5w W =
&7 1 g gAT wnfgn |

weaer wgRw : fafaed q99 @@
ST Y ag T TH T AT §

A TAFECAT A€ . AT gITT
FY 71w gAT iy 5 ag wew aE
g § arfaear &Y, g waa &

qF WA §IX4 : Hq19 FT AT @ifd
FY gt orET ¢

! WAL AGE : qH I
fr mrgear 1 O wifs A omE
afsa wiifa 1 orea & AW ag A f
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[sT waTETT ATE)
O qEF I femieg 7 F MG | A
¥ v sy afew g®ar wify £ ARd

WA, Wi aF gERT ae® g |
(Interruptions)

eIq WETT : TH A § §F qreAaT
ar & Frq gaqr | (Interruptions)

W TUIIA G AgE : gFq g Aq1
IR O a8 77 {5 @ & 7 F7 FE
oA I W A A ™A
FHE G AT A g AFAr 2 | F TG
sTaAT fo afwar am s #r & T §
arfeeara &, afea syfeer 798 57 &
FIE TG AZN F1oAFAT |

off wss: (RaTe) 0 H o A
sz g OF B gz avr w47 g 5 Star
T AT T T g maE A A
TET WG § THI aTg § A7 A7 EEAT
FIH AT IT &1 AT W 97 T F 1 T
qrey ¥ AT WA G g5 aqeT &0
T T T @iFFam & gm s
T B § ¥ £ |4 gEAr arfarearT
F1 37 & AR T F IO g ATV AT
AT FILAT § |

WA WERY : U § T9 FT 447
g g |

st amid: (feame) © weger W,
aiffam SR A9 @ & TaEn ¥
fergeama &1 g9 9 @ & | fadw ooy
T wEwd Afg F g 79w E fw Qe
@ # & UF TTETS T a7 FT F TF
TCETS § FET AT AT | [ 39 F¥ AR
qEA gl HIT UF & 919 W FX qg
qFEET F7G A1 A9 2w 1 fgwiaa
I FT AW |
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TESA WQAW : AT JT AT FE
TH | WS FT gATT ¥R | T AT R
TTHE FY T TET  FHAT, AT T
Ffad

=Y arrst ; Far fa@m /e A meAr
TaEA AT B fEAT I A TR A qeq
fergeama &Y wxedl o¥ qaarfax gt §
3T F gray A 1€ arg faars & qaT
¥ g fo@ A 1€ qr6 AfF a0 FT
fgrgeaTe 1 SYATHT A T T AT G |
T 39 &1 FE 79 aig # A

eIy RE'TA T A TH AF
CEANE A I

% awg  weAer WA, W A
ar g AfT |

mese WEIE | WG AT T5 AT |

N av€ . 7z fazm oAifA @
TYEFAT F F907 £ | S & A= U4
TTTTEEE . ... ..

SETA WEIRA : TT WT 43 AT
w3 # A7 g3 &1 W9 &1 33 S
=rfex | ifa 1 gar 57 FEH g g
ST 1 FEHAT | T AT H FRAT AT
$ qr Y WY WF 9 oy TE &7
gHa 1

ot qug: §3 qgr a1 fF 3@ o)
29 &7 FT YA AAT F1faER g av
Gl

woger NEIET : W F drae A A
7= F1 a1

»t swrare ment (fasmi) @ &
ST ear g fF Smdren wiw ey
% ara A § o G S g gd
g @ 3 g gergdead fEe
&8 W AT aFe Frafawr § | afs oy
feafy & &Y a1 goFTT @ag F g W
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F ag FaEA fF TE IR 7T qwe
T AT & & {70 g0 afe ¥ Ja
g

% ATAAR ST : gh, qAT R |

| JqETEIE AgE ;Wi wmi
HaTAT & I &1 TH A AT IS T
HTH ¥ FT AT T FFTE | T AR
T GF & | gH 4 @AT wifgd ) w08
19 &Y g AT AT =fET | @M AR
¥ o daT @ Wfgd | gEQ w9
F AW gAR I FATHIG & I9 F 3@y
gr AT e § fF gw dam & AR
A B Aqr £ Afwa & feT wgm
f& wtar & for o7 77 gafaa =
grar f& 9 25 et o 7 99T, wgr
UF THET I TAT AT UF T I TS
7E A1 50 FT FTH 1aT § 99 HI T4
FT, 3T F ATH KT U4 & | 39 H
Fiferer a7 gidT &, A T @ F aw
FIA FT g IBAT 5 AT S q@7 B
FHSY & I X graT § & Fan gnfaa
qaH T FL | T K TANT ST FT 3 4
LERA
Shri P. Venkatasubbaiah (Adoni):
The Prime Minister in kis reply has
said that 3 protest note has been sent
to Pakistan Government and that the
Pakistan Government has been dis-
puting this as disputed area. In that
protest note.
oy waqw tag : grew fafrex X
gt T e e, fee e § et
& il 1 ogEEe fam s
2
wer RFAL AT wAA FT T
¢
At g F fug : gz a2
faar v &, % qei=r Famay @ | qEar
)} wEATA STy S @y E

Message
from U.S.A.
President

Shri P. Venkatasubbaiah: The
Prime Minister in his reply has said
that a protests note has been sent to
Pakistan Government and that the
Pakistan Government has been dis-
puting this as disputed area. In that
protest note has our Government
asked the Pakistan Govermnment to
sit across a table with their directors
of survey so as to decide the owner-
ship of this territory?
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Shri Jawaharlal Nehru: We have
been pressing for the demarcation of
this area repeatedly. Most of it har
been demarcated; a little part remains
including this particular part, We
have been saying that a crash pro-
gramme should be adopted to finalise
this.

12.21 hrs.
MESSAGE FROM U.S.A. PRESIDENT

Mr. Speaker: I have to inform the
House that I have received the fol-
lowing message from Presjdent
Johnson of the U.S.A, in reply to the
message of this House on the dealth of
the late President Kennedy:

“Dear Mr. Speaker:

Your message of sympathy and
the tribute paid by the Inlian
Parliament to the late President
Kennedy is deeply appreciated by
all of us. Such an understanding
response to our tragic loss is a
source of strength to Mrs, Kennedy
and myself during these trying
days.

My administration isg pledged to
the attainment of those high goals
to which the late President de-
dicated and finally gave his life.
In this endeavour I am sure I can
count on the support and coopera-
tion of India.

Sincerely,
Lyndon B. Johnson”
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Nt qReEs qEw (IrqEET)
Meger ARG, OF fAaeT g . . .

W wga - FT e Ry ag
TG =T AT |

s TGS AT AT A
fawg &, @ g & § qar Ia7 4r |
T §eT ¥ TF Ty A fodo AW ..,

wreae AT F IW I AT @IE |
AZ A ATE R | qH T AT T AV AR
it 2 5 Y aifgam a7 ¥ =@
fereit st +Y afefate sTam &)

st st (fga) : weww W@,
I AT Fan &g . ..

eI AFITT | TH TR AT A TN
Fg §Fq | [F T g7 20 78 TG ;0
FFAT | FT 43 AT |

oY TG gE T3y F FAg A
A F THA W E ...

qerd WEET AT I3 AW | W
IO TAAT @I § q /19 FaT7 o
w1 AR B agq Sgar qanfaa
S GIW H T | AR g TG &G
g 5 97 F15 AAAE aIE ATe At
T &Y FT FAYE 19 E FT 2 | TAT AL
P FAT 158 A FATE AL AN
FHAT |

i aTwel W OF A A g,
IY g Afg |

QTR ALTW : g IIT ALY & | qH
Friard wam afaw | 3w 97 ¥ faw
forg | R & gATfee qREAT A1 ST
IY FEE F A TG |

st wnet : gg AEAqY A9 ...

WA WIAT ;. qZ WEeAqu g AT
Y, TET hAT AT T FAT E
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AR T 7 hEem m s i el
foq aaa foram wimg

=t gt : e wEEd, § faa
Fom {5 & 73 a9 aga w6 ¥ W
qHY @ W@ E .

WEqe WEIAY : WY TH q¥g T4 A
TaE TG O qOha |

st e § wFEe AG) I @@
AR AT FT@E

WETL HEITA : AR AT 5/ TG ALY
FERY | & 7 < T Fer & 5 AW
az S |

st UREAT TR AT A AN R
qrd § o9 HIE g9AAT 2 G 7

ey AEET : # Fg I g fr ag
HTEAT 57 @1 R | 39 TR & w1y SrEifew
FT TR 7 %L |

12.23 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER CUSTOMS ACT
AND CENTRAL Excises AND SaLt AcTt

The Minister of Planning and Min-
ister in the Ministry of Finance (Shri
B, R. Bhagat): I beg to lay on the
Table—

(i) a copy of Notification No.
G.S.R. 1830 dated the 30th
November, 1963, making cer-
tain further jamendment to
the Customs and Central Ex-
cise Duties Export Drawback
(General) Rules, 1960, under
section 159 of the Customs
Act 1962 and section 38 of the
Central Excises and Salt Act,
1944,

[Placed in Librd‘iry‘ Sce No.
LT-2088/63].

(ii) a copy each of the following
Rules under sgection 38 of the
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on the Table
Central Excises and Salt Act,
1944: —

(a) The Central Excise

(Twenty-seventh  Amend-
ment) Rules, 1963 publish-
ed in Notification No. G.S.R.
1825 dated the 30th Novem-

ber, 1963,
(b) The Central Excise
(Twenty-eighth Amend-

ment) Rules, 1963 publish-
ed in Notification No. G.S.R,
1826 dated the 30th Novem-
ber, 1963.

[Placed in Library. See No.
LT-2089/63]

(iii) a copy each of the following
Notifications under section
159 of the Customs Act,
1962: —

(a) Notification No. G.S.R. 1791
dated the 23rd November,

1963.

(b) Notification No. G.S.R. 1792
dated the 23rd Novem-
ber, 1963.

[Placed in Library. See No.
LT-2090/63]

a copy of Notification No.
F. 4(45)/63-Fin (E) publish-
ed in Delhi Gazette dated the
7th November, 1963, making
certain further amendments
to the Delhi Sales Tax Rules,
1951, under sub-section (4)
of section 26 of the Bengal
Finance (Sales Tax) Act,
1941 as in force in the Union
Territory of Delhi.

[Placed in Library, See No.
LT-2091/63]

(iv)

NOTIFICATION UNDER RESERVE BANK OF
INDIA AcT

Shri B. R. Bhagat: On behalf of
Shrimati Tarkeshwari Sinha I beg
to lay on th: Table a copy of Reserve
Bank of India Notification No. 1 dated
the 30th November, 1963, making
certain amendment to the Reserve
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Bank of India (Note Refund) Rules,.

1935, under proviso to section 28 of

the Reserve Bank of India Act, 1934.

[Placed in Library. See No. LT--

2092/63].

12.25 hrs.

ARREST OF SHRI B. P. MAURYA

Mr. Speaker: I have to inform the
House that I have received the
following communication, dated the
12th December, 1963, from the Sub-
inspector of Police, Allahabad, Camp,
Police Station, Parliament Street,.

New Delhi:

“I have the honour to inform
you that Shri B. P. Maurya,
Member, Lok Sabha, was arrested
at 8'30 a.M. on the 12th Decem-
ber, 1963 in case No. 707 under-
rule 41(c) of the Defence of India
Rules and he is going to be pro-
duceq before A.D.M, Delhj, with
the request for transferring to:
Allahabad.”

) TWEAE TEE  (FIIEET)
WH WA, &8 gy § ¥ § W
Frfew seww qow faar 491 0 A
fragw & f& o1 o/ & 93 wE@AT @
TET 97 AY oY AT &7 AR AR O
oTaT AR qF g sfaen fasdt 5 90
q 30 WIT T 9853 & AT TF AWF
gegTaTe ¥ fear qr, fow & owar &
U G0 I F FEwTE 9 Ifew
g #, 39 & fau 97 %1 fewg A%
gfear & & wwa froee faan
g ) A fRagw g fF gE g
fehwr o gfear sc &1 I fa-
fadt 1 qa1a & forg T o1 w18 1
THY @) A AT, FfFAE AT IT &
o Aifow ofee § I FEW
gar & 1 78 93 W@ w1 favg 1 AW
frfmdfrm ot & I
Shri Nath Pai (Rajapur): I should

like to avail myself of this opportu-
nity to bring to the notice of the Prime
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Minister and the Home Minister that
countries which boast of having Par-
liaments worth the name of being
called legislative assemblies have pro-
vided that the police shall not lay
sheir hands on Members of Parlia-
ment without Parliament being con-
sulted. May I point out that in Aus-
tria no Member of Parliament can
be arrested unless the consent of Par-
liament has been obtained, whatever
the offence, unless the offence be a
‘crime and he is arrested in the om-
mission of that crime. Here in a very
casual way any policeman can come
and arresi. I think it is not the in-
dividual who is concerned but the
whole institution of Parliament comes
into ridicule. We provided aimost
unamimous support to the passing of
the DIR that was to stop anti-
national activities and anti-social
activities. Here is a Member of
Parliament from the  Opposition
who made a speech nearly cight
months ago. I think this is bringing
Parliament into contempt, The Allah-
bad Police today think it necessary
to lay their hands on him. I would
like you to give your serious thought.
I was myself twice arrested in spite of
the fact that I belong to the highest
legislature of India in the most casual
and cavalier manncr and dragged in
the streets as if I was an ordinary
prisoner. We feel very agitated over
this; the police goes and uses the DIR
to arrest a Member of Parliament for
a speech made eight months ago. He
does not belong to my Party but this
can happen to anybody. I want the
Congress M.Ps. who were victims of
such atrocities in British days to
apply their minds to this and see that
an M.P_ shall not be so easily march-
ed off for an alleged speech delivered
eight months ago. I hope the Prime
Minister, the Home Minister and you,
Sir, will apply seripus thought and
. find out a remedy so that this cavalier
treatment is brought to an end.

Shri HA N. Mukerjee (Calcutta—
Central): Sir, I wish, if I may, to re-
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inforce the arguments which were
placed before you by my hon. friend
Mr, Nath Pai and I wish to submit to
you that perhaps it is necessary for us
not to make g purely literary inter-
pretation of whatever rules we have
got. I know that on a technical inter-
pretation of the matter, it could be
said that the Magistrate' concerned
has sent you an intimation so that this
House can be said to take notice of
that intimation, But the fact is that
here is an instance of the employment
of the Defence of India Rules against
a Member of Parliament during the
pendency of a session of Parliament
on acount of g speech which, I am
told, is said to have been made more
than six months ago. We are at the
present moment at a time when the
Defence of India Rules should not in
all conscience be employed in a man-
ner that has been demonstrated. Emer-
gency is as good as finished ag far as
a sense of urgency is concerned and
Government is lacking in that scnse
of urgency but here we find, at a timz
when the emergency is hardly in the
picture] at. a time when Parliament
is sitting, a Member of Parliament is
arrested on account of what he is
supposed to have said or done more
than six months ago. Twob Members
of this House are still in dctention
under the Defence of India Rules in-
spite of a certain amount of jail de-
livery which the Government has
chosen to perform in recent times.
Apart from the question of the rights
of Members of Parliament and the
technical interpretation of the rules
and the Members being treated in this
cavalier fashion, apart from these as-
pects of the matter, there is the politi-
cal significance ‘of this kind of actiop
being taken by Government. That is
why 1 submit that the action against
Mr. Maurya angq other Members of
Parliament from Tripgra in particular
who have been deprived of their right
to serve their country through the
Membership of this House should be
taken into consideration and that you
may whip up the Government to a
realisation of its responsibility in
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view of the changed atmosphere in
the country today.

Shri Kapur Singh (Ludhiana): I
would like to associate myself with
the sentiments as well as the argu-
ments which have till now been ad-
vanced by my hon, friends Shri Nath
Pai and Shri H. N. Mukerjee. I wish
to add that this House justly feels
concerned about this matter, Though
we bow to the ruling which you have
given—disallowing the Call Attention
Notice—and there are ostensibly good
reasons for it because it is a matter
which primarily concerns the States—
.the concern of this House proceeds
- from three grounds. Firstly, an hon.
Member of this House is involved.
Secondly, the action which has been
taken, on the face of it, does not seem
to be the kind of action that would
appear to have been taken with justi-
fication. Thirdly, and lastly, this action
has been taken under the Defence of
India Rules which stem out of the pro-
claimed Emergency of which this Par-
liament is the sanctioner and maker.
Therefore, this Parliament cannot
divest itself of its interest and its
moral responsibility as to how these
Defence of India Rules are imple-
mented. For these reasons, I ould
suggest that the Home Minister may
send for the papers immediately and
apprise this House of the real reasons
and the grounds on the basis of which
this action has been taken.

=t & (QT) @ weme WA,
it st ATy arg, s fedm gt )
=t F9x fag 7 o fa=x wwve fFy §
T &1 & & TR & awq7 77 §
AT gAg gW &1 gg 3faar fadr
aAfT @3 < 71T A oAs wEde
9z A T gE A & ), 39 F
g gfr & ot g 9 #1 freET
F fomr | ag oft wifrg a1a B e
EURECIE R I EAE S G M
HT IF AV AR KT I § FE ATAFT
afidr afsw o= 7z AN A
wafs Awaar F1 Jw AT wr R,
st A A FE ome A e F A
. 1752 (Ai)LsD—4.
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¥ 715 a7 gag Fromme # & & 9.8
g magiaws a2 ? @@ag W
gfaer fady & 5 w7 & o
F1 gfaar oo w1 ¥ A w\\v
¢ A99 T ek Wi gfear w9
QIR F7T FX FATIATAT ATAT HT TH TG
§ frTeaTe T F I #71 {g = w0
AET & AR FI F q9d g g
faet waegi #1 fewe F@T #Y
g9 qifeariic &1 §3 § oW ATEA
g ? w mw § famdY & 7 99 & dug
T T AT G G A A
o9 S a1¢ § Afaw feeg 3 1 o
W & AT & qeA & QR gfew
g Frere #3341 F17 F faTs §,
ag HEFE A% TiAGTHE § A AR ATC
¥ 7g qriagTHE & FERAAT FCU 8
#T qee wERA w1 3@ 3t ¥ g4
qIT F1 @ FX Hfow frewm F
anfeg |
Shri: Jaipal Singh (Ranchi West):
While I would fall in line with the
sentiments of Shri Nath Pai I am
afraid I cannot endorse his poli-
tical slant nor that of Shri H, N.
Mukerjee and others who are arraig-
ning the Government as ¢ough
the Defence of India Rules
were passed by this House, by Parlia-
ment, only to be used against the
Opposition. I do not know what the
merits of this particular arrest are;
that is for the magistrate to decide.
We are only conjecturing what he
said eight months ago.and we do not
know what has happened since then.
My point of view is—I humbly submit
—that you and Parliament will
seriously consider that as far as the
duties of a Member of Parliament,
during the session of Parliament, dur-
ing the hours of the session of Parlia-
ment are concerned, and any com-
mittee work which he might have to
perform, he should be at your dis-
posal, Then they can lock him up or
do anything they like after Parlia-

ment hours. In other words, his cons-
tituency, his constituents, should not
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be deprived of the duties that are
cast upon him. I submit that no
legislator, either at the Centre or even
in the States, should be deprived of
his duty. We do not know the merits
of the case. We are only talking about
the things which have appeared—
(Interruption).

Mr, Speaker:
not be discussed.

The merit should

Shri Bade: Is it not contempt of
Parliament?

Shri Jaipal Singh: That is exactly

what I am saying whether it is con-

tempt of Parliament, and hon. Mem-
bers should better realise what an hon.
Member of Parliament is, sometimes.
All that I am saying is, a Member of
Parliament should not be prevented
from doing his duty to his consti-
tuents, his coinstituency, in the Lok
Sabha, and while the session is on, he
should be enabled to attend the
session and do any other work that is
committed to him, As for the crimi-
nal aspect and other things, we are
not concerned,

Shri Frank Anthony (Nominated—
Anglo-Indians): With great respect,
I want to dissociate myself from what
Shri Jaipal Singh has said. I do not
want to elaborate this question, but as
a practising lawyer, I am worried
about the principle involved. If we
were convinced that an offence as
such has been committed, or that there
was specific evidence of something
which would endanger the security
of the State, nobody can question it.
But what perturbs me is this: and I
am glad that the Prime Minister is
here. There is this steady recession of
the legal spirit on the part »f the
Government, and I do not want Par-
liament also to become a victim of
this increasing supersession of the
rule of law. I would ask you at least
to ensure that the arbitrariness of the
Preventive Detention Act—as you
know as 3 lawyer, even on no grounds,
a magistrate can proceed—is not
allowed. You should insist, or, at any
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rate, let us get together and see that
no Member of this House should be
arrested under the Defence of India
Rules until the grounds are supplied
to you.

Shri Hari Vishnu Kamath:
mediately.

Im-

Shri Frank Anthony: The grounds
must be supplied to you. I want the
grounds to be supplied to you. I do
not want them to say this as they can
say under the Preventive Detention
Act; any District Magistrate, however
false it may be, can say that “in the
public interest I will not disclose it.”
You must insist that at least to you
the grounds must be disclosed, If
you do not want to disclose them to
us, that is a different matter. But
might I suggest to you an Advisory
Board? You must insist on the speci-
fic grounds to be disclosed to you. I
do not know whether you can—you
must make available legal aid to the
hon. Member concerned.

ot @y (fgaw) : weas wgey,
st wY4, fgrgeaa & faa @i & Jav
g AfF g AFHIA F TF AT
ey &, wmwr gfew 2. freenT &%
faz oy 1 Ty ofefeafa & =T w=fs
7 & fagars cEvE dfvm a9 @Y
AT AFEAr F A W AT I
@ g, TF A IfeE AT
59 HAAT gaT & fRdY §r3 § Tl
w9 ¥ 75 qeTe fr framm T
F ¥ agm fr ag g M aa &
T wEg HAT AEEAT FTOAOHA
AT &, a2 fed) qF safsd faws &
oOAE A3 & | ST F oW faer
T & 1 QY el A1 QAr R o
R waT g faat wE a9 A e w1
ot fakeft  ow @ cafaq @AY
FIAEAT T FT FHAT | AGEE A
T T JOT I LA 9 A% ¥
gfers TF a1 a7 T F A AREAT
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AFFAT
¥ AT FAd MAT A FT AE T
gfaq o2 3=1 a7 38 & LT 1w
97 wAnr § far w1 e 95w
g wlT = w4 wd gfier B AT
gg F wil v four 9, 37 AT @A
ar ag zar B gl 747 Ty AR
=G AT Z WA TS Y, AT faIeh
ANTE 1 ET F47 587 T H7 TT 77
EfT L W 3T AlE FAAE &
TR QAT AT FATAT § A ..

weT WERT W AW AR

g
ot quig : & fagaw e L.

gy W : a¥ fRIT a@w
g oaar

s g : 0F A A Y
%7 ag ag fx & 5w & a9 w=O7 fF
9 FI JIX 9 3T &I A9AT FAIEAT
¥ & T o AT FT A GA F
s g9 Faw gfew 9 1 feaw
FT ¥ wfwa mit 37 &1 frgae a3 &
T @@ I |39 F g 2§ Agm
fr 39 R & faars fog 3 5 a8
aFS FIaf w7 g, oFww frar
ST |

Mr, Speaker: Would the hon Min-
ister like to say anything?

The Minister of Home Affairs (Shri
Nanda): 1 have no more informa-
tion than the Speaker has about this.
All these questions which have been
raised cannot be answered at once.

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of clarification. I
want to know if the police or Magis-
trate has supplied the Home Minister
at least the grounds on which the hon.
Member has been arrested or not at
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all? I want to know whether he is
also kept in the dark,
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Mr. Speaker: Order, order. I have
listened to all the objections taken
and the concern shown. I also got a
telephone call from Shri Maurya in
the morning. But so far as our pre-
sent rules are concerned, the Mem-
bers would have already realised that
what they provide is that we give the
Members immunities for the present,
that is, when they are here in the
House or when they are on their way
to Parliament or are going back to
their houses. That is how the present
rules stand.

Shri Hari Vishnu Kamath:
should revise the rules.

Mr. Speaker: That is a different
thing altogether. The Constitution
also is there, If some change is need-
ed and is desired, we can adopt
ways and means. This concern
has been expressed here by al-
most all the parties, We take it
into consideration. Or, if it is desired,
we can sit together. But as Members
would realise, I could not do anything
in the matter, and therefore, I just
express my thoughts.

Shri Nath Pai: We knew you had
no power. We only want you, since
the rights of the House are involved,
to take the initiative in the matter.
(Interruption).

You

Mr. Speaker: I will see whether I
can do anything in that matter.

12.40 hrs.
POINT OF CLARIFICATION

ot wwer ;g A Ao
SEqE WEI W AT qH § |

ot awY : # FrET @ AT )
g & @ Fa=

oqeas WEHIA AT A FIAL fTar
T FFT AT AT AT qAH E

ot @y & friam & S
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Shri H. N. Mukerjee
Central): Sir, may I geek a clarifi-
cation? 1 am very happy to see our
friend, Shri Jaipal Singh, in the House
taking part in the discussion. If my
recollection is not playing false with
me, he did happen to have been sworn
in as Minister of a State Government
and at that time—again if my re-
collection is not failing me—I remem-
ber to have read in the papers that a
statement was made in the Bihar As-
sembly by God knows who, that he
would not get the salary for the period
concerned. I remember an incident
in this House also, when he was pre-
sent, you directed him to withdraw
because at that time, the papers had
already reported his appointment as
Bihar Minister. I do want to know
whether the membership of Shri Jai~

. pal Singh, whom I wish to see con-
tinuing in the House as long as I am
in this House, had or had not termi-
nated and whether appointment as a
Minister in a State Government does
not ipso facto lead to cessation
of membership in this House, and
whether a Member of this House can
say, “I do not draw my salary from
the Secretariat, but I continue to be
a Member of this House.” 1 wish to
know what is the correct position.

(CGalcutta—

Mr, Speaker: The present position
is, under the Constitution, a person
can be a Minister without being a
member of that legislature, He can-
not be simultaneously 3 member of
two legislatures. There he is not a
member at all.

Shri H. N. Mukerjee: As soon as
he was sworn in as Minister of a State
in a particular State Government, he
was entitled to draw—I do not know
if he actually did draw—salary as
Minister there. Is it permissible for
a Member of this House to go and
draw salary as Minister in the State
Government and only because he is
not yet a member of the State legisla-
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ture, is it permissible for him to con-
tinue to have the privileges and pre-
rogatives of a member of this House?

Mr, Speaker: So far as drawing of
salary is concerned, I am not clear
within myself just at present whether
only because he can draw that salary,
he should be debarred from here. 1
must frankly admit that I am not
clear,

An Hon. Member, Has he drawn
the salary?

Mr, Speaker: I do not know. These
are questions to be studied. He can
be a Minister, without being a Mem-
ber. Therefore, he is at present not a
member of two legislatures, In that
case, there is no harm. But really, as
I expressed that day, though I would
very much like him to be here, it
looks very odd a Minister there in a
local legislature coming over and at-
tending the Parliament.

IO ¢ CE e L
AZET

TR AFIT : qEH qG &1 qaEdl
g

=t TRYEE qEE AT TG
FIAT ATGAT § | TAH:L FAT AT
g1
TR AEIY © I GA AT |
oY TAYG® A . UF  BEl
1 SR G |rgar § 1§ AT
arear § f& wadm wz@, o sgTd
fag o w7 fag qadifas &= § a<e
g7
e WEEE . WT qA ¥ A
F aoNg IT T GTET AT FT AT A |
Shri S, M. Banerjee (Kanpur): On
a point of order, Sir. Previously your
ruling was this. When Mr. Jaipal
Singh entered the House, I raised the
question whether he can be here and

If I remember aright—I speak subject
to correction—you have said that he

HeqeT
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Answer
may stay, but should not take part in
the proceedings of the House. Have
you changed your ruling, Sir?
Mr. Speaker: 1 do not change.
Statement by the Finance Minister:

Shri S. M. Banerjee: This has to
be explained. .
Mr. Speaker: I have called the

Finance Minister.
CORRECTION OF ANSWER TO

STARRED QUESTION NO, 760,
DATED 19-9-1963.

The Minister of Finance (Shri T. T.
Krishnamachari): In reply to Star-
red Question No. 760 by Sarvashri
S. M. Banerjee and Umanath on the
19th September, 1863 relating to Min-
ister’s Accounts in Foreign Banks I
had stated that only one Minister had
declared his Foreign  Currency
Account to the Reserve Bank of India.
This statement was based upon infor-
mation supplied by the Reserve Bank
of India to whom a query had been
made sometime earlier on the subject.
It was later brought to my notice by
my colleague Shri Humayun Kabir,
Minister for Petroleum & Chemicals
that he had been also permitted by
the Reserve Bank to continue to main-
tain his foreign currency account in
U.K, subject to the condition that the
funds credited to the account will be
remitted to India at suitable intervals
so that the balance in the account
does not exceed £100. The Minister
is transferring to India on October 1st
every year any.amount in excess of
£100. The Reserve Bank to -whom
a reference was made in this connec-
tion has confirmed the fact and stated
that the account had been permitted
since July 1958. This had unfortunate-
ly escaped their notice at the time
the earlier enquiry was made by the
Ministry of Finance. I very much
regret the error.

CORRECTION OF ANSWER TO
STARRED QUESTION NO. 99,
DATED 17-8-1963.

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): In

Statement Re:
Sugarcane Prices

answer to parts (a) and (b) of Star-
red Question No, 99 relating to Master
Plan of Delhi, I had stated on the 17th
August, 1963 as follows:—
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(a) 22 zonal plans have been com-
pleted and approved by the
Delhi Development Authority
for publication.

(b) About 30,987 acres.

In fact only 21 and not 22 zonal
plans had been completed by the
Delhi Development Authcrity for
publication till that date. The total
area covered by the 21 zonal plans
is 16,072.98 acres and not 30,987 acres
as previously reported.

12.47 hrs.

STATEMENT RE: SUGARCANE
PRICES,

The Minister of Food and Agricul-
ture (Shri Swaran Singh): Sir, dur-
ing the debate on food situation last
week, Hon’ble Members strongly and
earnestly pressed for an increase in
the sugarcane price to Rs, 2 per
maund, particularly in East U.P. and
North Bihar. 1 promised that Gov-
<rnment would consider the matter
in the light of these views and that
a final decision would be taken soon.
Besides representations received from
some state Governments for increase
in price of sugarcane, the Chief
Ministers of Uttar Pradesh and Bihar
have particularly pleaded for a uni-
form price in their States,

The consideration of the question
involved difficult and complicated
issues of the impact of proposed in-
crease on sugar economy and its effect
on consumer’s prices in different
States, on recovery formula and on
the production of other competing
crops. After a very careful considera-
tion of these issues, Government has
come to the conclusion that the extra-
ordinary conditiong that prevail in the
sugarcane producing areas of Bihar
and Uttar Pradesh in the current year
and the repercussions of .increase in
neighbouring areas or factories -have
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to be given special consideration. At
the same time, growers in areas of
factories which would continue to be
governed by the recovery formula
would have to be given some com-
pensatory advantage in the interest of
production.

Government have accordingly decid-
ed that:

(1) The remaining factories in
East U.P, and North Bihar
should be enabled to pay

Rs. 2 per maund of sugar-
cane; and
(2) There should simultaneously

be a general increase of 7 nP,
per maund in the recovery
formula so that the minimum
price at the level of 9 per cent
recovery or below would be
Re, 1.75 nP, maund of sugar-
cane and prices at other levels
would be correspondingly
increased.

We have broadly assessed the effect
of thig increase on consumer’s price
in areas served by these factories.
The general position would be to bring
these prices in areas served by Yast
U.P. and North Bihar factories more
or less in line with those in areas
which are being served by the factories
in which prices have been increased
already to Rs. 2. As regards the gene-
ral increase in the recovery formula,
the resultant effect would not be ap-
preciable and is capable of being
absorbeg generally in the existing ex-
factory prices.

The level at which ex-factory sugar
prices would prevail involves an in-
crease of 10 to 20 per cent over the
controlled price in Septembsr 1961.
Obviously, such a large increase in
controlled price within the short period
of two years can be accepted only as
a temporary measure and I would not
like hon. Members to get the impres-
sion that Government is committed to
maintaining this level of cane price in
the next season as well, We shall con-
sider the question of price for the next
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season on its merits and make an
announcement before the next sowing
season commences,

= gEmER et (i)
T HATT §9 KT X §o WA §A IOE
FI I T1 T HT T AT THL TT |

WER WA WX AT IH F
feegm aT =g & a1 Afew

Shri Shivaji Rao §S. Deshmukh
(Parbhani): Sir, please allow us to put
some questions.

Shri Tridib Kumar Chaudhuri
(Berhampur): The price of cane in
U.P. and North Bihar has been increas-
ed, May I know whether any decision
has been taken with regard to some
mills which we have in West Bengal
which are in the contiguous areas? If
not, naturally, the cane growers would
be agitated. We do not have many
mills but, even then, it is important
for the growers in the local area.

Shri Swaran Singh: It is a matter
of detail, I do not know the existing
level of prices in any mill in West
Bengal. 'fhat is a matter which can
be iooked into.

Shri Sivamurthi Swamy (Koppal):
Just like the present increase in the
price of cane for UP and Bihar, may
I know whether in other States, in
Mysore specially, thre minimum price
of cane will be so fixed?

Shri Swaran Singh: I have already
indicated that there will be a general
increase of 7 nP, per maund of sugar-
cane in all States, including Mysore.

Shri Radhelal Vyas (Ujjain): In
view of the fact that in Madhya Pra-
desh sugarcane is irrigated mostly by
lift irrigation and not by river irri-
gation, the cost of sugarcane cultiva-
tion there is higher than that obtain-
ing in UP and Bihar, May I know
from the Minister whether he would
fix Rs, 2 per maund as cost price to
the sugarcane in Madhya Pradesh
also?
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Mr, Speaker: It is a suggestion for
action,

Shri Swaran Singh: These are sug-
gestions. Moreover, Madhya Pradesh
is not the only State where sugarcane
is irrigated by lift irrigation. I know
that in UP, Punjab and Bihar there
is lift irrigation.

Shri Shivaji Rao S. Deshmukh:
While congratulating the Minister for
increasing the price of sugarcane for
UP and Bihar to Rs, 2 per maund, may
I know from him whether in Maha-
rashtra, where the Minister concerned
has made out a case that without in-
creasing the cost of sugar to the consu-
mer there is still scope for increasing
the price of the cane to the cultiva-
tors, the Minister would consider the
suggestion that the minimum price
payable as cost of sugarcane should
be Rs. 2, without in any way increas-
ing the cost of sugar?

Mr, Speaker, Certainly,
eonsider it.

Shri Shivaji Rao S. Deshmukh: Sir,
I wanted to know....

he will

Mr. Speaker: He asks for considera-
tion of his suggestion. I can assure
him that the Minister will consider
it.

Shri Ramanathan Chettiar (Karur):
What about those factories which are
covered by the South India Sugar
Mills Association formula? May 1
know whether sugarcane supplied to
the factories under the SISMA formula
will also get this increase?

Shri Swaran Singh: There is no
SISMA formula, I have already stated
that there will be an increase of 7
nP. with regard to all the sugar fac-
tories.

Shri C. K. Bhattacharyya (Raiganj):
The sugar millsg in South Bihar are
allowed to charge an ex-mill price per
quintal which is more than that
charged by the sugar mills in conti-
guous areas in West Bengal; parti-
cularly, I mean Birbhum. Will the
Minister kindly see that the interests
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of the sugar mills in West Bengal are

not prejudiced in this fashion?

Mr, Speaker: Yes. Shri Banerjee.

Shri S. M. Banerjee (Kanpur): May
I know whether it has been made
clear to the sugar mill owners that
the price increase of sugarcane will
not give them any benefit and they
will not be allowed to increase the
sugar price any further?

Shri Swaran Singh: I do not follow
the question.

Mr. Speaker: He says that the rise
in the cane price should not give the
factories a pretext to increase the
price of sugar.

Shri Swaran Singh: It is quite ob-
vious. I have made it clear that an
increase of this type, particularly in
North Bihar and U.P. cannot be
absorbed by the factories at the exist-
ing ex-factory prices and, therefore,
there will be a corresponding increase,
There is a para that I read out in my

statement, indicating it. (Interrup-
tions).
ot gEmE et ¢ gy g

ST #r g g # fF gff eTe g3
A a0 fag F 7w R %o Wi
qF T AT A0 HG fE@y Sy eedy-
T F9 g7 & et g § 5 ag
3 ®o ¥fg 79 Hraw F wweq ¥ faaw
STUT AT WIS TT AT FTAT FL IR
g 39 % gvary faar S, AT F
FTHIT 39 9 AT fa A W g
Reodfamm AT F oy T Y
HAY & IeqET HIT T F AT G
YT AT 9F qFAT & |

ot Tao fag : ol 9F T8 feey
FT aTd &, TE WT J T ENT | AR
T 7 #1% fegreifaea qdae g a%ar
& a7 7Y ag =50 A Wt [ e
@ o & 7 sarer A= ad) faar g0
™ ¥ 33 A9 N wifw go AW
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fadi & qgor g A=Y e o & oS
IHT T | A TR T @ g W
WA T AU AR ¥ & e
g gt aF gEe fgww 1 @ g
T A AR M FA & 1% &9 39
T o= Ty § 38 aawr Jg fa
ST qFAT AR a4 F 7409 6 77
93 AT §IF FR FT A AT A0(eq
X9 F7 huar AT S

Shri Shivaji Rao S, Deshmukh: May
I have a little clarification from the
hon. Minister? The Minister has been
pleased to announce the minimum
price of sugarcane., So far as Maha-
rashtra is concerned, could it be the
ex-field price rather than ex-factory
price?

Shri Swaran Singh: I do not know
the distinction between ex-field price
and ex-factory price.

Shri Shivaji Rao S, Deshmukh: The
Maharashtra Cabinet by a unanimous
resolution has recommended that the
minimum cost of sugarcane, which is
fixed by the Central Government,
should be the ex-field price and not
the ex-factory price,

Mr. Speaker: That is to say,
grower should'get it at the field.

Shri Swaran Singh: The grower al-
ways gets it at the field except that
in certain cases he has to bear the
transport charges. I have spelled that
out clearly.

Mr. Speaker: That is exactly what
he means,

Shri Swaran Singh: On the trans-
port charges there is a regular for-
mula that up to 12 nP. for instance,
in the case of road transport, shall be
borne by the person concerned.

ot THAAE A (TEE)
SEaey AT, AT A AN ¥ Ty

the
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f R %o wfr W T T AT fe
afe ag 4 a@ fear & ag fgr-
wfyes qhee ¥ o ar J8

e RQAT : T T aqe 24T b

Nt Twdaw gy o fewfea
THF F qI F a1 wg fauy 5 o
haer wE fFar @, Wi g frene
F ad g | & W9 F g AR AGRT
¥ fraew w8 5 7@ 7 9o e
g I T @Y T feranat wi ot &
dr ag 9 § A0 & W W AT
I WX 67 T &Y geArg /T DAy
F IR F FT FGT 9T | THfAT
THTA FF T FWOT F ZT T |

oY Tl fqg : g9 39 & &
T F T AT JIAG. FIF 1AL HY
aYEr 70T 08 7 a3 4w FTAF
Shri Tgbal Singh (Ferozepur) May I

know whether this formula will apply
to Punjab State?

Mr. Speaker: Everywhere
will be an increase of 7 nP.

there’

=t g fag (Frar) 'R
EREE IR AR AR E At A 3
1 #ra agar afwa faerfara st 9
T I HUT ATAT FIE R E IT F
AATFeTF FTITFTL F1 347 e Feiy |

WY T fag : 39 ¥ @ 94 F
qraeg A4 E )

=t Wgw e (ffdT) - &
Fgm avgar 41 5 w9 A7 A & A
¥ g &Y woita Afq <4t § 1 wer
AT forer # 7% s ¥ o1

werw "R ¢ 5T FAA qfed
org at @l wfadr § s e

A =T TF e § Q%0
&% Fo Fo TF fAa ¥ faar sy <@y & Aiw:
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RTogaA A A frav e wgr & 1 &
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—

" 18.00 hrs.

MOTION RE REPORT ON MID-
TERM APPRAISAL OF THIRD
FIVE YEAR PLAN—contd.

Mr, Speaker: We now take further
consideration of the following motion
moved by Shri Bali Ram Bhagat on
the 5th December, 1963, namely:—

" “That the ‘Report on the Mid-
term Appraisal of the Third Five
Year Plan’, laid on the Table of
the House on the 26th November,
1963, be taken into consideration.”

=Y IR =N (IT) e

wgIeE, AT ot § 6 i o} e
T T o |

AR WA T G g AT
e |
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1 AT B g TG e | R s
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&2 T 9 ST WTST /YT e ey |

Qeqey WE\AA : 5 qg TG g1 g |
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Mr. Deputy-Speaker:
Radhelal Vyas.

Shri Radhelal Vyas (Ujjain) rnse—
Wt TEAEE WAT: (IEFT)
IJqEAA WG, TH GHT dEA § Y

Now, Shri
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Mr, Deputy-Speaker: Is the hon.
Member challenging the quorum?

Shri Ram Sewak Yadav: Yes.

Mr, Deputy-Speaker: Let the bell

be rung—

Shri Radhelal Vyas: There is a
convention that between 1 pM. and
2.30 p.M. no question of quorum will
be raised,

Mr, Deputy-Speaker: The other
day, the Speaker had made it clear
that when the question of quorum was
raised, the bell should be rung.

Shri S, M. Banerjee: Even after
the convention?

Shri M. R, Masani (Rajkot):
convention should be respected.

Shri S. M. Banerjee: The conven-
tion is that during lunch hour, the
question of quorum should not be
raised.

Shri M, R, Masani:

vention be respected.

oft ®gEmT : 37 TET IT F A

TE AT q=aT & 1 o FEHE AT Q¥
o &1 ¥ AT AT §

The

Let the con-
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# Aax feavae 77 faar s o=
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Mr. Deputy-Speaker: If the hon.
Members observe the convention, I
can help it, but if they raise an ob-
jection, I cannot help it.

Shri M. R, Masani: The conven-
tion should be observed,

Shri Warior: May I know whether
the time will be extended for this
discussion?

Mr. Deputy-Speaker:
be no further extension?

Shri Warior: . When will the hon.
Minister be called?

There will

Mr. Deputy-Speaker: Immediately

after Shri Radhelal Vyas.

Shri Warior: There is an important
meeting of the Congress Party going
on now,

Mr. Deputy-Speaker: I am not con-
cerned with the Congress Party meet-
ing, as Deputy-Speaker, The hon.
Member is also not concerned with it.

ST WwTE R T IUTEAH WERA,
Frrg aief @ifer @ WR ¥ & T
* o g Fgr % S § ?

Mr. Deputy-Speaker: As Deputy-
Speaker, I am not concerned with

what the Congress Party does or does
not do.

Shri Kashi Ram Gupta: But that
meeting is being held in the precincts
of the Parliament House,

Mr. Deputy-Speaker: I do not
know.
Y TdEE Mg 9 wRw
7Y & Tafew ¥ gara @ fF e &
wfia < faar s o
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Mr, Deputy-Speaker:
being rung,

The bell is

Some Hen. Members rose—

Mr. Deputy-Speaker: Hon. Members
may resume their seats. There is no
quorum, and therefore there is no
House. Therefore they cannot speak
now.

There is no quorum. So the House
will stand adjourned till 2 p. M.

13.18 hrs.

The Lok Sabha re-assembled at
Fourteen® of the Clock.

15 hrs.

The Lok Sabha
fifteen of the Clock.
[MR. DEPUTY-SPEAKER

RE QUORUM

Mr. Deputy-Speaker. Shri Radhelal
Vyas.

Shri Hari Vishnu Kamath
(Hoshangabad): Before we begin, may
I raise a point? It was, if I remem-
ber aright, the first Speaker of free
India’s Parliament, Shri Mavalankar,
who ruled more than once that the
work of Parliament should take pre-
cedence with Members of Parliament
and even if there was a sitting of some
party or any committee during the
hours of sitting of the House, Mem-
bers should give precedence to the
work of Parliament and not to the
extraneous committee or party meet-
ing, Here, because of some reasons—
I do not know what the reasons were—
because of a party’s meeting so I am
told—two precious hours of parlia-
mentary time have been wasted—by

re-Assembled at

in the Chair]
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a meeting called by the Members on
the other side. It is wholly impro-
per, wholly irregular and wholly de-
trimental to the growth of parlia-
mentary democracy that this kind of
party meeting should get precedence
over parliamentary work,

Shri Tyagi (Dehra Dun): There
was an old standing cenvention and
practice in this House that during the
lunch hour, quorum was never chal-
lenged. What has happened today is

surprising. We were all under the
impression that between 1 and 2
quorum was never challenged. It is

surprising that the Opposition gives
up all those conventions and chal-
lenges the quorum in this manner.

WY TAYSF TIT ¢ (qTOEAT) ¢
s} WA @R S A UF e ST
g1 suF art § § fagae FaT e
g fF &t a2 Frw & SR @
QA S §, F A G awt & ) g@dy
a1 ag fr g i 3 g sfow £ fw
@ @oe fFagaae ffa 930
¥rmgea e g drae q
o @ni St & @gan | | qEr
g # QAT ¥ 919 FE ¥ T4 FERA
& GFAT 9T | Q¥ I q4g  qAIA 7
JTET IF at & w9 TR 7

Shrimati Yashoda Reddy (Kurnool):
Just as it is the duty of the Congress
Members to maintain quorum, it is
equally the duty of the Members on
the other side also b0 maintain it.

St TwdEw TIT : gW AR 4
¥ ¥ | Y gy fordETdr &1 9ar
EECII ]

Shrimati Yashoda Reddy: First of

all, between 1 and 2.30, there was a
sort of convention that the quorum

*At 14-00 hours quorum bell was rung. No quorum was made, and at 14-03
hours, quorum bell was rung again and no quorum was made. The Secre-
tary informed the Members present as follows:—

“There is no quorum. So the House cannot meet.
is quorum. The Deputy-Speaker has directed that the

House till there
House will meet at 3 p.M.”

We cannot start the
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bell would not be rung. If
the Opposition Members who had no
other work . . . (Interruptions), 1f all

of them had been doing their duty
within Parliament and were inside the
House, the question of quorum would
not have arisen.

Shri H. N. Mukerjee (Calcutta-
Central): It was very disturbing to
discover, as some of us did, ithat for
some peculiar reason, the House rose
for a particular period. It has never
been our experience that between 1
and 2:30 the House was adjourned for
lack of quorum, and we have develop-
ed a convention, whether we like it or
not, that between those hours, the
House would not be adjourned on ac-
count of lack of quorum, whetaer a
Member raises that question or not.

1 say this because my hon. friend,
Shri Kamath, himself insists over and
over again, and very rightfully, on a
certain measure which might bc on
the anvil in regard to the quorum
being defined in a more consistent
way, consistent with the Constitution.
We have not done so; Government has
made no effort in that direction. Gov-
ernment and the rest of us are party
to a convention which we have been
observing that between 1 and 2-30
this House does not adjourn, but for

some mysterious reason, the House
did adjourn. But the reason did
not remain mysterious when we

disovered that the majority party
was having a meeting some-
where in this building. This is con-
tempt of Parliament, this kind of
manipulating the hours of sitting of
this House in order to enable the
members of the majority party to
meet in their own miserable conclave
rather than in Parliament. This is
something which is absolutely detri-
mental to any kind of rational parlia-
mentary convention, I do not under-
stand why this thing has been per-
mitted to be done.

Shri Tyagi takes cover under the
plea that it was the Opposition which
made a mistake by suggesting it. But
the Opposition here—I do not know
which Member of the Opposition
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raised the question of quorum—is
within its rights in pointing out cer>
tain obvious irrelevancies, certain
non-conformity with the rules of pro-
cedure and all the rest of it. Every
time this matter has been raised by a
Member of the Opposition or by a
Member of the governing party, the
Chair has ruled that as long as this
convention stands, he is not going to
adjourn the House between 1 and 2.30.
I do not know who was in the Chair
at that time. I do not know why the
Chair gave this direction in regard to
adjournment. But it does seem
most extraordinary that this House
rose for no understandable reason, and
the entire time-table is upset. So
many of us have been waiting for so
long in order to take part in the dis-
cussion on the Preventive Detention
Bill, for instance. 'So we have to fash-
ion our routine, our time-table, ac-
cording to the exigencies of the parlia-
mentary situation. But we do have
some expectations of courtesy from
the Mihister of Parliamentary Affairs
so that we could know when a matter
is going to come up.

By this kind of practice which the
ruling party has started, today the
entire time-table of the House is liable
to be upset at any point of time in
order to satisfy the whim or caprice
of some Members of the ruling party.
This is a matter which is very serious,
which goes against the grain of par-
liamentary decency. I do wish the
Minister of Parliamentary Affairs
gives an explanation. I do not imag-
ine what satisfactory explanation can
possibly be forthcoming. But even so,
he owes it to the House to say how
it happened and then give us some
satisfaction,

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
The last speaker himself said that there
has been @ convention which we have
been following that between 1 and
2.30 the House would not adjourn for
want of quorum. We were also under
that impression. Otherwise, our Mcem-
bers would not have been absent; at
least we would have left as many
Members as would form a quorum,
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[Shri Satya Narayan Sinha ]

But as he himself says, some myste-.

rious thing happened. I do not know
who adjourned the House and why it
was done. So long as the convention
was there, we were all under the
impression that quorum could not be
challenged during those hours. Other-
wise, we would have never allowed
all our Members to go to some party
meeting, or we would not have called
such a meeting. We were under that
impression that no quorum would be
demanded or asked. Therefore, this
thing happened.

We adjourned to meet at 2 P.M. At
2 P.M. some of our friends opposite
were standing in the Lobby. We could
have formed a quorum. But to my
great surprise—I do not know how—
they said “We are not going to oblige
you; we are not going to hold the
baby; so long we have been holding
the baby on your behalf”. If al] those
Members had obliged us, they could
have come into the House and the
House need not have been adjourned
till 3 p.M. because somo of the Mem-
bers on this side plus those Members
who were standing in the Lobby could
together easily have formed 3 quorum,
But they did it deliberately perhaps to
show us in this position so that they
may be able to condemn us.

Shri Hari Vishnu Kamath; On a
point of clarification. He has made
some mis-statements about the conven-
tion. This was adopted, I think in 1953.

Since then much water has flowed
down the Yamuna. In 1955, this
matter was raied by me and Shri

Mavalankar advised Government to
bring forward a Bill to amend the
Constitution. Now Sir, a little while
ago, the Deputy C‘hief Whip of the
Congress Party handed me a copy of
the rules of procedure in the House
of Commons, but as I told him earlier,
unfortunately or fortunately for us, we
have a written Constitution; Britain
has no Constitution at all. Unfortu-
nately again—doubly unfortunately—
we have inserted a provision with
regard to quorum in-the Constitution
itself, which need not have been done.

DECEMBER 12, 1963

Re. Quorum . 4464
We have taken an oath of loyalty
to the Constitution here and we are
bound to uphold its provisions. Arti-
cle 100(4) of the Constitution says:

“If at any time during a meeting
of a House there' is no quorum, it
shall be the duty....”"—

there is no question of any convention;
“it shall be the duty—

“of the Chairman or Speaker, or
person acting as such either to
adjourn the House or to suspend
the meeting until there is a quo-
rum”,

It is absolutely mandatory, absolutely
unambiguous. No convention can
override the provisions of the Consti-
tution. I do not know whether it was
raised in the second Lok Sabha, but in
the third Lok Sabha, for the last one
year or so I have been raising this
point. The Speaker has advised them
once, twice, thrice, umpteen times
to bring forward a Bill, but they have
refused to do so, committed contempt
of the Speaker ang his directions,
treated his directions with contempt.
They have no desire to do it, they
refuse to bring forward a Bill, and
yet they want us, who have taken an
oath of loyalty to the Constitution, to
abide by an unconstitutional conven-
tion. They may not respect the Cons-
titution, but we do. We abide by the
oath- we have taken, they may not.

Shri H N. Mukerjee: The Minister
of Parliamentary Affairs is welcome
to have a fling at us, but the conven-
tion in regard to the quorum not being
raised between 1 and 230 p.M. was
due to the fact that Members have,
after all, to eat, we cannot live on
air, it was not due to the fact that they
wanted to give an opportunity to parti-
cipating’ r-litical parties to hold their
meetings during the interval,

S ETH TR (HAIL) © IT-
T AEIIT, T AR AT HIF & AN
¥ 99 ITT 41 IT gHY AT A AR
g A S 3 I G a9t AT AT et
T quAT 2wy § 1 gafad afr-
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¥z hod fafrees w@iRa qETHT ) &
RE fr g oA &% @ A A
o wrafeal &1 A7 g 9 | gEied
FATT S $B gAT & g avfad FWT R
f& & oy ol v difer wv Agea
R g AR AT I I H TTA
8 fawam o

Y THAAE qTaT : HUS W
qog fasa o, @@ @ J@ Amar
My dag qa s @
Ll

st wworw Faz (X)) owd
ﬁmﬁﬁwwmmﬁwﬁr&hﬁu’é
3 g @1 faF fear sl 81w #7
for frar 9@ #1 fah agran A< ag 79
C FT AT AR & fF N 56
aw fan ag wew femoar 0 AT
fra o § fF s AT Fw
FqTRT AT IR T Anfey fewrw
& | 7T 9 N qq Ar_E Oy @ W
q, AT GATE & WAL qE JETAT T AT
2XT |1 UTAR 3R AT J9T gran fF
gm @ et o § w Al
TEF IAW I AN FT GG AFT
& 53 & fF guny A mrady 7R K |
wT MY WA MR F fF F39 A
FH I QY AW A GEA FF T
AOF FIT HTOT FOAT 918y &, oy
# g7 @Uq FOAAT |

Ty HIAAR GTE v

FET G 2TT )
Y W1 ATAAD ATLQ: GH TEFT
T AGY AT |
Mr. Deputy-Speaker: I am very
sorry for the incident that has hap-
penned. A convention is a convention
only as long as it is observed, and so
when the quorum is challenged, I
have no option but to adjourn the
House if there is no quorum. I was
1752(Ai) LSD—S$.
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in the Chair when the House was ad-
journed, and according to the Consti-
tution, I had to adjourn the House.

In fact, this point was raised on
22nd November, 1963. Shri Kamath
raised an objection, and it reads:

“Shri Hari Vishnu Kamath: He
has not said anything about the
Anti-Quorum Bill.

Mr. Speaker: Therefore, the
hon. Member is free. He has thrown
a challenge that if the Bill is not
brought before the session ex-
pires, he will not be bound by the
unconstitutional convention as he
called it. He can execute that.”

It is implicit that when there is no
quorum, there is no option but to
adjourn the House, and I had to ad-
journ the House till 2 O’Clock. At
2 O'’Clock the bell was rung twice, but
the House could not meet for want of
quorum. I hope such things will not
occur in future.

15.14 hrs.

MOTION RE: REPORT ON MID.
TERM APPRAISAL OF THIRD
FIVE YEAR PLAN-—contd.

Y

Wt o g (I ¢
JUTEA W4T, T4 foAl § T 3@ o
q¥ A9 9 @Y & I9 A 99 ¥ I q@gy
Tt AT g ¢ {5 §g Ay aEey &
cfm s & art § #¢ wreter
& & 1 & aawar g fF A wfeam &
St gEEw § § w0 wEE), ar, fagr
T AT WET § AR I 23 FY Fry
A, N 5 e gnw & IR
MIgT F & A1 WiFe w1 ferfa
T 39 & 99 F vy gw fagar o
ATHIT FF2 &L 98 FH ¢ | 37 #Y &
HISIAT FTAT F1E =41 T A8) Tt
AT FFAT |

T Tsdig wrw Sy sfaea oy
aq ¥ fgare ¥ agr rfed off ag arg
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gftaa & feare T 9@ & | 39 FT A
FOU E AT TR A AT W9
sfrara Wi Hfy ST & T EaT § |
W ¥ e ¥y fr e wfy semew #
F gs, frgT QAT ¥ 30 H w18 agd!
& g€, o7 fagy avr A @Y 3 @ A
TS &7 T GTET gE | w9 H A
F9 qIET gE A a@ Few @ fE
LT A AL 9 FH, AT I F @y
¢ AT 997 | 3 Avg ¥ gefEga
stewm W wgt 1t wfd aw @
wifeg o @t T AT F A A e
sfama #X gE a9 § F99 = fama
fragrg  wmifm T ag e fe
g9 ¥ g Fi IJmET F oM wfuw
SO 2 FT TEIH 2 ) T e w7
g & for @ fe6s F F FT oW
A% A A 1882 AF FTH WA
W, T e F A A i g g §
A T & FE TS wfaw # w@dT
gE | W T AEeE N A TEn &
ford & ag a<OeEs TG OE | oA
Q¥5—¢¢ ¥ 30 AT@ A TA ATRL A
AR AT 9 fF A L88k-%3 T TH
T FEA FT 35 AT A A8 FO0AT
aeT | 59 fad a8 uF v T g @
oY qq 7% T WL T AGY Gqr gy
o T O Faq TG IS 9 F 7w Fhw
IATET FT 3F ¥ 997 9%, a9 qF &
FaaaT § fF 3 %1 mfaw fafa %
g g aFd

AL &3 IfaT A dEmEt § e
& forr ¥ ¥ wo WfawT T & o7 i e
Ffg o ik 30 & | 79 3T 9 wifaw
feafa #1 g F fag aga o= @ fie
S g R F AT E, A g £,
3 it &) feafy gav, o7 a8 ™ @)
JFAT & T FY T FORA I 1 W F
g w1y yger few 14 | " ) A
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vare fagn A @ &t § Fg aean g
fir =TT et o TATafE T 4 A, |
I F FATY wrasgFar a1 gd qgl
AT | FFORE, T G417 &1 71 faaar
e faar AT wnfed a1 A A fan
@& IWFTAF G o
afes & |l § @A g R oFwEE
AT LN FY AT TFY & AT MET AT AT
2 98 a9 HFT ATAT § AT AT F FH F
AT § | IH AT I 43w A&
Elill

T ¥ ¥ AW AT fEmEr @
faar war, #vret =@ Frddess &
g e &1 e i afe e |
gaY g & | a5, food & aar @
gf5oT saTa 77 T AT € AfEe e
F1 gAT. g #iAH ®1 8§ 9% Lo ]
fqea T 7% 97 A7 F7 5997 fqe |
¥ 1 3q § 3y FIIN &) AT & W g
FHT § W IX T @ FTATITATE |
za fog faram o1t gt A & | 39 AR
STET ST A FT TwAIT g

T g a7 o @ R gend faa 6
T G 2R AR Y T a7 S
arfed AT T0 T FY JTT AT AT
=rfea & e 99 & forg fem @re a0
&I & A I FFaml w1 gFemar FEw
arfed @1fF g&t @ ¥ € a8 wom
IATEA T |

et g & fasret & A A & 1 qgA
&Y srgt o fege sfarm faoen 3 @re
B aFar &, 7 WE §, I wraT AW
fom & s o &, Afew femmn w5
faerett 71 faer @ € | AT U
s fear s =ifed

AT i IR % 9 & fw
wfus 7t & | 79T R T ARl §
92T g1 fF 397 93w A fawym wn §
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qarer 9o fF F1WG @€ e ¢ | gHTe
TRT T AiTvE A W G 18 | Tg TG
afer wate @ 1 g a7 FF ol fEa
T " 3% F I FAT Fer AT
T, W T g FV, W AEH
femrem 7 &, = fexgw #7 7,
“ifae ga v fege Afa o A9 &7 9%
¥ TwerT § o 5a9 Swed F79 & ara6g
Flo s 7 a7 qdY gg | e
% fgami #1 fogag wd g fF
fr 3T &1 91 IfEa wwF fa=eT
afer g fas 81 @ F O H
uF FfAETd FIH IO FT A€ |
¥ oqemE g fE v weEw el
F1E FATAT ST A1fEd, THFeET TreaT
I, M7 39 F1 gg "wfwaw fzar
srr =nfed, % fog avg § q@v 2 &
Ele R g, Farer § £, weafam
&, 9T H 1759 §1€ @ ST 97 #9491 G
SPITHE g1 g, 9§t avE ¥ W AR
F1 31 wfywre fam sar wfen fr
gw FHIfES & JTeT F1 ATE, TG
T FTA A, AAARIAA, T AT 3,
39 % foagq 5 1 sgaean 9, 39 & fog
9% & ¢ W17 TN FT TG FT G IATIA
ST F7 o HIT IT T famIer F73
[T A SHEEWT &1 AT T FAq
3 TG AT FgRIAT WIT ITHEFATHL
F1 A Aw W\ 9¥ A FHIAT
afeT ov ge A fFar mar v &
Tanar g f& #wal #1 agE W@
gHAT g TR W AT FT 9=
arfaat g qvg & A @A |

FAFTN FT FATT W qLT F=T
¢ 1 ux FUT A @ § Af ag
Tgr AT TG | T AT FT G HA
¥ forg waede foma o #99 Jorl
AN g ¥ gg qHET g
TR FY AE WA G @I AW A7
§ AR AN g AR TR
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TAT HG &7 IFTA FT @A FIAT £ |
19 1 ITERNT W7 Ffy T 5 qA
gar g | mw IEfggeiEad a7
At #71gi wefagt &1 @1 afl T
AFT | TWAA & B &G & g
7z 7g7 w0 fF gfa & s w0
Q& FY T A F GG {HqT G |
T FTH & fod U UHT USHT qATET AT
fom & mfwfags oiv a9 mfwthas
THT g HT 37 & @ wfywre vE,
o g oA gl H o & F:%
o7 FT F W F1H &7 | I & Fa foen-
AT 1T I F g H wfuwe ArEi
HAT UAT &1 € FATET TEAT ar
# wwear g 5 a8 T9ar 9gd 39

EAGE o

oA # FHY FT TET T EY T
Fr wrfed | 9g wE ¢ f Sar 4 ag
forerst 2 f& a8 @@ F1 sroeEE
#, 7 aoErd Fqarfeai 91 forar
ST & wfuw § 1 ggen grvAT
T A1 ® H A G F A
9 A 7 97 ey @ € fF S aw
wefafarefea wgma wmee AV
ufefade 7Y grf a9 A% o1 A g
2wt | g Y A @ fF A A A
w19 39 A7 4T & A Tt A fafae
Fafrr qAT & gEeT &1 2, Sfea
e TIYUTHT d FTH ALY AT | TH F
ford 318 F7W 3T FY FERIA ) oo H
e A g &1 §g Fordrarr afysafeai
9 Y Tt snAT 7 fed 99 w0 federdy
T 37 A7 Fefafadr gFT 1 e
w1fed | 9w aF nfuw At o7 fowderd
A T SEd FiT I F) 0T & fug
foelere Al am@ sgW, a9 9%
feafy & #1$ gu 7 g F¥ar |

& U I F7 HY FIA TATT FAT
STeaT g | A wew w3 § wPew
qigr &y ofvadd gEr g1 W
HWfawew sTAE @@ ¥ AR FH F
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(= Taa s7ra)

wF 9T @ & | sfsai Ao
A FF U g § | T & o farsy
o fafreee gq & aw & 3o wias s
gRamg | @ ¥ yag wefad ser g fe
T Hdfmew § ag faeam s fE
T & F T g T, Ufnfada
* qaT &, ¥efaew &) @ew T 2,
& ¥ famare & @9 ¥ 99T g, AW
AIA AT F ATHTC 9T FE AHA
fF ag 9 agg oo @ awdaT &
Iq 3% dfavaw Tar Y FO0 a9 a%
T ¥ awAar fadar a9g Y & 1 5@
o Wt wEew ¥ fraw g e o
fawiard ag 7o Fae & w9 3w oA
70 aFE |

TRITT R TR owdr @5 fFar
T, AT I F G AT AN B @R
T H g R 30 FUT FT 12T Y
@ & 1 o Aty wert fear @
3 39 &Y 5T A FT gHA | T 99 T
A T FFT & | AT Ga7 shrEA )
& g, AT 9§ & A @ g
? 1 39 AR HFEA AT S wfed
MR 39 97 gE( § gAd gAv Arfgd
o g aET #1539 fram § Fww
I3 & faq Ty Ay =Wnfgd (2w s
97 39 & foT g9 I A et &
a8 FT9 3F TFI7 & AT |

fover & arv ®  fwfary  avsie
arqu g war & afyd e A
asT e wrefen &, famnfaai &1 ge
Tga varat &, 97 F g Ifad awl A
sgaeqT g1 g, M7 T gfod gy
A, fagrwr @ fie wrd
zq AT agd oA 3T AT qE®Q@ ¢

o3 § & OF Teq @R F AT H
FEAT ATEAT § | TE Y gEAT FIAr
agrfy o W@ Y, S F FfAaw q@w
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ar @ & dfFw @fow faem e
AT Y AT T F e A g
WL qFR @ Jqi w1 T
T FEN § AR FET T A
HEAAT & Jg FW FIAT & a7 daf W
gEoN &1 F41 e 1 & wwmar g fF
[A AT M A I @R qG AT
EHRIH( A FT ALY AT J7 T F Ty
1 &7 F W@ RN | W T F0
T ¥ a1 g F1 3 FTF ANy
FTAATOC L § AqFTES & F01 &Y
feefte qgan &%d & | W9 W gAY
AT T F gra & Xy # feiw
qguTT rEY & & W 3w IS W X
qqr TEY FT FRT |

39 @e3) & 919 ¥ #19 F g9qE
T g

Mr. Deputy-Speaker: Mr.  Bhagat.

Shri M. L. Dwivedi: I am the ornly
one left out,

Mr. Deputy-Speaker: I am sorry. I
have called the maximum number
possible.

The Minister of Planning (Shri B.
R. Bhagat)y Mr. Deputy-Speaker,
the hon. House has debated this ques-
tion over a number of days. It augurs
well for the Plan that repeatedly the
time for the debate was extended as
a larger number of Members wanted
to participate, Though unfortunately
the House was adjourned twice for
lack of quorum, it has given me some
advantage because I see larger num-
ber of persons present to hear my
winding up the debate. In one sense
the purpose of my motion for consi-
deration of this mid-term plan ap-
praisal document has been fulfilled be-
cause the discussions here have been
very helpful; 1 have no doubt that it
wil] create widespread interest in the
country. The essence of democratic
planning is that increasingly larger
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number of our countrymen should not
only participate in thought and action
and implementation processes of the
plan but should also be aware of the
larger implications of our policies also.
1 have seen in the Press that the
debate here has been followed with
kecn and critical interest. That was the
purpose of my motion and it has been
largely achieved. I made it clear that
it was only the present picture of the
implementation of the Plan during
the 24 years that has to be considered;
the purpose of this appraisal was
limited: to inform the House about
the progress and to stimulate cons-
tructive criticism. 1 am grateful to
hon. Members who offered such criti-
cism because it shows their construc-
tive impatience, I regret some hon.
Members in their anxiety for other
considerations have chosen to come
with an all-out attack on the appraisal
document.

Shri M. R. Masani:
document of appraisal.

Not against the

8hri B. R. Bhagat: In that sense they
were wide of the mark and missed
the target because the objective or
approach or strategy was not in ques-
tion nor was it the purpose of the
document to discuss about them, Dur-
ing the Second Plan discussion and
the Third Plan discussions hon. Mem-
bers as well as people at large have
gone into this question and after a
good deal of discussion the House has
broadly agreed with the objectives,
approach and strategy of development.
To question them now may serve
some limited political interest of
some hon. Members but it does not
serve the purpose of stimulating cons-
tructive criticism or public opinion on
the implementation of the Plan. I do
not want to go into the basic question
because it is not proper to do so at
this time; besides the Prime Minister
and the Finance Minister had gone at
great length into the basic objectives,
approach and strategy of the Plan.
The hon. Member who said that this
Plan is a document of gloom and tried
to create a picture that everything is
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wrong with the economy and created
a climate of despair and despondency
also, I think, agreed when he said
that the Government should concern
itself with the building up of what is
called the infra structure and not that
the priorities should be changed. I
think he is a well-informed person,
that he knows the modern trends in
economics and the problems of science
and technology. I think even if we
take that limited objective today, what
does this mean, namely, the building
up of the infra structure? He himself
defines it as transport, communication,
power and education. If we accept this,
the implication is that the strategy of
development that we have adopted
in this Plan goes towards the building
up of those basic things. ’

4474

Shri M. R, Masani. Question.

Shri B. R. Bhagat: He may question
it. But I think he cannot rebut it by
argument. Then he went on to say
that the emphasis should be on agri-
culture. As a student of modern eco-
nomics in the 20th century, he knows
that agriculture cannot be built with-
out a sound foundation of industry,
because for agricultural development
we need steel, cement and fertilisers.
All these are basic industries. Unless
all these basic industries are deve-
loped, agriculture cannot develop. So,
from this point of view, whether we
have to give emphasis more on agri-
culture or build the infra structure,
social or economic everheads, it is
necessary to agree that the strategy of
development that has been evolved in
this Plan is correct.

I should like to join issue with him
and with some other hon. Members
who have tried to build this gloomy
picture from this point of view. I
think it may be true that in order to
gain some political advantage they
may paint a darker picture, but at this
juncture of our economy, when we
are passing through an emergency, it
may be remembered that only in the
last budget session the House agreed
to a larger defence expenditure and
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increased taxation resources and
others which was for just an inciden-
tal reason because it was coupled with
a period in which agricultural produc-
tion was smaller., That resuled in the
pressure of prices. To paint a picture
that because of mounting defence ex-
penditure, the rate of defence expen-
ture had to go up and additional re-
sources were raised with the willing

consent and zeal of the House, and
they came incidentally in a period
when agricultural production was

smaller—there was a rise in prices re-
sulting in some restraint on consump-
tion is not correct, because even in
the last budget session we said that
some of the taxation policy was to re-
duce consumption so as to build up
export or restrict the prices. Inevita-
bly, in a situation in a limited period,
the consumption is bound to go down.
Here, the hon. Member comes and
says that this Government deliberately
restricted consumption, that the basic
needs of the community are not being
fulfilled and they are being sacrificed
at the ideological gospel of, what he
says, building up the basic sector in-
dustries and others. I think it may be
anything but it is not political honesty.

One may try to justify the situation
by, agreeing, on the one hand, with
the very nature of things, that the
twin ends of defence and development
have got to be taken care of, and in a
limited period of two and a half years
when we have come up against certain
difficulties, we have very well analys-
ed it, and they may criticise the Gov-
ernment for failure in implementation.
But to say that deliberately we are
trying to reduce consumption so as
to subserve a political or ideological
interest is not correct. It is not cor-
rect on facts; it is not correct on the
basis of the policy and objectives of
the Plan. That is what I wanted to
point out on this occasion.

On the other hand, some hon. Mem-
ber said that—I am glad he said that,
belonging to the Opposition—we are
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unnecessarily joining issue with g
very limited volume of opinion, that
does not believe in Plan, or who at-
tack the very objective and strategy
of planning. He said that is a very
isolated opinion, I agree with him,
that that is an isolated opinion. Actual-
ly, the Government should answer the
criticism about the non-implementation
of the Plan; that there should be
greater planning, and better planning
and there should be a better imple-
mentation and we should take carc of
the higher profits or concentration of
income. He invited mec to join issue
with him on that account. I am willing,
because on that also, we score, We
have a very good case, but so far as
the question of profits is concerned,
the hon. Member gave  certain
figures of certain companies to show
that they have declared dividends
ranging from 15 to 25 per cent. These
are isolated cases, and they may be
true, and they may be true for a par-
ticular year. They may be true of
companies which have a smaller capi-
tal base, and they could declare higher
dividends, but I do not think they will
be true this year or next year in view
of the super-profits tax when we have
particularly tried to tax those compa-
nies who have declared higher divi-
dends and they have a smaller capi-
tal base. The hon, Member tried to
give a picture that probably, on the
one hand, the Government is talking
of socialism and allowing, on the other
hand, very high profits. That is not
true. When we have adopted a policy
of mixed economy, where the private
sector is functioning, we have ear-
marked a role for them, and it is
reasonable that they should function
in a reasonable condition and that
ipso facto means the acceptance of
the philosophy that a reasonable and
adequate profits will be allowed, and
facilities should be extended, and it
should be accepted that a better or-
ganised concern with a more efficient
organisation might make some more
profits than the other companies which
are not efficient, I think the Govern-
ment is not allowing very high profits
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so as to injure the economy or try,
through its policy, to create monopo-
listic conditions. Of course, reasona-
ble and adequate profit is enough. I
think this House has the power, and
it has the public support and public
opinion also, that if such profits or
such tendencies of anti-social or unso-
cial nature are there, they can be
.curbed, and that has been done for
‘other reasons. Certainly the legis-
lative powers of the Government and
-of this hon. House are such that such
tendencies can be curbed,

So far as the concentration of eco-
nomic power is concerned, I think the
hon. Member said that the Finance
Minister probably gave him the im-
pression that he is not aware of the
concentration of wealth in the coun-
try, and that he is indulging in a sort
of shadow-boxing. I think that was
said by Shri Nath Pai, who is not here
now. He is a very clever person, but
‘this time he has used his cleverness
to a wrong purpose.

Shri Hari Vishnu Kamath: You hau
better use it for a right purpose.

Shri B. R. Bhagat: He has tried t
give the impression that the Govern-
ment, the Congress Party, is trying to
encourage rather the concentration of
power and of wealth. This is what the
Finance Minister said, precisely:

“....if there is concentration of
power, concentration of wealth,
it can be taken over, it can be
seized, it can be put to good use,
they can b~ persuaded to do so;
the legislat’ve weapon could per-
suade them to do so,....”

It was a casual remark. It was not
as if he was justifying concentration
of power. What he was saying was
that the Government has the authority
and the power to curb this. I think
the policy that we have adopted, par-
ticularly, the policy of a dominant
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A point was made in this connec-
tion which I would like to clarify.
They say as if we are afraiq of the
concentration of wealth that is taking
place in the country, and that although
a Committee has been appointed we
are not trying to publish the report.
Repeatedly it has been said—and I
would like to clarify it—that the Com-
mitlee is sitting. It is deliberating.
It has not submitted any report, not
even an interim report. Because they
found out that it is a very compli-

cated matter, intractable in  nature
and so many statistical and other
calculations are required, various

cross-flow of income, etc, This is their
opinjon. I am saying that those who are
on this committee have not yet submitt-
ed the report because of the nature and
complexity of the work is such that
they have not come to any definite
conclusion.

Shri Morarka (Jhunjhunu): When
are they likely to submit the report?

Shri B. R. Bhagat: Prof. Mahala-
nobis came only two days back. I met
him day before yesterday. Now cer-
tainly he is going to devote all his
time to this. I cannot say by when
he will submit his report, But Gov-
ernment is committed to bringing this
report to the notice of the House.
Government is not going to conceal
it. So, as soon as the report is ready,
on a matter like this, the Government
is committed to bring it before the
House.

Shri Bhagwat Jha Azad (Bhagalpur):
Convey our disappointment to them
at their negligence.

1 am sorry the
There

Shri B. R. Bhagat:
hon. Member says negligence,
is no negligence,

Shri Bhagwat Jha Azad: It is negli-
gence.
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Shri B. R, Bhagat; Repeatedly the
House has been told that as soon as
the report comes it will be placed be-
fore the House.

Shri Sinhasan Singh (Gorakhpur):
When you met him, did you give any
time-limit for submitting the report?

Shri B. R. Bhagat: There cannot be
any time-limit in the case of a com-
mittee like this. The committee is
aware of the anxiety of this House
and I think they will do their best to
submit their report as early as they
can, More than that I cannot say. They
are up against various difficulties.

As I was saying, we have been try-
ing to tackle concentration of economic
power in various ways. The House
will appreciate that the situation is
such that it cannot be tackled in a
day. It can only be tackled over a
period, We have tried various ways.
Apart from fiscal and other mea-
sures, the strategy accepted in the
Plan is that we have to build up the
public sector more and more. Over
the successive years, the public sector
has to occupy a commanding
position and we have also to
develop the small-scale sector and the
cooperative sector. So, the economy
should be composed of largest number
of smaller people, Agriculture is a big
private sector. Small-scale sector, the
cooperatives and the dominant public
sector—that is the picture of the eco-
nomy and ultimately over a period, if
we. pursue this policy vigorously, as
we would, there would not be any
undue concentration of
power so as to create dangers to the
economic democracy that we want to
build up in this country.

The point was raised about regional
imbalance,

Dr. M. S. Aney (Nagpur): IHave
Government got any idea of the ex-
tent of land that is available to them
for distribution to the poor landless
people by pursuing their land policy
vigorously? :
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Shri B. R. Bhagat: That is a diffe-
rent question. We have given that in-
formation. I did not remember off
hand how many million acres are
available. (Interruptions).

Mr. Deputy-Speaker: We have had
a 19 hour debate. He should be allow-
ed to reply.

Shri B. R. Bhagat: The regional im-
balance in development and the need
for looking after the backward areas
of different States has been voiced by
a number of hon. Members. One hon.
Member from U. P. spoke with great
feeling and also said that his district
was not included in that. This question
was very carefully considered in the
formulation of the third Plan. Inevi-
tably larger organisations and more
advanced sections try to go forward
quickly and the result is that the
backward areas are left behind. As I
said, some effort has been made in the
third Plan. A special team has been
appointed for U. P. 4 districts have
been selected. It is not as if the other
districts are not backward. This is a
sort of pilot study in which all the
factors creating this backwardness
and the factors impeding the develop-
ment of such areas will be stu-
died. Study is being made as to how
dynamism can be induced in the back-
ward economy and in the backward
areas of a particular region, whether
through creating more urbanisation or
creating an infra-structure. Various
other studies are being made. Very
soon the report of this team will be
out and then that will give us a pat-
tern which we can apply to all these
areas, so that the district of the hon.
Member will also be covered, as also
the area of Pudukkottai. The hon.
Member from that place spoke with
great feeling and he even threatened
the Government with mass action. I
think all his fears are misplaced. Once
the pattern is settled, I think in the
coming two years or in the next Plan,
we will do something. Something has
got to be done to bring the backward
aereas in line with the developed areas.
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Some points were made about agri-
culture. I do not want to go into
detailg over this matter, because both
the Prime Minister and the Finance
Minister have dealt with this question,
But broadly three problems have
emerged from the speeches of hon.
Members. One of the basic criticisms
is that the irrigation potential is not
being utilised. The hon, Member
who just preceded me also raised this
question; A number of other hon.
Members glso have referred to this.
Then, there is the question of land re-
forms. They have said that land re-
forms have not been followed with
* vigour. Thirdly, there is the question
of incentives agriculturists. These are
the three broad categories of points
that have emerged as a result of this
discussion.

Regarding irrigation potential it is
true that the utilisation of irrigation
potential has not been satisfactory in
the past. But vigorous action has
been taken so as to improve the utili-
sation and it has jmproved over a
period of 2 or 3 years. It has come
up to even 80 per cent. But the main
difficulty in this has been that the
feed channels, which is the obligation
of the beneficiaries, i.e. the farmers
who want to tcke water, have not
been ready. Now a number of States
have passed suitable legislation that
panchayats or block samitis construct
them and take the cost from the bene-
ficiaries, i.e. the farmers. In certain
cases, the utilisation at the out-let
point has not taken place. (Interrup-
tions). The idea is to increase the
percentage of irrigation potential. It
has been found that the capacity of
the existing irrigation facilities is go-
ing down, particularly in the South,
because of their not being maintain-
ed properly. The old channels and
tanks are silting up and, consequent-
ly, their capacity is going down. Even
in States like Bihar and others, be-
cause of lack of renovation the capa-
city- of the existing works is going
down. Now gpecia) attention is being
paid to this matter and the State
Governments are being persuaded to
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set up specia] funds so that they may
be properly maintained.

Then, it has been decided that be-
fore we take up any irrigation pro-
ject its utilisation pattern has got to
be carefully studied. We will not
take up any irrigation project in
which the utilisation pattern is very
slow or very unsatisfactory.

Coming to land reforms, as we have
mentioned in the Appraisal itself, the
progress of land reforms in various
States ig not very satisfactory. There
is no denying that fact. It does not
require to be a socialist or progressive
to say that without land reforms,
where the farmer has security of
tenure, the tiller of the soil has in-
terest in the land, production can-
not go up. It is recognised by Wes-
tern countries also and organisations
like the Forq Foundation, which can-
not be accused of any progressive
leanings, have come to the same con-
clusion. It is an economijc fact that
unless the tillers have an interest in
the soi]l the production cannot go up.
This matter was considered by the
Nationa] Development Council where
great concern was expressed that be-
cause the lang reform programmes
were not undertaken by various
State Governments there is an adverse
impact on agriculturg) production.
Therefore, in order to implement the
land reform programmes wherever
legislation has been passed and to in-
troduce legislation wherever it
has not yet been done, 3 commit-
tee has been appointed under the
chairmanship of the Home Minister,
which will meet periodically, every
three or six months, to review the
progress in each State. So that im-

portant question has been taken care
of.

Then I come to the question of in-
centives to the agriculturist. This is
a very important matter because agri-
culture, as the Prime Minister said
the other day, is a very difficult in-
dustry.
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Mr, Deputy-Speaker: Not now.

Please sit down,

Shri B. R. Bhagat: I was talking
about the incentives to the agricul-
turist. There is no denying the fact
that unless incentives are provided,
unless al] the facilitieg reach the far-
mer, he will not be induced to pro-
duce more. Not only that, he has to
be taught the new techniques, new
ideas of farming. He has to be pro-
videq with all the facilities. But the
biggest incentive will be the price that
he gets for his produce. Apart from
credit facilities and facilities of irriga-
tion and petter seeds, he must get the
fruits of his labour. Only this morn-
ing, hon. Members must have heard
with great enthusiasm the pnew sugar-
cane price which the Minister of
Food and Agriculture announced. So,
Government is alive to the situation.
In the case of main crops like rice,
wheat, jowar, cotton and wheat, we
give price support, which changes
from time to time. Then there is the
question of procurement price. That
is also very important anq Govern-
ment is quite alive to it.

Then 1 come to the criticism of the
industrial sector, which can be divid-
ed into three categories—criticism of
the industria] policy, criticism relat-
ing to faulty planning and criticism
relating to shortfalls jn targets and
under-utilisation of installed capacity.
Let me first take up the question of
industria] policy. On the one hand, it
is said that the industria] policy is
very restrictive and impairs the initia-
tive of the free enterprise. On the
other hand, it is said that there is an
attempt at erosion of the industrial
policy. These are the two wide poles
of criticism. I think the truth of the
matter is that the industrial policy is
being followed very scrupulously in
the gpirit in which it has been fram-
ed and adopted by this House. As
the House has said, the industrial
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policy will be very flexible. It is not
a rigid frame, as the Plan is not a
rigid frame. The situation is such
and the dynamics of economics is such
that it cannot be a rigid frame. So,
we are trying to build up a public
sector. At the same time, the private
sector has been assigned a specific
role. It is true that in some cases
in the interest of production and
in the national interest e.g., in
the Case of fertilisers, a departure
from that policy has been made be-
cause the need of production was very
great. But it docs not mean tha{ there
has been any erosion of the industrial
policy.

Then 1 come to the question of
faulty planning, one of the criticisms
made by the hon. Member from)
Kerala. He said that whereas on
the one hand the fina] est‘mates are

being  over-fulfilled, on the other,
there are serious shortfally in the
physical targets. That is true and

we have said it in the Appraisa] it-
self. I accept that there has been
some kind of bad planning in that
respect. That has peen due tp the
fact that our technica] skill organ-
isation for Jesigns and other things
were not so fully developed at the
beginning of the Third Plan that we

were not in g position to correctly
estimate the cost and the size
of the wvarious industria] projects.

So, we were faced with a situation
where either those projects should
not be includeq because the estimates
were not very correct estimates or
they should be included pending fur-
ther detaileq estimates later on, We
followed the latter course, gnq that
resulted in quite a number of cases
not only the dimension and size of
the project increasing but also the
cost.

Secondly, there has been another
difficulty in planning, and that is also
because of our lack of technical know-
ledge and experience. In the case of
some projects, even though we were
technically qualified since we did not
have enough experience, the period of
gestation that we had evolved for
some projects way found to be not
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sufficient and they took a Jonger time,
with the result that we suffered on
both accounts. The estimates went
up wherca, the fruitg or results came
much later, after the Plan period. The
result was that the financia] targets
were over-fulfilled while the physical
targets remaineq the same. The re-
sult of al] this is that the benefits
could not be recalised in the Third
Plan but wil] be realised in the first
ang second year of the Fourth Plan.
Therefore, from that point of view,
I admit that there ig faulty planning,
but that could not be helped. We
will see to it that such a thing will
not happen in the future. Because,
right from now we are going to take
up the list of projects which should
be undertaken, which wil] bear fruit
or go into production, in the first two
years of the next Plan. We will now
take up only such industrial projects
for the future. So far as the existing
project; are concerned, we wil] try
to cut out the various procedural and
other delays. A committee has been
set yp to go into the whole question
and when the report of that commit-
tee is received, it wil] be implemented
soon 30 that the procedural delays in
regard to licensing and other matters
are removed So that whatever indus-
trics are to come may come in the
next twg years. So, in the next four
or five years, we arc trying to see
that as a result of hetter implemen-
tation, as a result ¢’ better technical
skill and experience and as a result
of advance action taken for these pro-
jects, those difficulties will be re-
moved and there will not be a situa-
tion—rather it will be minimised to
the maximum extent—where there will
be physical shortfalls although the fin-
ancial targets wil] be over-reached.

16 hrs.

Then, I come to another point re-
lating to shortfalls in targets and un-
der-utilisation of installed capacity, I
need not go into details over this mat-
ter because both the Prime Minister
and the Finance Minister have gone
into this matter. There are two ways
of looking at it. In the Plan itself,
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we have given projections of the esti-
mated achievements. Ip certains sec-
tors like, railways or power, the tar-
gets will be fulfilled or even over-
fulfiiled. We have given a list of
those things. I think it ig very im-
portant for the House to note that in
certain sectors, the key sectors. like,
power, transport and other matters,
we have over-fulfilled the targets and
in other matters the shortfall is mar-
gina], although I have said that in
certain key sectors, like, steel or fer-
tilisers, the shortfall is substantial.
There is no denying the fact. But
the point is; how do we approach this
question? There is one way Of ap-
proching that say, in the case of
cement instead of 13 million tons it
is 12 million tons and, therefore, a
serious calamily has fallen. But on
the other hand, if you go over a period
of five to six years, you will see that
the production has gone up. Take,
for example, the case of fertilisers
where there is a very substantial
shortfall—instead of 800,000 tons we
will not produce more than 500,000
tons. But if you go over the period
of two or three years, in the case of
nitrogenous fertilisers, in two years,
the consumption hag doubled and in
respect of phosphate fertilisers, the
consumption has gone up three times.
There are two ways of looking at it.
(Interruption). I am sorry, I do not

want to be interrupted. I am trying
to emphasize this. I admit, as I have
said, that the targets will not be ful-
filled in certain respects.

st fa W (ST
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Shri B. R. Bhagat:
othe reasons for that.

Well, thcre are

Then, I come to the question of
under-utilised capacity. In this res-
pect, ag the House is very much
aware, because of the shortage of raw
materials or the components, we are
not able to utilise the capacity in full
although in certain respects, like,
cement, 90 per cent of the capacity is
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being utilised. There has been a
considerable improvement in this.
That is a very important point that is
facing ug today. I would like the
House to appreciate the question of
import substitution. For example, the
main raw material for gn industry is
cotton. It hag to be seen whether we
are able to grow cotton which the
industry requires or it should be subs-
tituted. The export pattern and all
this has to be gone into. We have
appointed @ committee but that could
not work unfortunately due to the
Emergency. We will have another
working group set up which will go
into the economics of it, the other im-
plicationg in regard to the perspective
side of it, the export and other pat-
terns so that not only those raw
materials for the industry have either
got to be manufactured or to be subs-
tituted but also those components—
there may be small components— for
the lack of which the whole machine is
lying idle because we cannot import
them due to lack of foreign exchange.
We have to list out such items and
industrial components which can  be
produced. It is a very complex and
intractable fleld ot study and activity.
The working group is going into it and
very soon they will list out items in
which a line of action will be taken so
that the import substitution problem
can be solved. Only then we can
come to a position where the utilisa-
tion of idle capacity in industries will
be improved to a sizeable extent. These

are some of the problemg of the
industry.

There were other points raised
about girls' education, family

planning, rural works programme, in-
dustrial estates and all that. I need
not go into the details. Some of
them have been dealt with by the
Prime Mirister and all the details
are there. 1 agree that rura]l works
programmes and industria] estates
have not made progress—some of
them. But every effort is made and
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will be made to see that the rural
works programme gather momentum.

Now, I come to two final points and
I would like the House to bear with
me a little more because they are
rather important. This is about the
technique cf planning. A Jot of .-
ticism has been made about the
technique of planning. As I myself
said, in the field of industries and
other things there has been some
faulty planni::g. But that was because
we have not reached the level of ex-
pertise with which we can solve those
problems. That was not due to any
administrative lacunae. As the plan-
ning advances, it wil] become not
only complex but also sophisticated.
Al} the constructive criticisms about
the methods of working of the Plan-
ning Commission and others will have
a great impact on the Planning Com-
mission. At present, it is engaged in
an appraisa] of its own functioning.
I have no doubt, with the task that
is before it the complexity of plan-
ning and the dynamics of economy
with its so many problems of sophis-
tication, it wil] evolve some better
method of working. 1 have no doubt
about it. Unless it does it will find
it very difficult to justify itself. But
the point which I want the House to
appreciate is, we have reached g stage
at which there should be complete co-
operation of this august House and the
Planning Commission and the people
at large. I gsay with great regret
that in spite of the fact that we have
tried that there should be a complete
publicity about the processes of plan-
ning and its work, sti]] a lot of unin-
formed criticism takes place. There-
fore, it is my sincere effort in the for-
mulation of the Fourth Plan to make
up whatever gaps there have been
In relaticnship between Parliament
ang the formulation of the Fourth
Plan. In the formulation of the Third
Plan itself—the House is well aware
—we set up sub-committees which
went intp various agricultural pre-
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grammes, industrial programmes and
other things. But now we want to
take it to a greater detail] so that
there is consultation of the Members
of Parliament and other organised
bodies in the formulation of the
Fourth Plan. We have drawn up a
programme. For example, last Nov-
ember, the National Development
Council approved its programme that
the preliminary memorandum for the
Fourth Plan will be ready in April,
1964. Then, in August-September,
we will hold a series of discussions
with various bodies, the State Gov-
ernments and others and in January-
February 1965, the draft outline of
the Fourth Plan will emerge. So, I
propose that at all stages there should
be consultations with the Members of
Parliament and their reactions taken
s0 that they should have active co-
operation in the formulation of the
Fourth Plan. When the draft outline
of the Fourth Plan emerges, certainly
at that stage Parliament can discuss
it and after consultation with the
State Governments, discussing their
State Plans, in October-November
1965, in January-February, 1966, that
is, in one year from that, we will
have a fina] report on the Fourth
Plan which can be discussed by the
House, adopted and all that. It is our
idea that in the formulation of the
Fourth Plan not only the Parliament
should be consulted put really the de-
mocratic processes of planning should
be extended to ag far a length as pos-
sible and the defects that we have
learnt as a result of the experience thag
we have gained in respect of plan-
ning, particularly in the industrial
planning or in the coordination of
agricultura] programmes, shoulg be
removed. Even now, we have taken
advance action. That is very impor-
tant. We have taken a number of
feasibility studies, whether 3 project
is feasible or not. All that has to be
gone into before we take up any pro-
ject. A pumber of working groups
are working at the various levels in
various departments and even at
State jevels working groups are work-
ing and when the preliminary shape
of the Fourth Plan will come, I
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think, at that stage also the consulta-
tion of the Members of Parliament
and a1l other informed opinion will
be brought to bear on thig through
intimate discussions.

I am very grateful to the House for
giving so much time to it and throw-
ing the light of its criticism on the
mid-term appraisal of the Third Plan.
As I have said already, I can assure
the House that I have benefited by
the discussions. We are very keen in
the Planning Commission and in the
Government to benefit by the criti-
cisms. I am alsp happy at the emo-
tional impact it has made, because if
the Plan succeeds, the country
succceds, and on the success of the
Plan depends the future of the coun-
try and the fulfilment of the hopes of
many millions of people. The Govern-
ment and the Planning Commission are
aware of this emotional impact, and
the discussion has made it very clear
that we rise and fall with the success
and failure of the Plan.

Some Hon. Members rosc—

Mr. Deputy-Speaker: Order, or-
der. The discussion is over mnow.
There can be no more questiong now.
We shall take up the next item.

16.11 hrs.

INDIAN TARIFF (SECOND AMEND-
MENT) BILL

The Minister of International Trade
(Shri Manubhai Shah): 1 beg to
move :

“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration.”.

This Bill mainly seeks to amend
the First Schedule to the Indian Tariff
Act in order to give effect to Gov-
ernment’s decisions on certain recom-
mendations of the Tariff Commission,
which are: (a) to continue protection
beyond 31st December, 1963, in the
case of sericulture, antimony, ACSR
(Aluminium Conductors Steel Rein-
forced) and AAC (All aluminjum
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conductors), electric motors, cotton
textile machinery, power and distri-
bution transformers, piston assembly,
and automobile power plugs, and (b)
to discontinue protection with effect
from the 1st January, 1964 on engi-
neers’ steel files, bicycles, and diesel
fuel injection equipment,

A review of the dyestuff industry
protected up to 31lst December, 1964
was undertaken on the basis of the
recommendationg in 1954 of the Tariff
Commission. There is no change either
in the existing ad valorem duty or
import duty or customs duty or the
existing period of protection.

Copies of the Tariff Commission’s
report on all these industries have
been circulated to hon. Members and
Government’s resolutions thereon
have been laid on the Table of the
House, and noteg on each of these in-
dustries have been circulated by us
to hon, Members. I would not,
therefore, take the time of the House
by going into the details of each of
these industries. The Tariff Com-
mission’s recommendations for the con-
tinuation of protection or  de-pro-
tection, as the case may be, have
been already well deliberated upon
here several times. 1 am sure that
hon. Members taking very detailed
interest in many of these industries
must have gone into all these data
that we have supplied.

1 ghall first give the House a brief
resume of the work of the Tariff
Commission with particular reference
to protection to indigenous enterpri-
ses. Under the provision of the Tariff
Commission Act, 1951, a permanent
Tariff Commission was constituted in
January, 1952. The main functions of
the Commission are: (i) dealing with
references from Government on
matters relating to tariff and custom
protection generally to the infant in-
dustry of this country, (ii) under-
taking suo motu inquiries into "the
working of protection, (iii) keeping
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a continuous watch over the progress.
of protected industries, and (iv) deul-
ling with referenceg from Govern-
ment on fixation of prices of different
commodities, whether protected or not.

During the last three years, the
Commission in exercise of these func-
tions completed ag many as 26 en-
quiries into the continuation of pro-
tection and 12 enquiries into the price
structure of commodities including
some of the protected articles. Im-
portant among the price enquiries
were raw rubber, cement, woollen
varn and fabrics, gugarcane price-
linking formula, steel and pig iron,
cotton yarn and cotton cloth,

The Commiss'on has wide discretion
in regard to application of the general
principles relating to fixation of pro-
tective tariff. The effects of protec-
tion of industrieg on other industries
and on prices are continuously watch-
ed both by the Commission and by
Government.  The Commission re-
views prices as well as the progress
of the protected industries and other
goods referred to it by Government.

Many industries on the protected
list have registered a considerable ex-
pansion, as hon, Members would see
from the reports, both in the number
of unils as well ag in capacity and
also a notable increase in output. This
expansion was accompanied by diver-
sification of production. The perfor-
mance of the industrieg in regard to
fixation of prices, maintenance of qua-
lity and availability of domestic pro-
ducts has been generally satisfactory.
While there may be some complaints
of quality here and there, T am glad
to say both from personal knowledge
as well from the opinions of the
various people involved in these in-
dustries and the consumers that the
quality of Indian goods is continuous-
ly going up, particularly, that of the
manufactureq articles. The contribu-
tion of the protected industries to the
industrial development of the country
has been quite significant.
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There were 28 1ndustries on the
protected list on 1st January, 1960.
On the recommendations 'of the Tariff
Commission, six industries and also
partg of some industries have been
completely  de-protected showing
thereby the vi-gorous health  which
these industries have achieved and
which no more require to be classed
as infant protected industry. The
principal consideration that the Com-
mission kept in mind in de-protecting
these industries was that they had
sufficiently developed during the rea-
sonable period of protection enjoyed
by them and had reached a stage when
they would have to carry on success-
fully without any more protection.

'On the 1st January, 1963. the num-
ber of protected industries stood at
22, and 11 of these are protected up
to 31st December, 1963. It may be
pointeq out that the supply position
of the majority of the protected com-
modities improved largely due to in-
crease in domestic output. Barring a
few commodities, the role of imports
in meeting the country’s requirement
wag insignificant in these sectors. The
country has already attained self-suffi-
ciency or near-self-sufficiency in cer-
tain important protected commodities,
namely calcium carbide, stearic and
oleaic acids, most of the protected
varicties of dyestuffs, single-cylinder
pumps, ACSR and AAC conductors,
and spinning rings and carding en-
gines.

The Commission has alsp  been
maintaining a careful watch over the
performance of protected industries in
relation to the quality of the product.
The manufacturers on their part
have by far and large shown an
awarenesg of their obligation to main-
tain the quality of their products.
The products of most of the manu-
facturers are well received in the
markets and many of them are now
engaged in export market for these
commodities, and the very fact that
from the foreign markets also, many
of these manufactured products and
machinery have received good res-
ponse shows that the quality jis con-
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tinuously being maintained and im-
proved. Although protected com-
modities are classed because of  the
progressive improvement in quality,
the Commission considered that therc
was still scope for improvement in
some cases, I need not repeat how
many measures we have brought for-
ward in the current year on improve-
ment of quality and enforcement of
standards on different products in-
cluding those products entering the
export markets. It is a note-worthy
feature that the ISI has evolved cer-
tain standard specifications for many
of the protected articles and the
manufacturergy endeavour to conform
to these specifications. Many pro-
ducers have also taken steps to ob-
tain certification marks for their pro-
ducts. The Commission’s careful
watch on the behaviour c_)f the pro-
tected industries in regard to the
prices charged by them has tended to
regulate their profits,

Another significant feature was
that a large number of companies
ploughed back their profitg into in-
dustry. Government have been an-
xious that the burden on the consu-
mer imposed by protection is reduced
to the minimum possible. In de-
termining the quantum and degree of
protection, that is, the import or
other duties to be levied to protect
the infant industry of the country, the
Comrmission always assesses the like-
ly effect of protective tariff or other
form of protection on the interests
of the consumers or of industries
within the commodities in question.

The fact that six industries have
been protected during the last three
years and some of the important parts
of other industries also have been
de-protected, that is, to say, the fact
that protection has been withdrawn
from these industries is indicative of
the Commission’s anxiety to reduce
the burden on the consumer and ask
the protected industries to face the
competition with other producers.
Even in the case of industries that
continue to enjoy protection, the
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burden was not very heavy. The pro-
tection is mostly for a short period,
and I can assure the House that has
been the constant policy of Govern-
ment that the protection should be
the minimum and for the least possi-
ble period that an industry inescap-
ably hac *~ e given in all developing
countric: The consumers’ interests,
therefore, are paramount and are to
be safeguarded by the Commission’s
vigilance ovci prices, availability and
quality us uie protected commodities.
In short the Commission bears in
mind the country’s interest in general
and the consumers’ interest in par-
ticular in the impact of protective
tariff.

Sir, I wanted to take, if I may, the
permission of the House not to go into
the detailg of these industries. But I
may remind the House that the in-
dustries on which the tariff protection
is sought to be continued as per the
Commission's recommendations are:
sericulture, antimony, ACSR. and
AAC. conductors, electric motors,
cotton textile machinery, power and
distribution  transformers, piston
assembly and automobile spark plugs.
And the industries which are sought
to be de-protected in thie Bill are
engineers’ steel files, the bicycle in-
dustry. This country hag attained
the cycle age. Practically we are one
of the biggest producers of bicycles
in the world. We have very good
qualitv bicycles as well as a large
production, almost 15 million per
annum. And then, the diesel fuel in-
jection equipment is also being de-
protected.

In conclusion I would like to say
that this is a Bill with which the
House ig very familiar, and it is more
or less like an annual function that
the Government has to discharge in
placing before this august House all
the reports on the different industries.
And this year the Tariff Commission
needs to be congratulated, because in
one single year they have produced
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reports giving massive information
and containing recommendations on
fourteen important industries and
prices.

With thig submission, Sir, I beg to
move thig Bill for the support of the
House.

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration”

One hour is the time allotted. Six
to seven minutes each,

Some Hon, Members: The time may
be extended.

Mr. DeputySpeaker: I will extend
it by half an hour. Shri Warior,

Shri Warlor (Trichur): Simply
because the Minister hag said that this
is only an annual function, the Chair
should not take it that the matter is
not serious.

Mr. Deputy-Speaker: No. I am
extending the time by half an hour.

Shri Warior: 1 generally agree with
these recommendations of the Tariff
Commission, but there are certain
things which must be brought to the
notice of the Government, and I am
touching only the most important ones.

The first is about the aluminium in-
dustry. Do the wuiuminium  indus-
tries require another lease of pro-
tection? I have been able to gather
some information about these alumi-
nium industries. One is the Indian
Aluminium Industries Limited.

An Hon. Membar: The Minister is
not hearing you.

Shri Warior: I think the Planning
Minister is planning something with
the Minister in charge of the Bill. Or
is it the foregone conclusion that the
Bill is passed? Then there is no
necessity for us to take part in it.
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Shri Manubhaj Shah: I am listen-
ing.
Shri Warlor: I am sorry, and I

think the Planning Minister after he
has done well should not plan another
speech now with the Industries Min-
ister.

Sir, the technical collaboration of
the Aluminium Industries Limited is
with Aluminium Laboratories Limi-
ted, Canada. You must see how much
capital is Indian and how much is
foreign. No doubt-the foreign capital
must have some incentive for invest-
ment in this country. But at the
same time, does it require that this
investment of foreign capital should
have an undue advantage by way of
tariff protection?

Actually, the company made a net
profit of Rs. 15.90 lakhs after making
provision for depreciation. to the ex-
tent of Rs. 14.87 lakhs and after pro-
viding a sum of Rs. 30.50 lakhs for
taxation. The payment of the final
dividend comes to about 15 per cent,
or Rs. 15 lakhs. If 15 per cent profit
is made by a company, then I think
it is a very reasonable profit—or not
very unreasonable. Because, usually,
in business in India people think of
about 10 to 12 per cent only. And if
it is 20 per cent, then we can say
that it is more than sufficient, more
than what the foreigners are demand-

ing for investment in India. This
was to be looked into.
The story of the other one, the

Indian Cable Company which is ‘the
next aluminium company, is much bet-
ter. The Indian Cable Company has re-
ported a higher profit, namely of
Rs. 156.85 lakhs. And this is after
depreciation and everything. The net
profit for last year comes to about
Rs, 63.85 lakhs, There is a slight dif-
ference. The previous vear it had
knocked off Rs 66.97 lakhs, but the
accounts on 31st March 1963 show a
profit of Rs. 63.85 lakhs. So, after
their appropriation accounts are all
closed, they now have Rs 87.40 lakhs
in reserves. They have brought over
1752 (A1) LSD—6.
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from the previous account Rs. 87
lakhs. When so much reserves are
transferred and so much profits made,
should this industry require any more
protection? I think the Ministry
must look into it. Not that I am very
jealoug that the foreign participants
will take away a huge slice of the
profit because their investment is here;
but actually when we say there is
protection, the other side is unpro-
tected, the consumer gide. The indus-
tries side is protected, no doubt. But
it is paid through the nose by the
people. Any protection means only
that the people pay more than actual-
ly they should pay. In the hurry, or
in the worry, of protecting certain in-
dustries should we tax our people
more? That is always the question
which comes up foremost when these
Tariff Commission reports come
before us.

Shri Manubhai Shah: Which indus-
try is the hon. Member referring to?
Is he referring to the general gamut
of industry or any particular indus-
try?

Shri Warior: I was saving about the
aluminium industry, 1 am speaking
only about the industries which are
noted down in the Bill as requiring «
longer lease of protection.

That is all I wanted to say about
the aluminium industry. T have given
the figures. Perhaps the hon. Minis-
ter was not as attentive as he ought
to have been.

Then, taking the textile machinery
industry, there also the situation is
not very much appreciable, in this
sense. In the Note circulated to us
by the Ministry of International Trade
in connection with this Bill, it is said
that the Tariff Commission is not
unaware of the situation in the tex-
tile machine building industry. They
say that there are many complaints
about these machines, especially
about their quality; it wears out much
more easily; not only that, the qua-
lity is very much sub-standard.

"".
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Then, this industry has been under
protection for the )ast twelve years.
Even now, apart from the complaints
about quality, when I went through
this magazine Commerce I got to know
something clse. The complaint was
this. And I do not think that that
will be a prejudiced complaint, be-
cause it is coming from Commerce
and none other. It was put there:

“The future prospects of the
Industry depend, as the Tariff
Commission rightly observes, on
the possibility of making raw
materials freely available. It is
a pity that no physical assess-
ment has yet been made of the
future requirements of raw mate-
rials for the industry and the sur-
plus that may be forthcoming
to meet them. Why cannot the
industry itself undertake such
an estimation through the Textile
Machinery Manufacturers  Asso-
ciation and the Association of
Merchants and Manufacturers of
Textile Stores and Machinery?”.

Mr. Deputy-Speaker; The
Member should finish now.

hon

Shri Warior:
more minutes.

I may be given a few

are

Mr. Deputy-Speaker:
eight speakers.

There

Shri Warior: That 1s why we re-
quested you to increase the time.

Mr. Deputy-Speaker: I have cxiend-
ed it,

Shri Warior: Because, we have 1tu
pay these taxes for the next three
years. That is the whole difficulty for
us. If it is only for a few months, it
is different. But for the next three
years we cannot revoke anything.
Here it is said that after these twelve
years of protection, even now this in-
dustry does not know how much is its
requirement of new raw materials It
has not made any assessment, neither
the industry nor tlreir association nor
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the Government, nor anybody else. So '
they think they can go on like this and
Government is there as the mother
who feeds the child and Government
will look after them however, much
they lag behind in assessing their re-
quirements,

I was speaking about complaints, The
same paper says that apart from qua-
lity thre consumers of textile machin-
ery have made the following com-
plaints: high prices of indigenous
machinery as compared with those of
imported machinery; long delivery
period—I must say that ‘long’ is very
long—extcending from 6 to even 24
months; incomplete fulfilment of
orders, lack of spares; insistence on
large deposits to be made with orders
involving the locking up of funds; ab-
sence of pre-delivery erection. These
are the complaints. How can this in-
dustry gain a market unless it is pro-
tected?

16.32 hrs.

[Surr KHADILKAR in the Chair]

The same thing has to be said about
the bicycle industry. This industry is
now said to be self-supporting. One
might suggest to the Tariff Commission
that the landing cost of a bicycle is
only Rs. 90 or at the most Rs. 100, in-
cluding everything, whereas the mar-
ket price of the indigenously produced
bicycle is Rs. 195 TI and Rs, 205 Sen-
Raleigh. How is it that the landed cost
of the very same bicycle is only about
Rs. 100 and the indigenously produced
one is selling at Rs. 200? They are
obviously knocking off much profit.
This is a very important industry. Most
of our lower middle class and middle
class people use only bicycle for con-
veyance—] hope Shri Manubhai Shuah
will listen to this, now that his part-
ner is gone. What is the explanation
for this big difference in price? The
trick is—I do not know; I am subject
to correction—that the collaborators
always carry on their import of their
raw materials and never try to pro-
duce those indigenous materialg pro-
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gressively in India itself, so that they
can gain much more. If this is the case,
this is simply defrauding the people.
At least now, will the Minister ask the
Tariff Commission to freeze the price
at Rs. 200? Or will they allow the
price to go up further after releasing
it from the obligations ol tariff protec-
tion? I hope the Minister will give
an answer.

Shri V. B. Gandhi (Bombusy Central
South): This Bill seeks to provide for
continuance of protection to 8 indus-
tries and also proposes that protection
may be discontinued to 3 industries
from 1st January 1964. As the hon.
Minister has said, this kind of discus-
sion is almost an annual affair and
does not call for a long speech. So I
shall certainly try to be brief.

There is another reason why we
should be brief in such matters and it
is that the decisions of the Govern-
ment are usually based on the recom-
mendations of the Tariff Commission.
We have all come to believe that the
the judgment of the Tariff Commission
has been of great value in such deci-
sions. To :ny mind, the Tariff Com-
mission is one of those bodies that we
have with us which have done over a
lorg period of years—I shovld say al-
most 40 years—of its existence very
valuable work. It has deserved our
respect and we have known from ex-
perience that the recommendations of
the Tariff Commission have been
balanced and have always given due
consideration to the interests both of
the industries as well as of the con-
sumers,

I shall briefly say a few words about
three items, that is, ACSR, Piston As-
sembly and Automobile Spark Plugs.
As regards the first, the Aluminium
Conductors Steel Reinforced material,
I see that our present capacity has in-
creased and it is considered adequate
to meet the demand. We have actual-
ly banned imports. That is a very en-
couraging sign. We still of course have
to be very careful about the quality of
our raw materials, The raw material

ment) Bill

99.597. But it is hoped, I understand
from the report, that indigenous pro-
ducticr. will be enough t> meet tne
requirements of the industry by 1964.
It is good to know that the collabora-
tion arrangement that has been made
in respect of this industry is with a
Canadian company, the Aluminium
Laboratories Ltd. of Canada. Somehow
or other, I have always had the impres-
sion that Canada hag some kind of
leadership of the world in respect of
this industry, Whether it is due to
the fact that Canada has a tremendous
advantage in possessing cheap electric
power in the region of the Niagara
Falls or anything else, it is a fact, and
I am glad that we have been associated
with thig friendly country leading in
the technique of aluminium industry.

Shri Solanki (Kaira): 1 welcome
the Bill, the intentions behind it and
the explanations of thre hon. Minister.

He says that the consumer is kept in
mind, but I think that even today the
consumer has a lot to say against the
prices. Many industries today are self-
sufficient, and if tariff protection is re-
moved, they would come out into the
market producing better quality goods.
For instance, protection should be re-
moved from electric motors and auto-
mobiles. Up to last year Ambassador
cars were sold at about Rs, 10,000 to
Rs, 12,000 but now they are sold at
Rs, 16,000 to Rs. 17,000 Much black-
marketing is going on, there is no doubt
about it. It does not have to face
competition in the country, it is self-
protected I would say, and there is no
need for tariff protection. I hope the
Minister has no soft corner for the
people who make these cars. They are
making enough money on these cars,
and I hope tariff protection would be
removed from these cars. People who
could otherwise afford to buy these
cars at the proper price are now fac-
ing difficulties.

Shri Manubhai Shah:
thing to do with the Bill.

That has no-

Shri Solanki: I am afraid blacik-

required is of a very high purity of market prices are still rising.
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[Shri Solanki]

It is a welcome thing that tariff
protection has been removed from bi-
cycles, engineering steel files and
diesel fuel injection equipment, I
would like to know the gain likely
after the removal of this protection,
and the loss to the exchequer from the
continuing  protection to the other
industries.

Finally, the consumer should be kept
in mind. After all, that should be the
final goal. Industries should produce
goods at satisfactory prices and of good
quality. If industries become self-
sufficient, they should definitely face
competition, produce better goods at
lower prices. This is the whole object
as the Minister himself has agreed in
his statement. I hope he keeps this in
mind. That is the way the Tariff
Commission can serve the industries of
the country.

Shri Sham Lal Saraf (Jammu and
Kashmir): 1 welcome this Bill re-
commending continued protection to
certain industries.

With regard to sericulture, I wonder
why, even after decades of protection,
we cannot stand competition from
countries which started very late.

Sericulture has a number of items,
each of which can be considered an
industry by itself. Japan today is ex-
porting saplings and seedings of mul-
berry of different varieties worth
lakhs and lakhs of pounds all over the
world. Japan started long after Italy
and France, but it has beaten them
hollow. Countries like Japan, China,
Italy and France even today produce
silkworm seed on commercial scale
and export it to other countries.
It iz an industry in itself,

The most important item of sericul-
ture is silk yarn, Sericulture can be
divided into mulberry silk and non-
mulberry silk. Through the efforts of
Government, exports of non-mulberry
silk arc going up, and I am sure this
industry will grow. But simply set-
ting up boards or certain organisations
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does not mean that the different as-
pects of the particular industry are
looked into properly,

I had an opportunity last year to
speak on sericulture when I moved a
small Bill, on its several aspects. In
reply, I wag given certain assurances,
but I am sorry to say that even to this
day, nothing has happened. Rather,
things have deteriorated, This is a
very important industry carried on in
14 out of 16 States of India, and in
some of the Centrally administered
areas like Tripura and Manipur. So, it
should be looked into.

There is tremendous scope for export
and consumption within the country,
of silk yarn. But what have we done
with regard to that? Why are we not
making progress qualitatively and
quantitatively? In spite of conditions
here being excellent with regard to all
varieties of silk yarn, we are not mak-
ing the progress that we should.

The silk fabrics that we export are
not made completely out of indigenous
yarn. We have to import yarn from
Japan. If tomorrow we are not able to
get this supply from abroad, what will
happen? So, we must develop our in-
digenous sources of supply both quali-
tatively and quantitatively.

After decades of protection, even
today we cannot stand competition
with other countries in sericulture. I
would therefore say that this protec-
tion cannot be justified. But when I
see the present position of the indus-
try in the country, I can say that if
you do not give it protection, it will
go to dogs. Therefore, it is high time
that things are gone into in its proper
perspective,

Secondly, you have recommended
protection for antimony, While speak-
ing on the report last year, I said that
antimony is present in our country and
in my State there are a number of
places where it is found. What effort
Iras been made to find out the places
and process it? Nothing. The depart-
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ment of mining, the Central Bureau of
Mines and the Minerals Survey De-
partment have done a lot of work. As
far ags this item is concerned, they have
paid no attention. One need not drill
deep into the bowels of earth but it can
be easily mined. While going through
certain parts of Kishtwar and other
places in Jammu and Kashmir State,
I have seen lumps of this metal lying
over the surface. There may be many
places in the country like that. We
should try to locate those places.

Mr. Chairman: I can hardly give you
a minute or two. You should con-
clude.

Shri Sham Lal Saraf: I did not get
a chance to speak even in the earlier
debate. However, I shall conclude in
a minute or two. Aluminium is gain-
ing importance now-a-days; it is the
producer’s material. Much more efforts
are needed, coordinated efforts by the
concerned Central and State depart-
ments. It has to be protected but we
should improve our efforts and try to
meet our requirements.

I welcome the removal of protection
in respect of some articles. Our qua-
lity of exported goods has improved.
As the Chairman will not allow me
more time, I will say only one thing.
Under the cover of protection there
should be no profiteering. What is the
agency with him to detect that the
prices charged are justified? With
these words, I support the Bill. I would
certainly like to hear what the hon.
Minister hag to say in respect of my
suggestions.

st qg (TEE) : ag s
fae AT o § W TG T A
WA TR [T AEAT & | T THC
TRFIT § T "I Eh $1 397 w3
I FTEW &1 9o frar S @,
A AT ¥ g ST FgAT AT 2
4y 43 2ficw 1 A= w fagr AT @
TR FTE TR FERM 3 9T WY
Tl T @ @1 fcw Fm 2R
are & fagrer Jam

ment) Bill
Y g fF o e #
steFaa faar srar & 97 § awr 9y
WG sRagamEHm ...,
Shri Hari Vishnu Kamath: On a
point of order, Sir. I am sure you will
agree that when my hon. colleague

Mr. Bade is speaking, there should be
quorum in the House.

Mr, Chairman: The bell
rung-Now there is quorum,

Shri C. K. Bhattacharyya: Mr.
Kamath is very quorum....what shall
I say?

Shri Hari Vishnu Kamath: If
you cannot say it, do not say.

N & : FgAT F gl 7 eqr AE
QT AT I {1 avE fowar g,
TF 1 I 3 & a9 HIT FT Q9 SATST
T gIAT § WX @} 9EE daw AW
9ed § arfe Su gEm F1 Seww e
ST EF | AT H A 9% &M @ $T
fret St &1 SR AT Srfed

§ AT WA AEIIT FT AT FreT
iFgeTsd WA ¥ A # freww
ATEAT § | T@ JIRT H 9ol Qo ATE
ar gfeaw ffgew @ MR o ys W@
wifm d#ftew & | T@Fr & geve
§ sdamw faar gar @ 9% @ Frwm
& 28%% aF WEF 3 #) fawifo
Efcw F A AT 1 AP T F A
# g s FE ag TR g (AW
3g W)

“By entering into collaboration
with reputed foreign firms the
domestic industry has made con-
siderable improvement in the
quality of its products. However,
the producers have not been able
to catch up with the techr.ological
development rapidly taking place
abroad. Consumers complained
about the high degree of wear
and tear of indigenous machinery,
breakage of their components,

is being
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[+ =g]
non-interchangeability = and  short-
coming in precision standards.”

az fvw T gg TN R fF
I /IS W EMT § AR 19T W SqTR(
& agdl &1 FRETER AT & '
FT ST 9T FXA & | TH AT FT
Qe § SEFma frer gwn g
affa g7 3 A § qu aE g @)

"I ST AT58T w9 q 3 47 E
ITF AR T TR AT

“Out of four licences issued
for the manufacture of spindles,
three have already started produc-
tion with a capacity of 66,900 on
single shift. Only one licence
was issued for the manufacture
of fluteq rollers and the licencee
hopes to commence production
by the end of 1963.”

7 agaAn w7 f27 9 9 7@ wA o
BTIT T AT AT GgT A= A0
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AT FEr @ 5 gw SO ® w9 aq
s ar MERm IR AT F
A F FRAMIR 62T @ FQ |
3 agT & foufew w@= < & AifF
2 et @O g oA §

T oW F g WA
oaTfEr oo & a7 | gl ® g9
9 fear mar & T 70 94 § a9 $feaw
dfred  {38-30 wrw § WK gfeaw
Hfed og—30 W@ & | TW FI fHT
sitemm g fagr war & 1 ag wRemd
T Qesy A% faar T § 1 T ¥ A
¥ FgT & T fifes a= o a9 gt §
g wTfed F3q & S

Mr. Chairman: The hon. Member
may continue tomorrow,

17.00 hrs.

The Lok Sabhg then adjourned till
Eleven of the Clock on Friday, the
13th December, 1963/Agrahayana 22,

1885 (Saka)
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CoLuMns  WRITTEN ANSWERS TO

ORAL ANSWERS TO QUES- QUESTION S—contd.
TIONS . . . 4337—173
, CoLUMNS
S.Q. Subject .
No. U.S.Q. Subject
No.

525 Central Council of Local
Self Government . 4337-38 1516 Jewellery factory . . 4384

5§26 Kathmandu-Trisuli Road 4339-10 1517 ‘Safety Park’ for childern

527 Aid from World Bank . 4341—45 jnNewDelhi . . 4384-85
528 Bird and Co. X . 4345—s1 1518 quuldlty Resources . 4385
529 Graduates of Ayurvedic- Is19 T.B. patients : - 4386-87
cum-Allopathic  sys- 1520 Tax evasion by film stars 4387

tems jof medicine . 4351—54 1521 Theft of medicines of
530 Ghaggar'river . . 4354—56 C.G.H.S. . . 4357-88

531 Foreign exchange . . 435(-58 1522 Nanonql Project Cons-
532 Industrial Finance Cor- truction Corporation . 4388

poration . . . 4379-Go 1523 Ayurvedic, treatment
533 Industrial Potentialities of under C.G.ILS. - 4388-89
Dandakaranya . . 4361—C3 1524 ‘Tista multi- purpose Project 4389
535 One-room quarters . 4363—66 1525 DPower generation 4384-90
536 Small-pox Eradication 1526 Unclaimed deposits 4360-91
Scheme . . 4366—C8 1527 Automobile industry 4391
537 Assistance to West Bmgal 4368—72 1528 L.I.C.. . . . 4391-92

539 Evacuee properties in 1529 Documentary film on
Delhi . - 4372—73 Family Planning . 4392
WRITTEN ANSWERS TO 1530 Shooting ranges 4392-93
QUESTIONS . . 4373—4416 1531 Oral cancer . . 4393

534 Palai Central Bank . 4373 1532 Industrial Units in puhhc
538 Recovery of income-tax 4373-74 sector . 4393-94
540 Finance Commission . 4374 1533 Ganja seized i’. . 4394
541 Search in a Foreign Insu- 1534 Assessment cases in U.P.  4394-95
rance Co.”Bombay . 437:-75 1535 Advancingoftime . 4395

542 West Asian Sailing Craft 4375 1536 Ring Road Pumping Sta-
543 Central Excise Reorgani- tion, Delhi . 4395-96
sation Committee . 4376 1537 Kathua Canal . . 4396-97

544 Family Planning in rural 1538 U.S. credit for Indian
areas . . . 4375—78 firms . 4397-98

545 Searches made by Enfor- 1539 Credit pollcy of Rescrve
cement Directorate . 4378 Bank K 1398

546 Company Law Admlms- 1540 Colombo Plan Consulta-
tration . . 4378-79 tive Committee . 4398—4400

547 Macleod& Co. . . 4379 1541 School-going children in
548 Aid from West Germany 4380 NDMC area . . 4400-01

549 Rescarchoncholera . 4380-81 1542 Low-income Group Hous-
ing Schemes . . 4401
U'ls\,‘g' 1543 Gold seized in Delhi . 4402

1 Bongaon land customs
1511 Employees of Accountant 544 slgff . ) ] | 4402-03

General, Bhubaneswar E 1545 Excise ranges in Kangra 403

1512 H‘}’,‘:,ﬁgﬁfém system of 43%1-82 1546 Separate zone for excise
) . L duty on tea . . 4403-04
1513 Registration of opticians 438283 1547 Income-tax arrears 4404
1514 Forei excha for o : '
st4 stu%!rl.cs 'broaé"se . 4383 1548 Poppy heads for seeds 4404-05
1549 Printing presses 4405

15 Water supply in Madras h
State . , . 4834 1550 Medical Colleges . . 4405-06
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WRITTEN ANSWERS TO C
OLUMNS
QUESTIONS—contd.
CoLumns MESSAGE FROM PRESIDENT
U.S.Q. Subject OF U.S.A.
No.
o The Speaker informed the
1551 Irrigation and Power Poten- House of the message of thanks
tial in Assam 4406-07 received from President Lyn-
1552 Verification fee 4408 f’r:’“rB']IO‘:"“:ﬂ of the U.S.A.
. in re o
1553 Middle Income‘Grnup Hous- [ mp]a)t}};y on Ieaell:;ffs s%'? (;:g
ing Schemes in Delhi 4408 ouse on the death of the late
1554 Sharing of water between President Kennedy.
Madras and Kerala 4408
1555 L.I.C. investment in oil PAPERS LAID ON THE
refinery 4408 TABLE 1428—32
1556 Clearancelto students going (1) () A _copy of Notification
abroad 4408-09 II:Ilo. G.%CR. 1 332 dated thekgoth
ovember, 1963,  makin
1557 0“t'°f"‘fm allotment 4409-10 certain further amendment tf
1558 Kothagudaam Power Project 4410 téle . Customs and Central
, Co e xcise Duties Export Draw-
559 I:ct’cTandd Fertilizers Pt. aror back (General) Rules, 1960,
. under section 159 of the
1561 Department of explosives 4411 Customs Act, 1962 and sec-
1562 Training of Officers of De- tion 38 of the Central Excises
partment of Explosives 4411-12 and Salt Act, 1944.
1563 Fourth Five Year }’lan 4412 (ii) A copy each of the follow-
1564 Sales tax on Hosiery goods 4412 ing Rules under section 38
1565 Pong dam and Sutlej Beas of the Central Excises and
ink 4413 Salt  Act, 1944.
1566 Water supply in Karbala (a) The Central Excise (Tw-
refugees colony 4413-14 enty-seventh Amend-
1567 Irrigation and power sche- ment) Rules, 1963 publi-
mes in Bihar 4414 s(l;lcgl Rln Nonﬁcguog N}?.
. .S.R. 1825 dated the
1568 RCEI;SSILKDT;ySalCS tax by 4414-15 3oth November, 1963.
1:69 Loans for goldsmiths. 4415 (b) The Central Excise (Tw-
- enty-eighth  Amendment)
CALLING ATTENTION TO Rules, 1963 published in
MATTERS OF URGENT Notification No. G.S.R.
PUBLIC IMPORTANCE  4415—26 1826 dated the 30th
November, 1963.

(i) Shri Harish Chandra Mathur
called the attention of the
Prime Minister to the reported
move for convening a confer-
ence of non-aligned nations.

The Minister of State in the
Ministry of External Affairs
(Shrimati Lakshmi Mcnon)
made a statement in regard
thereto.

(ii) Shri S.M. Benerjee called the
attention of the Prime Minis-
ter to the reported firing and
use of machine-guns by Pakis-
tanis in Lathitilla and Duma-
bari sectors resulting in serious
injury to a security guard and
mounting tension on our
borders.

The Minister of State in the
Ministry of External Affairs
(Shrimati Lakshmi Menon)
made a statement in regard
thereto,

(iii) A copy each of the follow-
in Notiflcations under sec-
tion 159 of the Customs Act,
1962 1=

(a) Notification No. G.S.R.
1791 dated the 23rd
November, 1963.

(b) Notification No. G.S.R.
1792 dated the 23rd
November, 1963.

(iv) A copy of Notification No.
F. 4(45)/63-Fin (E)published
in Delhi Gazette dated the 7th
November, 1963, making certain
further amendments to the
Delhi Sales Tax Rules, 1951,
under sub-section (4) of sec-
tion 26 of the Bengal Finance
&Sales Tax) Act, 1941, asin

orce in the Union Territory
of Delhi.
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(2) A copy of Reserve Bank of

P+ India Notification No. 1 dated

the 3oth November, 1963,
making certain amendment
to the Reserve Bank of India
(Note Refund) Rules, 1935,
under proviso to section 28
of the Reserve Bank of India
Act, 1934.

ARREST OF A MEMBER

The Speaker informed the
House that he had received in-
timation from the Sub-Ins-
pector of Police, Allahabad,
Camp, Police Station, Parlia-
ment Street, New Delhi, that
Shri B.P. Maurya, Mcmber,
Lok Sabha, was arrested under
the Defence of India Rules,
on the 12th December, 1963.

The Minister of Finance (Shri
T.T. Krishnamachari) made a
statement correcting the reply
given on the 19th September,
1963 to Starred Question No.
760 by Sarvashri S. M. Baner-
jee and Umanath regarding
Ministers’ Accounts in Foreign
Banks.

(ii) The Deputy Minister of
Health (Dr. D.S. Raju) made
a statement correcting the
reply given on the 17th Aug-
ust, 1963 to Starred Question
No. 99 by Shri Naval Prab-
hakar regarding Master Plan
for Delhi.

(iii) The Minister of Food and
Agriculture (Shri Swaran
Singh) made a statement re-
garding Sugarcane Prices.
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COLUMNS
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STATEMENTS BY MINISTERS

4442—s0

CoLUMNS

MOTION RE: REPORT ON
MID-TERM APPRAIASAL
OF THIRD FIVE YEAR
PLAN 4450—90

Discussion on the motion re:
Report on Mid-term App-
raisal of Third Five Year Plan
moved on §-12-63 continued.

Lok Sabha adjourned for want
of quorum at 1-18 P.M. to
meet again at 2 P.M. At
2-06 P.M. Secretary annou-
nced that since there was
no quorum, the Deputy.
Speaker had directed that
Lok Sabha would mcet at -3
P.M. Accordingly the House
re-assembled at 3 P.M.

The Minister of Planning (Shri
Bali Ram Bhagat) replicd to
the debate.

BILL UNDER CONSIDERA-
TION 4490—4508

The Minister of International
Trade (Shri Manubhai Shah)
moved the motion for con-
sideration of the Indian Tariff
(Second Amendment) Bill,
1963. The discussion was
not concluded.

AGENDA FOR FRIDAY,
DECEMBER 13, 1963/
AGRAHAYANA 22, 1885
(SAKA)

(i) Consideration and passing
of the following Bills :

(a) The Indian Tariff (Second
Amendment) Bill, 1963.

(b) The Companies (Am-
endment) Bill, 1963, as
reported by the ~ Select
Committee.

(ii) Consideration of  Private
Members’ Resolutions.
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